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Tuesday, March 13, 1979/Phalguna, 22,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

|MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

SOME HON. MEMBERS. Wish you
a happy Holi.

MR. SPEAKER: Thank you, Same
o you. Now, we go to the questions.

Sefting up of a Petro-Ohemsical
Comsingion

A

*308. SHRI JANARDHANA POOJ-
ARY: Wil the Minister of PETRO-

(a) whether Government have been
urged $o set up a Petro-Chemical Com-
mission to achieve integrated planming
and quick implementation of petro-
chemical projects in the country; and

(b) it go, Government's reaction to
it?

THE MINISTER wmm,
CHEMICALS
(SHRE H, N. mmn {8) Gov-

(b) Does not arise.

SHRI JANARDHANA POOJARY:
Sir, thte Minister has gievn the reply
in a casual manner and there is a ser-
ious criticism about the functioning of
of the petro-chemical authority and
further, the Commission is required in
order to have effective planning and the
implementation or the execution of the
development programme and also the
import of techmology. As you know,
Sir, if the Commission is set up on the
lines of the Electronics Commission to
consider all the aspects of the develop-
ment and also the sites to be selected
for the projects, it would he »etter.
I would like to know whether he Gov-

SHRI H. N. BAHUGUNA No, Sir.

SHRI JANARDHANA POOJARY:
Sir, the Government of Karnataka is
negotiating with the foreign collabora-
tors for the setting up of a petro-chemi-
cal complex with the job potential for
about 25,000. To feed it. I would like
to know whether the Cenira] Govern-



3 Oral Answerg

concerns the development of Karnata-
ka.

SHRI H. N. BAHUGUNA: The hon.
Member is so knowledgeable that even
two words are enough for him.

SHRI PURNANARAYAN SINHA:
The hon. Minister knows very well
that a pew o1l find has been reported
this morning by the All Tndia Radio
near Sibsagar in Assam and there is
a lot of further prospects of finding oil.
1Ia there a possibility of organising such
a Comimssion ag has been suggested
by my hon. friend, a petro-chemical
Commission, in order to tuke up an
integrated plan on how io utilise the
oils gainfully and at the same time to
train some people who know petro-
chemical technology in this country so
that they do not have to borrow the
technical know-how from forign coun-
tries.

8HR] H. N. BAHUGUNA: Sir, the
existing arrangements for Planning the
use of high aromatic crude are more
than sufficient. The Government are
satisfied that they do not need any
more assistance from a body like the
Commission. Secondly, so far as the
Assam oil is conerend, it is true that
it is a high aromatic oil. That is why
we have put up a Bongaigaon re-
finery there with a petro-chemical con-
tent of 30,000 tonnes of polyester fibre
capacity.

MR. SPEAKER. He has given this
morning’s news, You can inform the
House about it.

gros 4 W BXEIGUNA: I am not
aware of any such mws that the All
India Radio may have gven.

SHRI VAYALAR RAVI: Lagree that
it ig a right decision taken by*he Gov-
ernment that there igno nedl for a
Petro-Chemical Commission.: May I
know from the hon. Minister whetar
he hag received a propossl for a Petro-
Chemical Complex in thy Cochin srea
where all the infrastructure facilitles
sng rew materials are availpble? It 50,
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what is the rection of the Government
to that?

MR. SPEAKER-
ifrom the question,

It does not arise
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> Setting up of Coal Based Fertilizer
Plant

£ ]

*308. SHRI PIUS TIRKEY.

; SHRI SHYAM SUNDAR
r GUPTA:
i

Will the Minister of PETROLEUM,
- CHEMICALS AND FERTILIZERS be
- pleased to state;

(a) whether it is a fact that Gov-
ernment of India have since finalised
the proposal for setting up of a coal
based fertiliser plant in the country;

(b) if so, broad outlines of the pro-
posal;

(c) whether the site has also been
selected; and

(d) the funds allocated for the pur-
pose?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), Two large sized fertilizer plants
based on coal are already under impie-
mentation at Ramagundam (A.P.) and
Talcher (Orissa). The capacity of each
is 900 tpd ammonia and 1500 tpd Urea,
(ie. 2,28,000 tonnes per annum of Ni-
trogen). The seiting up of additional
fertilizer capacity based on coal as
feedstock will be considered only after
experience becomes available on the
T)peration of these two coal based
plantg in the country. Trial production
of urea in these two plants is expected

by July, 1979,
(c) Does not arise.

(d) Does not arise.

SHRI PIUS TIRKEY: I would like
to know from the hon. Ministey whe-
ther it is a fact that nearly all our fer-
filiser plants other than coa] based are
facing interruption of production due
to disruption in the supplies of coal and
naphtha and that the losses already
exceeq Rs. 6 crores. May I also know
whether it is a fact that the Tommis-

PHALGUNA 22, 1900 (SAKA)
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sioning of new plants has been delay-
ed which has resulted in further cost
escalation to the tune of more than
Rs. 2 crores?

SHRI H. N. BAHUGUNA. It is true
that the cost estimated in the original
project has gone up due to a number
of reasons which have been caused due

"to delay in the commissioning of the
plant. I could not really understand
the first part of the question. If he re-
peats it, T will answer it.

SHR] PIUS TIRKEY: My question
was whether it is a fact that nearly all
our fertiliser plants other than coal
based are facing interruption of pro-
duction due to disruption in the sup-
plies of coal and naphtha and that
losses already exceeded Rs. 6 crores.

SHRI H. N. BAHUGUNA. It does
happen sometimes that there is disrup-
tion in the supply of coal or naphtha.
But I cannot off hand say what really
has been the loss in a particular period
of time, because the hon. Member has
been asking too generally. He asks whe-
ther the losses exceed Rs. 5 crores. 1
do not know what he means by that.
He has not been clear, with reference
to which period he is asking that.

SHRI PIUS TIRKEY: Is it 5 fact
that the loss in the two plants at
Bhatinda ang Panipat so far is estima-
ted at 15000 tonnes due to the -lisrup-
tion in supplies of coal and naphth-
and that the Nangal plant suffered a
loss of Rs. 4 crores?

SHRI H. N. BAHUGUNA: It is ad-
mitted that there has been loss due to
non-supply of coal and naphtha in
both the plants,

SHRI M. ARUNACHALAM: The
House may be aware of the fact that
the planning Commission Deputy
Chairman Shri Lakdawala has stated
that decentralisation in ehemical indu-
stry is quite essential. Nearly 40 per
cent of the chemical products come
from Maharashtra and Gujarat. In
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view of this fact, will the Government
come forward here after for the setting
up of a new plant in under-developed
States like Tamilnadu?

SHR] H. N. BAHUGUNA. This is a
limiteq question regarding coal-based
fertilizer plants. But I may say that
the Government's policy is to put up
industries in the best possible locations
from the totality of the economic
angle.

SHRI S. R. DAMANI: There is short
supply of fertilizers and we have to
import fertilizers, paying a high price.
In view of this I want to ask the Hon.
Minister whether he ig suspicious
about the outcome of the two coal-
based fertilizer plants which are under
construction. If so, I woulg like to
know wheher permission was gievn
only after thorough scrutiny or not
and, if it was after thorough scrutiny,
what ig the difficulty in sanctioning
turther coal-based plants—because coal
is amply available, Secondly, I would
like to know whether some schemes
have been kept ready so that, as soon
as production form these two projects
becomes available, they can immedia-
tely go ahead with those schemes,

SHRI H. N. BAHUGUNA: At the

after these two projects are over and
alter we have exhaused our gas based

MARCH 18, 18%9
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SHRI M. 8. SANJEEVI RAO: 'Our
Hon, Minister is a very efficient and
competent Minister, the way he is
tackling fertilizer factories based on
gas. But he must be aware that we are
already short of nearly 1.2 million ton-
neg of fertilizers, ang he is very well
aware of how harg he is struggling to
get some more oil from different coun-
tries, In this background I would
like to ask why he is giving a step-
motherly treatment to Talcher plant
which, I understand, ig going through
a crisis because he is not able to pro-
vide gufficient funds,

SHRI H. N. BAHUGUNA: The Hon.
Member, I am happy, has deep opublic
interest in putting his qu but I
regret to say it ig mis-placed— use
Talcher has never suffered, This Gov-
ernment has not, even for a moment,
let Talcher or Ramagundem suffer for
want of funds, The planming of thesc
two plants done by the previous Gev-
ernment left nuch to be desired. We
inherited the legacy and we are trying
to fulfil it

SHRI D. AMAT. May I know from
the hon. Minister whether the Govern-
ment of Orissa has sent any proposal
for setting up a coal-based fertilzser
plant in the Ib basin of Orissa?

MR, SPEAKER: That does not arise.

SHRI H. N. BAHUGUNA: Welj, 8ir,
every Government is asking Tor all
times something or other. I am’ pot
sure whether the Orissa Gg:tmmt_
hay asked one more t. I have
advised the Ot'lmmgnwmni to
Monmlyluthltwnm-uhtdl
gas in the Mahanad aree so that we|
can put up ges based fertiliser plant ini
that area, : ‘

e —

Regarding starved mﬂ:o,sﬂ‘

QI IS, Mo e, v
Finance Miniwiry. ‘
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SHRI BEDABRATA BARUA: Sir, I
am Very sofTy to say that by this
transfer you have deprived me and the
House of the opportunify of getting
proper information on this point, What
1 asked was “what is the control exer-
cised by the foreigners over the com-
panies?” This is entirely governed by
269 of the Companies Act and under rule
409 the Government can appoint Direc-
tors. FERA, under which the Company
Law Department has been taking shel-
ter does not apply to the control by the
foreigners. It is only in regard to the
share. So, I will not get any adeguate
answer ang the House will not get any
adequate answer.

MR. SPEAKER: ] have gone into the
matter, particularly in view of part
(e), It is a policy question that the
Economic Ministry must decide and
not the Company Law  Department,
Therefore, I thought it more appropri-
ate. .

SHRI BEDABRATA BARUA: That
was not my point at all.

MR. SPEAKER. Please read your
question again. It is Hke this:

“(c) whether removal of foreign
contirol over companies where fore-
igners have leas than 50 per cent
shareholding is s declared objective
of Government policy;”

This policy csm be decided only by the
Economic Ministry and not by  the
Company Lew Department.

(Interruptions)
SHRI BEDABRATA BARUA: That

Oral Awsliers: 10

you give me assurance that the
Finance Ministry will tell me about the
control?

MR. SPEAKER; I will see that the
full answer it given.

SHRI JYOTIRMOY BOSU: Sir, your
Secretariat in its wisdom coulg admit
this under the Company Law Depart.
ment. Now, Mr, Shanti Bhushan wants
to shirk his responsibility of replying
this question because his department
is seething with corruption. The
question is;

“whether Government are aware
of the fact that companies having
toreign shareholdings of 40 per cent
and gbove are still totally controlled
by the foreign companies holding the
shares;”

Is it not an implementation part?

MR. SPEAKER: Under the present
law, it iz permissible. It is for the
Government to change the policy and
the policy can be changed.

(Interruptions)

SHRI EDUARDO FALEIRO: Sir,
this has happened yesterday also. It is
now happening regularly. I am com-
ing to the House prepared with sup-
plementaries. Sir, notice of question
is given 20 days in advance. The
question is sent to the Ministry 10
days in advance, It goes to print &
days in advance. Why did the Minis-
try take so much time to say that they
could not answer this question? (Inter-
rupbions)

MR. SPEAKER: I have an expla~
nation from Mr, Barua and both sides,
{(Interruptions)
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MR, SPEAKER: An¥yway, ‘this is not
a matter to be debated now. Mr. Bosu,
this is not your question. But I have
heard you also.
(Interruptions)

SHRI SHYAMNANDAN MISHRA:
1 am on a point of clarification.
When a dispute arises as to whether a

question belongs to one Mmistry or the
other, which is the authority which

will decide?

MR. SPEAKER: The Speaker.

SHRI SHYAMNANDAN MISHRA:
If the Speaker had decided that the
question would be addressed to a par-
ticular Ministry, then why the respon-

sibility is being shoved to another
shoulder?
MR. SPEAKER. No, no. It is not be-
ing shoved,
(Interruptions)

MR. SPEAKER: The Speaker de-
cides only when a controversy arises.
(Interruptions)

MR. SPEAKER: Now these ques-
tions are examined only if the objec-
tions come from the respective Minis-
tries. I go into the matter, In the
ordinary course, according to the rules,
we address a question to a particular
Ministry. If the question ijs admissi-
ble. we do not go into details,

SHRI JYOTIRMOY BOSU: I want
an assurance that when this question
is going to be replied the Minister
should remain present, becauge we do
not want the Finance Minister to get
away by saying that this {s a matter
which falls within the category of law.

MARCH 13, 1079
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MR. SPEAKER. That is a ‘readons
able request. ' vt

Shifting the Supreme Court to a2
Central Piace
‘ +
*312, SHRI C. N. VISVANATHAN:
SHRI R. MOHANARANGAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state;

(a) whether Government are seized
of the strong opinion in the South for
shifting of the Supreme Court to a
more Central placa go that the poor
people from the South need not have
to travel thousands of mfiles to get jus-
tice; and

(b) if so, the steps proposed to meet
the legitimate difficulties of the people
from the South in the matfer?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D, PATIL): (a) Government have seen
newspaper reports to the effect that
the Chief Minister, Tamil Nadu while
speaking at the Golden Jubilee cele-
brations of the Bar Council of Temil
Nadu pleaded for locating the seat of
the Supreme Court in a central place
in the country. No formal proposal
hes been received from the Chief Mi-
nister, Tamil Nady in this regard,

(b) The Government do mot have
any specific proposa] under thelr ocon-
sideration at present, ’
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S8HRI C. N. VIEVANATHAN: The
hon. Minister has quoted the Chiet
Minister of Tamil Nadu's stafement
regarding the Golden Jubilee celebra-
tions. The Minister may consider 7ne
of the requests or one of the sugges-
tions made by them What steps ure
{aken after the Chief Minister of
of Tamil Nadu has stated that the
Supreme Court may be located in the
centre of India? I would like to know
whether the Minister has taken any
step regarding the proposal or what
kind of propesals he expects from the
Chief Minister of Tamil Nadu.

SHRI S. D. PATIL: The information
which has been received from the
Tamil Nadu Government is that the
actua]l volume of work that these 4
States supply may not be sufficient
for maintaining a bench in that area.
Now the Chief Minister of Tamil Nadu
has not supplied the information re-
quired for justification of the Supreme
Court bench there.

SHRI C. N. VISVANATHAN: What
kind of proposals he has received from
the Tamil Nadu Government?

MR. SPEAKER: If"is for the Tamil
Nedy Chief Minister to decide.

SHRI C. N. VISVANATHAN: The
Minister hag stated that he wants pro-
posale from the Chief Minister of
Tamil Nadu, What kind of poposals
he needs from the Chief Minister of
Tamil Nadu. He has nect replied to
that?

SHRI S D. PATIL: There is no
specific proposal.

SHRI C. N, VISVANATHAN:' Whe-

Oral Anstders 14

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): It will not be

practicable to shift the Supreme Court
from Délhi.

SHRI A, BALA PAJANOR: From
the answer given by the Home Minis-
ter and now supplemented by the Law
Minister, I understand that there {s a
lot of contradiction, because when the
Home Minister answered that he had
seen only newspaper reports. ...

MR. SPEAKER: Now he is the Law
Minister. He is holding the pertfolio
of the Law Minister.

SHRI A. BALA PAJANOR: 1
thought I can go by person. The Law
Minister while answering stated that
there is no proposal for shifting the
Supreme Court. I think if the Law
Minister goes into the past record of
the last Parliament, Fifth Lok Sabha,
he will find that an assurance had
been given in this House that they
were considering to locate a bench of
the Supreme Court in various other
places, In that case, I would like to
know whether he will reconsider the
position and the idea that has been
mooted out.

MR, SPEAKER: Two ideas are mix-
ed up. One ig atout the shifting of
the Supreme Court The second one
is about the bench,

SHRJI A. BALA PAJANOR: I am uot
for shifting, That is the reason why
I am not going into the question of
shiffing because I have mno personal
consideration for that. The bench of
the Supreme Court can be located in
three places. Whether he will consi-
der to locate one bench at Bombay,
Madras and Calcutta so that it can

tion of economic difficulty for the poor
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centralised everything in Delhi, that
is, circumventing to so many matters.

SHRI SHANTI BHUSHAN: I have
already said that so far as the shift-
ing of the Supreme Court from Delhi
to any other place is concerned, the
proposal is not feasible. It is not
practicable.

So far as other aspect is concerned,
viz., whether some cases should he
heard by some bench of the Supreme
Court in places other than Delhi, that
is a matter which requires very cluse
consideration.

SHRI A. SUNNA SAHIB: May I
know from the hon. Minister whether
he has received any representation
from Kerala about shifting of the
Supreme Court to Bangalore, Madras
or Calcutta or setting up a bench of
the Supreme Court at Bangalore?

SHRI SHANTI BHUSHAN: So far
as Kerala is concerned no proposzl]
has so far been received.

SHRI K. OBUL REDDY: May I
know from the hon. Minister, if at all
& decision is taken to shift the Sup
reme Court to South India or consti-
tuting a Bench in South India, central
place like Hyderabad or Bangalore
will be considered. Whether an as-
surance to this effect will be given?

MR. SPEAKER: He has answered
that question. He has said that it re-
quires very close consideration.

SHRI K. OBUL REDDY: If at all
it is going to be shifted to South India
I would like to have an assurance.

MR. SPEAKER: Will you give an
assurance?

SHRI SHANTI BHUSHAN: It is not
possible to give an assurance because
the matter requires very close consi-
deration.

AN HON. MEMBER: If the Supreme
Court is to be shifted or a bench is to

MARCH 13, 1979
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be constituted, gecgraphical locaticn
will have to Ie considered. That
central place would be Aurangabad,
Nagpur or Maharashtra.

MR. SPEAKER: All places will be
considered.

SHRI NANASAHIB BONDE: So far
as the central position is concerned,
Nagpur is the best location. Why does
the hon. Minister not give an assur-
ance to us, if the idea is te shift the
Bench where is the hesitation to give
that assurance at least before the
matter comes to a final decision?

SHRI R. K. MHALGI: I want to
krow from the hon. Minister of Law
what factors will be taken into consi-
deration for shifting the Supreme
Court or constituting a Bench thereof?

SHRI SHANTI BHUSHAN: So for
no bench of the Supreme Court has
been established anywhere else.

SHRI R. K. MHALGI: If you think
that a bench of the Supreme Court is
to be set up, what factors will be taken
into consideration?

SHRI SHANTI BHUSHAN: What I
said was, where a case of any kind fo
be heard at a place other than Delhi
by a bench of the Supreme Court can
be censidered; obviously the matters
which will have to be taken into coan-
sideration would be the convenience
of the litigants and the better dispen-
sation of justice.
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (1.
A statement is laid on the Table of
the House.

Statement

(a) Presumably the reference 1s to
the correspondence with the Fertilizer
Corporation of India for the supply >f
Ammonia for the production of Soda
Ash and Ammonium Chloride., If so,
it 18 a fact that the Bihar State Indus-
trial Development Corporation app-
rcached the Fertilizer Corporation of
India in this regard,

{b) Presumably the reference is to
the demand for Ammania for the pro-
duction of Soda Ash and not Boda
Agh itself, Fertilizer Corporation of
India did not refuse to supply Ammo-
nia

(c) In the Eastern part of the coun-
try, only one company, namely, M/a.
New Cemtral Jute Mills, are manufa:-
turing Soda Ash in thelr plant at
Varanasi.

Feriilizer Corporation of India have,

Ash at Haldla, also in Eastern India.
This imdustrial lcence is under

Oral Angirers 18

capacity of Soda Ash in the ocountry
are Jocated in Gujarat in view of pro-
ximity to the sea and availability of
salt, the principal raw material, as
well ag lime-stone,

At present, there i1s no applcation
under the consideration of the Gov-
etnment for the setting up of an
Ammonia captive plant for Soda Ash
in Bihar,

(d) A letter of intent was issued by
the Government of India to M/s. Bihar
State Industrial Development Corpora-
tior on 21st June 1974 for seiting up
a new undertaking for the manufac-
ture of Soda Ash and Ammoniym
Chloride with a capacity of 686,000
tonnes per annum each, This was,
however, cancelled in September, 1978
because the Corporation had failed o
take effective steps despite the subs-
tantial lapse of a period of four years
from the date nf the issue of the
letter of intent.

Ammonia was required only for the
produetion of Soda Ash and Ammo-
nium Chloride; in view of the can-
cellation of the letter of intent, the
question of arranging for supply of
Ammonia does not arise now.
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If and when applications are

SHRI H. N. BAHUGUNA: There are
1eceived, those will be considered.
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Percentage of Coal Mines affected by
floods
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SHRI A. K. ROY: Mr. Speaker, Sir,
drowning of mines in rainy season is
not a new affair. I would like to
know from the hon. Minister whether
this is the first time that the mines
went under water or in every rainy
season a considerable number of
mines go under water. This time there
was such a big havoc, a lot of mines
were drowned and big open cast mines
turned into lakes. It is not because af
this unprecedented flood, but because
of the negligence of the officers to give
protection to them and to anticipa‘e
that something of that type of flood
would come and take precautionary
measure against that. So, I would
like to know from the Minister whe-
ther he would constitute a probe body,
a high level probe body, fo examine
whether this type of drowning of
mines ls sbsolutely due to the unpre-
cedented fiood or negligence of the
officers to glve protection against the
flood by anticipating it. My question
is whether he is ready to constitute a
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SHRI A. K. ROY: Mr. Speaker, S.r,
I wanted to know whether in earlier
years also this type of floods, may be
in small-scale, occurred and the coal
flelds suffered a loss or not, and whe-
ther he has got any data regarding
that.

MR SPEAKER: He wants to know
whether in earlier years also there
were some floods and there were
damages.

oft witvwe Fast ¢ oo OwiwRT €Y e

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, I would Lke
to know from the hon. Minister the
total number of workers who lost their
jobs due to the coal mines beiug
affected on account of floods

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 8ir,
nobody lost the job because of the
floods. They only did not have work
for some days and no worker was lad
oft during the floods
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SHRI EDUARDO FALEIRO. It is
true that the floods did create havoc
1. the mines, but much of the havoc
war not due to floods, but due to dis-
putes between the staff and the offi-
cials, as in the case of Dhanbad mines,
about which it appeared in the press
that the stafl refused to operate water
control pumps because of a dispute
with the Secretary of the Mimistry,
Mr Varma. Only subsequently the na-
tural floods came, but the responsibility
was put on natural floods, Will the
Government take steps to see that the
security measures are implemented and
ithe staff members are kept satisfled in
such & manner that they attend to the
work of water control.

SHRI RAM DAS SINGH: I am on a
point of order., The Minister has not
given a proper reply to my question. 1
have mentioned that the minps of
BCCL which have been affected due
to a dispute between the Governmant
of Bihar and the Government of West
Bengal But the Minister had not
mentioned anything about it ini his re-
ply. Then, what iz the use of putting
the question?

MR. SPEAKER: Have you got gany
answer for that. He says thst the
watering is due to a dispute Detween
Bihar Governtient and Bengal Gov-
ernment,

not let out in the Damodar valley, the
dam would have been burst. That is
why it was regulated. The Irtigation
Department has got the comtrol over
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bigher duantum of water to be stored
in the reservoir and there is a cons
tant dialogue going on. We are taking
into consideration not only irrigation
purposes but also the safety of the
mines. We are going into all these
things,

MR. SPEAKER: Mr. Faleiro, please
repeat your question,

SHRI EDUARDO FALEIRO: My
question was this. Sometimes the
blame is not properly laid, it 1s always
laid on the natural floods, whereas the
main cause 18 the dispute between the
staff and the officials, as 1t was in the
case of Dhanbad mines. In the case
of Dhanbad there was a dispute bet-
ween the staff and Shri Varma, Secre-
tary of the Ministry and, in view of
the dispute the staff did not operale
water-control pumps, the floods that
occurred had nothung to do with na-
tural floods, Is this a fact, and what
will Government do to prevent such
type of incidents in future?

SHRI P. RAMACHANDRAN: So far
no such dispute was brought to our
netice. In fact immediately after the
floods, in the next 48 hours. I was at
the spot and I went round the entire
flooded mines and tried te give direc-
tions—and because of these steps de-
watering was done very quickly and
the mines brought to production.

Amendmenty of Laws for Effective
Implemeniation of Now Drug Policy

*305. RAGHAVJT (on behalf
of Dr. ¥ Pandit): Will the
Minister of , OHEMI-

PHALGUNA 22, 1800 (SAKA) Oral Answers 26

(c) whether in many of the old l-
cences issued to Drug Companies, the
limitation of licence capacity is not
mentioned; requiring amendment to
the Industries (Development and Re-
gulation) Act:

(d) whether the small scale drug in-
dustries have opposed abolition of sole
selling Agencies in the absence of any
marketing capacity,

(e) whether legal hurdles have de
layed the issue of a new drug and in-
termediates price control order; and

(f) If so, the steps taken by Govern-
ment in all the above matters?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Some
amendments to existing Statutes would
be necessary for the implementation ot
certain decisions contained in the Wew
Drug Policy.

(by Law Ministry is being consulted
by the Ministries concerned wherever
such amendments are considered naces-
sary.

{c) No, Sir. Only in 6 (six) cases,
the leences indicateq that capacities
would be fixed later.

No amendiment to the Industries
(Development and Regulation) Act is
requited in this regard.

O
By o
fii g
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The question whether pnce control
on drug intermediates will be intra
vires of the Essential Commodities Act,
1935 has been referred to the Depart-
ment of Legal Affairs for advice.

(2) Steps are being taken to secure
the necessary amendments.
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Production of Spemge Iren in Cellaba-
ration with Forelgn Firm

*302, SHRI P. V. PERIABAMY: Wil}
the Minister of STEEL AND MINES be
pleased to state:

(a) the reasons for undertaking the
sponge iron production in collabora-
tion with a foreign firm, while the
wholly Indian-manned Research and
Design Division of TISCO has deve-
loped a new and totally indigenous
process for the commercial production
of sponge iron using non.coking coal
as the direct reducing agent, which
would enable the conservation of scarce
resources of coking coal;

(b) whether there 15 any proposal to
send iron ore in pellet form to Gulf
countries, where sponge iron could be
manufactured with the help of natural
gas available in abundance and then
re-imported to Indla, while the gas as-
sociated with our off-shore oflflelds
may have to be flared off for want of
suitable achemes; and

(c) if so, the reasons for the same?

THE MINISTER OF STEEL AND
MINES (SHRI BLTU PATNAIK): (a)
to (c).

A high powered committee get up by
Government in 1977 had made a care-
ful asessment of the availaoliity of
indigenous technology including that of
TISCO and had come to the conelusion
tbat such a technology for manufacture
of sponge iron on a commercial scale
was not available. Acoordingly, use of
imported techmology for production of
sponge jron using nom-coking coal as
the main reducing agent has been re-
sorted to.

A sponge iron project as a demons-
tration plant {8 being set up at Kotha-
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M/s. IPICOL (Industrial Promotiun
ang Investment Corporation of Orissa
Limited) have als0 been licensed to set
up a sponge iron plant in Orissa in the
joint sector. Their foreign collabora-
tion for this project is with M/s. Allis
Chalmers of USA.

Realising the importance of develop-
ing indigenous process for producing
sponge iron, a project has also been
taken up by the R and D Diyision of
SAIL for setting up a pilot plant alung
with the requisite laboratiry faclilies
at Ranchi for development of .Jirect
reduction technology using non-Loking
coal, widely available in India.

During the visit of the Union Minis-
ter of Petroleum, Chemicals and Fertili-
zers to Abu Dhabi, the question of
establishment of a Sponge lron and
Steel Complex at Abu Dhab1 was dis-
cussed by the Ministers of both sides.
It was then agreed that a preliminary
teasibility report would be prepared by
the Metallurgical and Engineering
Consultants (India) Limited. The
feasibility report has been iven to the
Abu Dhabi technical team that visited
Indig in January, 1979 for Jiscussloas
with Metallurgical and Fngineerirg
Consultants (India)) Ltd. In the
feasibility report, it has been envisaged
that Sponge Iron will be produced
from iron ore pellets vbtained from
Indig with assoclated natural gas avail-
able at Abu Dhabl. Th's matter 18
stil under the consideration of the
government of Abu Dhabl.

The feagibility of production of
sponge iron through use of ofi-shore
gas available in the country was also
examined gome time age when if was
conclnded that at present it was oot
possible to do so, as there will not b2
enough gas avallable that could be
spared for this project. The position
will be " yeviewed later 4f additional

N.CER.T. Books

*303, SHRI SHIV NARAIN SARSO-
NIA: Wil the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state.

(a) whether it is a fact that the Text
Books prepared by the N.C.ER.T. are
printed and published by the Publica-
tion Division situated at Patiala House,
New Delhi;

(b) whether it is also a fact that the
system of distribution of these books
to various publishers and book sellers
is defective and the people of Delhi are
facing hardship due to this;

(e) 18 it a fact that the publishers of
Delhi have complained against the be-
haviour of the Publication Division se-
veral times; and

(d) it so, the action taken in this
behalf?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): (a). No, Sir.

(by to (d). Publications Division
undertakes the sale and distribution
of N.C.R.T. books. While no complaint
hag been received against the beha-
viour of the Publications Division,
the Pustak Vikereta Hitkarl Sangh,
Delhi had pointed out last year cer-
tain difficulties regarding the distri-
bution system. Remedial action has
been taken to meet the situation.
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Manyfacture of Insecticide ‘Phendal
by M/s Bharat Pulverising Mills
Limited, Bombay

*310. DR. BIJOY MONDAL: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS .e pleas-
ed to state:

(a) whether it is a fact that M/s.
Bharat Pulverising Mills Ltd., Bombay
have started manufacture of the insec-
ticide ‘Phendal’ (Phenthoate);

(b) 1t so, what is the installed capa-
city of the company and what was the
production of the insecticide both tech-
nical and formulated during the last
one year; and

(c) whether 1t is also a fact that im-
port of '‘Phendal’ was not allowed to
other parties for the reason that the
same is manufactured in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir. However, there have been inter-
ruptions in production since 1078 due
first to an accident, and later, to me-
chanical problems.

(b) The installed capacity is 800
tonnes/annum. Actual production of
Phenthoate  technical during 10717
was 48.8 tonnes and during 1978, 1&:38
tonnes, The production of formula-
tions from importeq and own preduc-

Solid 2437 tomr
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Registralon for New LY. Gag Conmoo-
thon in Delli

*311. SHRI R. L. P, VERMA:
SHR1 HALIMUDDIN AHMED:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state.

(a) whether the Indian Oil Corpo-
ration/other gas dealers and distribu.
tors 1n Dellu are making registration
for giving new LPG connections;

(b) 1f so, the names of such dealers
where people can register their apph-
calions; and

(¢) if not, the reasons therefor and
when fresh registration for giving new
connection is hkely to be siarted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
registration of names for granting li-
guefied petroleum gas (Cooking gas)
connections had been discouraged in
certain areas (including Delhi) in
view of the continued shortage of pro-
duct comparey to its demand. The oil
companies have been advised {o start
fresh registration, wherever nocessary
keeping in view the possibilitles of
enrolment of new customers on a sig-
nificant scale from about 1880, when
substantial quantles of rcooking gas
will start becoming available, This
covers Delhi also,

(b) The names of the dealers of vari-
oug oil companies with whom regis
tration for new LPG connections can
be made are given below:—

Indian Ol Corporation,
1. South Delbi Gas Service.
2, Amar Ges Berviee.
3. B. N. Gupta and Co, '
4. Vikash Gas Agency, a
5. Sabeed Subash Gas Sarvice.
&mm
7. AAR KAY Enterprises,
W S .

9. Jagjyoti’ Gas Service.
10. Amgrjeet Gas Service,
11. Jayant Gas Service.
12. Vivek Gas Servise.

13. Kanwal Gas Service.
14. Alok Gas Servise.

15. Popular Chemists.

16. Sanjiv Gas Service.
17. J. J. Gasg Service.

18. Rajdhani Gas Service.
19. Anantji Gas Service.
20. Bakson (Gas Service,
21. Atul Enterprises,

22. Sunil Enterprises.

23, Deepee Enterprises,
24. Sukhdham Gas Service.
25. Alka Flame.

26. R. K. Agencies,

27. Payal Gas.

28. Devi Anupama Gas Service.
20. Hem Gas Agency.

Bharat Petroleum Corporation.

1. Allied Gas Service.
2. Ashoka Stores,

3. Deepak Gas Service.
4. Jawala Agencies.

5. Khera Gas Service.
6. Modern Cockeries.
7. Rahul Agencies.

8. Raman Gas Service.
9. Ruchika Agencies.
10. Satish and Co.

11. Umika Agencies.
12, United Agencies.

The Hindustan Petroleum Corporas
tion Limited, which is also marketing
LPG in Dethi has no major plans
for extension of its markets in Delbd,
It is, therefore, not opening up Regis-

[mﬁmmmmcﬁm If and
. HPCL starty m
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work of Delhi Gas Company which
has 18 retailers.

(c) Does not arise.

Question No. 312 pot here. P.L. consult
Deptt.

Sale of Scrap to a Single Contractor in
Kanpur Depot

*313. SHRI MANOHAR LAL: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that Ord-
nance Depot Kanpur during the year
1978 has sold scrap to a single dealer
on a very low price without following
prescribed procedure, ie, calling of
tenders etc. and publishing the same
in the India Trade Journal;

(b) the facts of the case and the
officials responsible for this;

(¢) actlon taken by Government/
proposed to be taken by Government
in the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRYY OF DEFENCE
(PROF, SHER SINGH): (a) It is presu-
med that the question pertains to
disposal of magnesium swarf turning
and boring. A complaint relating to
Ordnance Factory, Kanpur (and not
Ordnance Depot, Kanpur) has been
received in this regard.

(b) to (d). The matter is under ex-
amination.

Technology for use of Non-Coking Coal

*314. DR. MURLI MANQHAR
JOSHI: Will the Minister of STEEL
AND MINES be pleased to state
whether any steps are being taken
to develop suifable technology in the
country for the use of non-coking coal
in the manufacture of steel?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Yes, Sir, A mnumber of steps have been

13, 1979
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taken to develop suitable *echnology
in the country for use of non-coking
coal in steel production. Some of the '
processes that are being tried or con~
sidered for development for this pur-,
pose are the following:—

(i) Partial briquetting of coal
charge in the coke ovens;

(ii) Pre-heating of coal charge to
enable partial use of none
coking coal;

(iii) Use of formed coke in blast
furnaces;

(iv) Use of non-coking coal as solid
reductant for production of
sponge iron; and

{(v) Coal dust
furnaces.
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Alleged Discontentment among HAL
at Bangalore

*316. DR, BAPU KALDATE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether widespread discontent-
ment among the officers of Hindustan
Aeronautics Limited (HAL) at Ban-
galore has affecteq the production;
and

(b) what steps have been taken to
meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) There is no wide-
spread discontentment among officers
of HAL vrhich has affected production,

(b) Do»s not arise.

Replacement of obsolete fleet of {rans-
port Aireraft by the IAF,

*317. SHRI P. VENKATASUB-
BAIAH: Will the DEPUTY PRIME
MINISTER AND MINISTRY OF
DEFENCE be pleased to state:

(a) whether Government have com-
pleted counsideration of various pos-
sibilities of progressively replacing the

obsolete fleet of Dakotas and Fair
Child Packets of the LLA.F. by suita-
ble modern aircraft;

(b) if so, what are the details—the
types of Modern Transport Aircraft
proposed to be purchased and from
which country; and

(c) has any time-bound programme
been drawn up in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCEF (SHRI
JAGJIVAN RAM): (a) Government
are considering various possibilities in-
volving aircrafts made in different
countries. Comparative valuations
have yet to be completed. :n this
connection, attention is invited to the
statement made on the iloor of the
House on 5th March 1979 by the Min-
ister of State in the Ministry of Dei-
ence,

(b) and (c). It will be appreciated
that it is not in the public interest to
disclose details of Dpfence Procure-
ment,
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*321. SHR C. R. MAHATA: Wil] the
Minister of INFORMATION AND
BROADCASTING be pleased fo state:

(a) whether Government propose to
releagse gardvertisements to these Hindi
and English Evening daily newspapers
whose circulation is more than 1000.
a day and having four pages, size 50 x
88 cm in the interest of greater pub-
licity to the Government’s programmes
and policies;

(b) if s0, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) to (c). In order to qua=
lify for release of Government adver-
tisements, a daily newspaper, whether
evening or morning edition, is required
normally to have a circulation of 2000
copies per publishing day and a size of
not less than 45 cm. x 7 standard
column width, and should consist of a
minimum of 4 pages, Relaxalion in the
matter of minimum circulation 15, how-
ever, given in the following casest—-

(a) In the case of Urdy and Sindhi
papers, the minimum paid circulstion
»f 1,000 copies will qualify for Glov~
ermmment advertisements, '
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(c) In the case of Sanskrit papers
and papers publisbed especially in
the backward, border gnd remote
areas or in tribal languages or pri-
marily for tribal readers, the minm-
mum paid circulation of 500 copies
will qualify for Government adver-
tisements.

Exceptions, in the matter of produc-
tion standard, are also made in the case
of newspapers/periodicals being pub-
lisheg in tribal languages or for tribal
audience.

Release of advertisements in accord-
ance with the above criteria provides
for adequate coverage for Government
programme and policies,

Building of Super Market by Poona
Cantt.

3001. SHRI R. K. MHALGI: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaged to state:

(a) is it a fact that Cantonment
Board of Poona Cantonment (Maha-
rashtra) is bullding a Super Market-
cum-Commercial Building at General
Thimayya Road, Poona, cost of which
is estimated to be about Rs. 49 lacs;

(b) is it also a fact that five peoples’
representatives on the sald board out
of 7 have duly submitted note of dis-
sent and that the same dissent note
wag not even accepted by the Presi-
dent of the Board;

(c) is it also a fact that no tenders
for construction work were called for;
and

(d) it se, what sction Government
propose to teke in near proximity?

48 lakhg was consgidereq in the Board's
meeting on 1-11-1978 and 12-1-1979 and
it was decided to accept it in principle.
Three out of seven elected members
dissented from the decision. The
President of the Board did not ac-
cept the writien note of dissent as It
was submitied three days later. Sub-
sequently, on the advice of the GOC-
in-C the written note was accepted by
the President of the Board and it 10rmg
part of the record.

(c) No tenders have been called Ior
construction work because the Board
has to obtain Government sanction for
the use of the land ang to the propo-
sal before the scheme ig undertaken
by them.

(d) No action i8 required to be taken
by the Government at this stage as
no proposal has been received,
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Manufacture of Rubber by Synthetics
and Chemicals Limited

3003. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) since its inception which grades
of Synthetie rubbers have been manu-
factured from time to time by Synthe-
tics & Chemicals Limited and what
have been their prices from tfime to
time;

(b) is it not a fact that few years
ago Synthetics & Chemicals Limited
developed new varieties of rubbers al-

« most identical to previous rubbers with

slight change just to get out of control
order of Central Government on syn-
thetic rubbers;

(c) if (b) above is not correct, then
what was need to have new grades of
rubbers almost identical with heavy

* increase in prices of newly developed

synthetic rubber grades; and

(d) what efforts the Central Govern-

#~ ment made to curb the attitude of de-

veloping new grades and arbitrarily
fixing high prices to earn huge profit-
ability?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI H. N. BAHUGUNA): (a) ‘o
(d). The required information is being
collected and will be laid on the Table
of the House, when received.

Bilateral Ceooperation with Malaysia
for T.V. and Radio Coverage

3004, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INFORMA-~
TION AND BROADCASTING Le
pleased to state:

(a) whether a proposal for bilateral
cooperation between India and Malay-
sia in the field of television and radio
coverage is under consideration of Gov-
ernment;

(b) if so, details thereof; and

(c¢) progress so far achieved in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) and (c¢), The Government of
India ang the Government of Malay-
sia signed a culfural agreement on 30th
March, 1978. The agreement provides
for cooperation and exchange in iha
fields of television and radip also. In
pursuance of this agreement, the De-
partment of Culture proposes to euter-
into a regular Cultural Exchange Pro-
gramme with Malaysia. The provi-
sions/terms of the Exchange Program-
me are under consideration.

Handing over of the Land and Struc-
tures by the Pong Dam Authorities

3005. SHRI V. G. HANDE: Will tLe
Minister of ENERGY be pleased to
refer to the reply given to
Unstarred Question No. 3347 given in
the Lok Sabha on the 13th December,
1978 and state:

(a) what are the reasons for which
the land acquisition officer of the Hima-
chal Pradesh Government has not hand-
ed over the possession of the land,
structures and property in the peri-
phery of the reservoir by the Pong Dam
authorities and what advice Central
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Government have given to the Hima-
chal Pradesh Government to pumsh
those L.A.Os. who are in collusion
those L.A.Os. who are 1in rollusion

(b) what are the terms of reference
of the Committee appointed under
D.C. (B&R) what is the number of
meetings this Committee had with the
Pong Dam suthorities and by when this
Committee is likely to submit its re-
port and result of the Committee’s
meeting held on 24th April, 19787

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) 1. For the
construction of the Beas Dam Project,
@ total area of 30720 Hectares (75038
Acres) of land was acqured which
includeg 28271 Hectares (69810 scres)
under the Pong Dam reservior, which
extends to about 48 kms, up-stream
of the dam.

2. The Major portion of the land ac-
quired for the Pong Dam reservolr
bhas since come under submergence
when the water level in the reservoir
reached R. L. 1405 Controversy has
arisen in respect of that land which
has not been submerged yet and where
the land owners are still occupying
the property. There are about 228
persons staying in houses on the land
.acquired, which is above the highest
reservoir level reached so far.

3. Regarding handing over of pos-
session of land, g difference of view
has arisen between the Land Acqui-
sition Officer, and the Project Authori-
ties, on a question of interpretation of
the Land Acquisition Act. A clarifi-
cation in this regard has been sought

MARCH 13, 17
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regarding handing over of possession
of land mcquirej by the Beas Project
aythorities for Pong Dam reservolr,
where the water level has not reach-
ed yet. The meetings for this Come=
mttee were fixed on 12-7-78, 3-8-78,
26-12-78 and 16-1-79. These meet-
ings, were not held as SDM’s Delua
and Nurpur could not attend. A meet-
ing was last convened by the Deputy
Commissioner, Kangra on 19-2-1979
in which it was decided to postpone
discussions till the difference of view
between the Project Authorities and
the Himachal Pradesh Government
on the question of handing over pos-
session, is resolved.

Restriction of Diesel

3006. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether resirictions over diesel
has been withdrawn;

(b) whether there is any apprehen-
sion of further rise in the price of die-
sel in the near future;

(¢) whether Government of India
are thinking to make India self-suffi-
clent in diesel; and

(d) i so, the steps that are being
taken in the matter?

(SHRI H. N. BAHUGUNA): (a) The
Central Government have not impoesed

-
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nigtrations, keeping in view the avail-
ahility of the product and the need for
its equitable distribution,

(k) No decision has yet been taken

(c) About 87 per cent of the total
requirement of high speed diesel ol
is currently being met from produc-
tion in the refineries within the coun-
try and the balance requirement is
being met from imports. Though at
present the production of middle dis-
tillates including diesel oil is maximis-
ed, about 13 per cent of the total re-
quirement of diesel oil is imported.
Additional refining capacities are being
planned with a view to produce the
necessary middle distillates in the
country after taking into account mid-
dle distillateg like Kerosene and dies-
el oil that are to be imported under
long term trade agreements.

(d) Does not arise.

Appointment of Dealers in Calcutta
through Back Door

3007. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND MIN-
ES be pleaseq to state:

(a) whether Government are aware
that SAIL and TISCO have appointed
their dealers of the Stockyards in Cal-
cutta through the back-door and no
opportunity was given to old and bo-
nafide dealers for such appointment;

(by it so, why; and

(c) if not, the basis of such appoint-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(BHR] KARIA MUNDA): (a) to (¢}
As far as SAIL is concerned, it is un-
derstoog that no dealers were appoint-
ed by thelr Caloutta. stockyard after

monthly off-take. AIll concerned wers
given opportunity for such enlistment.

As regards TISCO, it is understood
that they have not appointed any dea-
lers in their Calcutta Stockyard
through the back door. There was
no bar for any dealer to take the
materials from Calcutta Stockyard
when steel market was in recession.
Since the steel market has now pick-
ed up, TISCO has finalised the list
of the dealers on the basis of the
actual volume of business carrieidi out
by then with TISCO during the pe-
riod of recession, ie. October, 1874
to October, 1977. .

Development of Fertiliser Industiry for
Sixth Five Year Plan

3008, SHR1 DURGA CHAND: Wiil
the Minister .of PETROLEUM, CHE-
MICALS AND FERTILIZERS Ye
pleased to refer to the reply given to
Unstarred Question No. 223 on 21st
November, 1978 regarding setting uv
of Fertilizer Project in Himachal Pra-
desh and state:

(a) the details of the proposals for
the development of fertilizer industry
for the Sixth Five Year Plan which
have been recommended by working
group on fertilizer set up by the Plan-
ning Commission; and

(b) the names of the States where
the fertilizer factory proposed to be set
up during the Sixth Five Year Plan
with their location, capecity and cost?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) The
Working Group has recommended for
the 6th Five Year Plan establishment of
seven major nitrogenous fertilizer foe-
forles and also addition to the phos-
phatic fertilizer capseity.

(b) The nitrogencus fertilizer fac-
tories will be located two each at
Thal in  Maharashtra ang Haziro .n
Gujarat, she plant gt Namrup, Assam.
one st Korba In Madhya Pradesh and
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-one at Kanpur in U.P. (as an expan-
sion of the existing plant), As re-
gards phosphatic fertilizers, the possi-
ble locations where major plants would
be establisheq are Kandla, Hallia,

take some time before the details of
phosphatic plants are finalised, but as
regards nitrogenous fertilizer facto-
rieg for which detalg have already
been worked out, particulars asked

Paradeep , Udaipur etc. It would for are givien below:—
Location Product Capacity Estumated cost
(Tonnes per gnnum) (Rs crores)

Thal I and IT B Urca 18,86,000 570
Namrup . Urea 3,30,000 173
Hazira I and II . Urea 18,72,000 560
Kanpur Urea 2,25,000 71
Korba

Details have yet to worked out
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Permission to M/s. Pure Drinks for
Calling Public Deposits

3010. SHRI S. S. DAS:
SHRI SARAT KAR:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether clearance under the
Company’s Act, 1956 has been given to
M/s. Pure Drinks Pvt. Lid,, New Delhl
for calling Public deposits;

(b) whether Ministry is aware that
the company has misappropriateq its
funds by loaning Rs. 32 lacs to its
Directors/Shareholders, contrary to in-
come tax rules;

(cy whether it is proposed to direct
the company to call back the loans io
Directors, for its working capital need
before asking for public deposits; and

(d) whether Government propose to
ask the company to repay the Public
deposifs collected and call on its direc-
tors to repay the loans?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHR]I 5. D. PATIL): (a) Under Section
58A of the Companies Act, 1956 no per
mission is required by Non-banking
Non-financial companies for inviting
deposits from public. Such Non-bank-
ing Non-financial companies can, how-
ever, accept deposits only upto the
limits prescribeq in Companies (Ac-
ceptance of Deposits) Rules, 1975 fram
ed under section 53A of the Companies
Act. In view of this, the question of
giving clearance to the said company
did not arise.

(by The Registrar of Companies con
cerned hag reported that as per balan-
ce-sheet as on 31st October 1977 of
M/s. Pure Drinks Private Limited no
amount is recoverable as loans from
the directors of the company.

However, another company named
M/s. Pure Drinks (New Delhi) Limited
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haq given loans to its directors and as
per its balance sheet on 31st October
1977, Rs. 32.63 lakhs were outstanding
against two of its directors.

A complaint has also been received
from two persons who have descrited
themselves as ex-employees of M/s.
Pure Drinkg (New Delhi) Limited that
there has been large scale misappro-
priation of funds of the company. Tlis
complaints is under examination.

The Department of Revenue has inti-
mateq that under the Income tax Act,
there are no rules by which a loan taken
by a director can be said to be contrary
to the provisions of the Income-tax
Act.

(c) According to information avail-

‘able with the Registrar of Companies,

M/s. Pure Drinks (New Delhi) Limited
had no public deposits as on 31-3-1978
As for loans to Directors, the reply in
part (d) below refers,

(d) Under Section 58A of the Com-
panies Act, 1956, the Central Govern-
ment has no power to direct Non-bank-
ing Non-financial companies to repay
the public deposits accepted within the
prescribed limits. The question whe-
ther loans have been given to the di-
rectors by M/s. Pure Drinks (New
Delhi) Limited in accordance with the
provisions of the Companies Act is
being examined.

Scarcity of Cooking Gas and Payment
of Interest on Security Deposit

3011. SHRI VASANT SATHE: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there is acute scarcity
of cooking gag in the country, de-
tails of production and consumption,
supply and demand State-wise dur-
ing 1977-78 and 1978-79 wis-a-vis
earlier corresponding period;

(b) steps taken/proposed fo nor-
malise the position and to curb the
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use of cooking gas for industrial com-~
mercia]l purposes;

(¢) what is the estimated amount
of gecurity deposit of consumers ly-
ing with the dealers of various gas
companies; and

(d) whether Government would
consider payment of interest on such
deposits made by Government and
the difficulties, if any, in doing so?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
present demang for Liquified Petroleum
Gas (cooking gas) is far in excess of its
availability. However, the cylinder re-
fill requirements of the existing consu-
mers are to be met in full, except when
there are problems of availability of
the product caused by unscheduled
shut downs of refineries or transporta
tion bottleneck. Recently some back-
logs have developed in the supply of
cyclinder refills in certain areas main
\y on account of reduceq availability
wf the product from the supplying refi-
neries angd transportation constraints.
The total production of LPG in 1877-78
was about 3.9 lakh tonnes and in 1978-
79 1t ig expected to be about 4.2 lakh
tonnes. The entire availalble LPG is
more or less consumed. The details of
the State-wise demand and the actual
supply affected during 1977-78 and
1878-79 are not readily available,

(b) Production of LPG in the refine-
ries is being maximised and constraints
in the movement of the product o the
consuming locations are being ove~-
come 8o as to improve the availability
position of this product. Releases of
LPG to industrial users are made only
in cases of ‘technological mnecessity,
based on the recommendations of the
appropriate  sponsoring Government
authority. In the case of commiercial
organisations, rélease of LPG is made
only when it is absolutely necessary
ang provided no other glternative fuel
can conveniently he used.

) The amount of ‘security deposit
collected for the cylinders and pres-
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sure regulators, is not retatned Ly the
dealers of the oil companies put is re-
tained by the oil companies which pro-
vide the cylinders,

The total amount of security deposits
for cyclinders and Regulators with the
oll companies are:

(Rs. in crores)
(i) Indian Oil Corporation
Ltd. B . 22°16 (as on
1-3-1978)
(ii) Bharat Petroleum
Corporation Ltd. . 598
(iii) Hindustan Petroleum
Corporation Ltd. . 1-67
(iv) Hindustan Petroleum
tion Ltd.
(Visakh MarketingUnit) 028
Where cyclinders are procureg by

the concessionaires of Hindustan Pe-
troleurn Corporation Limited and Hin-
dustan Petroleum Corporation Limited
(Visakh Marketing Units), the am-
qunts ot security deposits are retained
by them because it is they who have
invested in cylinders and regulators.
They have deposit amounts as under:

(Rs, in Croresapprox.)

Hindustan Pcﬂ'olfg
Concessionaires :

Hindustand Petroleum

Corporation Lid.
E}Voi-kh Marketing Unit)
i s o't

2" 74

¢
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Expert Committee on Coal Based
Fertilizer Techuology

3012, SHRI L. L. KAPOOR: will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) names and designationg of the
officers and otherg constituting the
expert committee which visited num-
ber of foreign countrieg in connee-
tion with the study of coal based fer-
tilizer technology along with the
nameg of the counfries which they
visited and the duration of their visit
to each country;

(b) whether the countries they
visited had developed such techno-
logy; and

(c) if so, the location and names
of fertilizer plants where such tech-
nology was being utilized?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(c). A statement is attached.

Statement

In November-December 1961, a five
member delegation led by the late
V. N. Kasturirangan. the then Chief
Project Officer in Mimstry of Petro-
leum and Chemicals visited West
Germany, Turkey, Spain and United
Kingdom in connection with the study
of cval based fertilizer technology.
The delegation consisted of the follow-
ing persons:

1. Late Sh. V. N, Kasturirangan,
(Leader) Chief Project Officer, Min.
of P. & C.

2. Sh. M. Satyapal, Chief Chemi-
cals, Industries and Minerals Divi-
sion, Planning Commission, New
Delhi.

3. Sh. Ramaswamy R. Iyver, Dy,
Secy. Min. of Finapnce, DEA, New
Delhi.

4. Sh. D, G, Rao, Chiet Engineer
(Process Design), Planning and
Development Division, Fertilizer
Corpn. of India Lid., Sindri.

5. Sh. B. Chatterjee, Dy. Chief
Enginerr (Process Design), Fertilizer
Corpn. of India Ltd. Planning and
Development Division, Sindri.

The programme of visits gone through
by the delegation is given below:

- —— S — et —

Datr of Visit  Plantfinstitution visited

(b) Yes, Sir.

Name of the country visited
Turkey . . . . .
West Germany . ) .
Do. ;
Do. . . . . «
m' L] - - - -
Do, . 5 i . .

26-11-1968 Azot Sanaayi Kutahya.
a8-11-1968 Steinkohlen Gas A.G. Dorsten.
gB-11-19g68 Union Rheinische Braunkohlen .
Kraftutoffe A.G. Wesseling.

2g-11-1968 Offices of Mjs. Pintsch Bamag
A.G. Butzbach.

ﬂ-n-lgﬁ& Oﬂiou nf M/s. Lurgi Gesell-
fur Warme and Chexni-
. mchnn GmbH Frankfurt.

2121968 Offices of Mjs. Heinrich Koppers
GmbH, Esen.
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Dateof Vit Plant intitation visited -

5121 Em Nacional ; “Calve
O alio” Puen 1 de Gare
de Garcia Rodrigues.

g-12-1968 'Gas Works of Scottish Gas Borrd
West field.

10-12-1g68 Ga;:::ol;h of West Midlands Gas

Assigtance by Rumanian Experts in
the Exploration of Ganga Water Basin

3013. SHRI K. PRADHANI: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be p'eased
to state:

(a) whether any offer has been
made by the Rumanian experis to
help in the exploration of the Ganga
Water Basin for oil, gasg and mine-
rals; and

(b) it so, the details regarding the
essistance sought by the Oil and

(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. A short-termn contract has been
signed between the ONGC and M/s.
Romepetrol, a Rumanian Company, for

—

1. Analysis of the available geolo-
gical and geophysical data including
the sub-surface data obtained from
four deep wells and four shallow
wells drilled 1n the Ganga basin areas
to determine the principal objective
horizons for hydrocarbon exploration
in the basin.

2. Review and re-interpretation of
geophysical data to confirm the dif-
ferent stratigraphic wedgeout units
noted in the northern part of the
basin and in the two major depres-
sions in the eastern and western parts
of the basin. Also determine the
degree of contract in their selsmo-
geological characteristics,

3. Analysis of the data to find out
reasons for the difference in the
deformation pattern in the two sec-
tors—eastern and western—of the
basin. The incidence of structures is
apparently more in the western sec-
tor,

4. Examine and advise on the géo-
chemicals investigations to determine
hydrocarbon source rock potential in
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expected reserves of hydrocarbon in
the basin and their possible distribu-
tion pattern.

Ordnance Factory in Orissa

3014. SHRI PADMACHARAN
SAMANTASINHERA: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased to
state:

(a) whether it is a fact that in
Orissa there ig no Ordnance factory;

(b) whether the Government are
considering to start gn ordnance face
tory in Orissa State, if so, when; and

(c) in which States there are
ordnance factories and where?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF,
SHER (35INGH): (a) Yes, Sir.

(b) and (c), It is not in public inter-
est to yive any details of existing or
proposed Ordinance Factories,

Closure of Sophia School, Copper
Oolony, Khetrl Nagar

3015. SHRI CHATURBHUJ: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that the
Sophia School, Copper Colony, Khetri
Neagar, Rajasthan is on the verge of
closure for want of facilities from
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furniture, water supply, electricity and
medical facilities for the members of
staff of the school. These facilities are
being continued to the school by Hindu-
stan Copper Limited. Recently, the
school authorities have indicated certain
pre-conditiong for continuing the school
which relate to provision of a regular
school building with attached staff”
quarters. The management of Hindu-
stan Copper Limited is examining the
matter with a view fo take adequate
steps so0 that the educational require-
ments of the students of the Sophia
School are met.

New Techniques for growing
Vegetables in Leh

3016, SHRIMATI PARVATI DEVI:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state whether it is a
fact that the Defence researchers
have evolved new techniques for
growing vegetabley around Leh and
if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): Yes, Sir. The Field
Research Laboratory has developed a
new technique of growing vegetables
by raising nursery in sub-zero condi-
tions using black and colourless poly-
thene fAlms which help to raise the
temperature and force germination of
seedg and this enables the raising of
vegetable seedlings six weeks ahead of
time. These seedlings are suppled to
the local farmers for further cultiva-
tion.

The details of the technigque are
given below:—
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is covered with a layer of colourless
polythene film. Over this, another
layer of black polythene film is
spread, On the sunny days, the
polythene film sheets are removed to
make sun's rays directly fall on the
nursery bed. During night, the
nursery bed is again covered with
polythene sheets to ward off the
effect of severe cold on the germinat-
ing seeds/seedlings. After the seeds
have germinated, the polythene sheets
are gradually raised to about 30 cms,
above the ground surface on wooden
stands, so that the seedlings are not
damaged.

Special Cell to look after interest of

. Scheduled Casteg and Scheduled Tribes

fn Marketing Division of LO.C,

3017 SHRI MAH] LAL Wil the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state: -

(a) the constitution of and duties
entrusted to the special Cell, if any,
created for looking after the matters
pertaining to reservationg of Bche-
duleq Castes and Scheduled Tribes
-employees in the Marketing Division
of Indian Oil Corporation;

(b) whether it will also look into
other grievances of these Scheduled
Castes and Scheduled Tribes; emplo-
Yees; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM,
*CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Special
Cells under direct control of Personnel
Managers, with adequate staff, have
been set up in each Region as well asz
‘the Head Office of the Marketing Divi=-

i sion of the Indian Ofl Corporation,

The duties entrusted to the Special
*Cells are gs under:

(i) to ensure due compliance of
aorders and instructions pertsining to
the reaervation of vacancies in favour
of Scheduleg Castes/Scheduled Tribey

personnel and other benefils admis-
sible to them;

(ii) to maintain effective laisen
with local employment exchanges snd
Scheduleq Castes/Scheduleq Tribes
organisations;

(iil) to ensure prompt disposal/
redressal of grievances and represen-
tations of Scheduled Castes/Schedul-
ed Tribes employees;

(v} to collect, consolidate and
furnish Quarterly and Annual
Returns regarding representation of
Scheduled Castes and Scheduled
Tribes; and

(v) o act as a laison agency bet-
ween Head Office/Regional Office and
Government for supply of informa-
tion, answermg questions and clear-
ing doubts, 1n regard to matters con-
ferning recruitment/promotions of
Scheduleq Casies and Scheduled
Tribes candidates.

(b) Yes, Sir.

(c) Under the existing grievance
procedure, an Indian Qil Corporation
employee is free to seek redress of
grievance. Aggrieved Scheduled Castes/,
Scheduled Tribes employees can present
their grievance to their controlling
officers. If the grievance is not settled
at that level, it is subsequently looked
into by the Personnel Department, as
well as by the Special Cell,

Bonus for Employees in Defepve
Production Units

8018, SHRI NATVERLAL B,
PARMAR:

Wil the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

» (8) whether Government’ v
ﬂ% (O

has been drawn %o the, pews-
the Indien

item which appesreq in
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Express’ of 34ih February, 1879 under
the captien “Bonus for Rail, P & T
Men soon’;

(b) which are the Defence. Pro-
duction agencies which will be bene-
fiteq by this scheme give their names
and details thereof;

(¢) whether JCB employee; will
also be covered by thig scheme 35 JCB
is the only cipher producing unit not
only for Ministry of Defence but
for other Ministries of Government
of India; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) to (d). At present no specific
proposal is under consideration in this
regard. The question of details, there-
fore, does not arise,

—_———
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Return to manufacturers of Drugs on
production under new Drug Pollcy

3020. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minjster of PET=
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) how it js proposed to ensure in
the new Drug Policy that manufactu-
rers get a return of 12 per cent or 14
per cent depending upon the characteri-
salion of the drug;

(b} whether 1t is a fact that ineffi-
cient producers of new drugs would
have no alternative but to close down
their production in view of the fact
that prices are proposed to be filxed on
the basis of 2/3rd of efficient produc-
tion; what are the criterion of measur-
ing efficlency; and

(c) what safeguards have been pro-
vided to ensure thal this scheme does
not result in creation of monopolies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI 11 N. BAHUGUNA): (a) The
prices of bulk drugs required for price
controlled formulations would be re-
viewed on the basis of scrutiny/cost
studies conducted by the BICP. after
the initial period of price freeze expires
on 29th Mareh, 1879. Whiie fixing/revis-
ing prices the criteria of allowing post-
tax return of 14 per cent on net-worth
on bulk drugs required for production
of category-I and category-1I formula-
tions which are highly essential and
life saving and a post-tax return of 12
per cent on net-worth on other price
controlled bulk drugs would be kept
in view. '

(b) Paragraph 48 of the Statement
l1ald on the Table of the Lok Sabha on
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the 20th March, 1978 provides as
follows:—

“Where the indigenous bulk drug
is produced by more than one manu-
facturer, the common selling price
for sales to all formulators will be
fixed initially on the basis of average
cost of relatively more efficient firms
which account for a large percentage
of output”.

these arrangements are expected to

secure that firms whose cost of produce
tion i3 high would strive through tech-
nological and other improvements to
bring down their costs,

Cost efficiency is related to factors
like technology, strain productivity in
regard to anti-biotics, contrel systems
geared to secure optimal consumption
*nhd recovery norms, etc.

(¢) The safeguard is in terms of the
provigion in the new Pricing Policy
that, in special situations where there
are only a few large firms and differ-
ences in cost are substantial, there
would be separate retention prices for
different firms with a common selling
price,

MARCH 18, 1970
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Increase in Crude O} Prices

3023. SHRI P. M.SAYEED:

SHRI A. R. BADRI-
NARAYAN:

) SHRI M, V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERg be
pleaged to state:

(a) whether it is a fact that Union
Government have taken steps to
ensure that the increase in crude oil
prices in the International market is
not passed on to the consumers;

(b) it so, what are the steps taken
and still under consideration in this

(d) whether his Ministry is also
adjusting a surplug of over Rs. 275
crores in this regard; and

(e) what wil] be the total burden
passed on to the consumer and what
are the products which will be affec-
ted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Gov-
ernment hag not taken any decision in
the matter,

(b} Does not arise in view of (a)
above.

(c) The entire question is being exa-
mined.

(d) Does not arise in view ~f (¢)
above.

(e) Does not arise in view of (..
above.

Progress in Oil Exploration in Jammn
and Kashmir

3024, SHRI ABDUL AHAD VAKIL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what hag been the progress in
oil exploration in J. & K. State:

(b) which are the places where
drilling was done and with what re-
sults; and

(¢c) how much amount was spent
todate on oi] exploration programme
in the State? -

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Tertiary belt of J & K State and the
Srinagar Valley ares has been covered
by geological mapping. Geophysical
investigations has also been conducted
in certain interesting aress in J&K for
confirming the sub-surface conditions.
Based on these geo-scientific surveys
two wells were drilled by the ONGC
at Chattargaon and Narbal in the



Kashmir VM However, no oil of

' . gas bearing horizons were encountered

in these wells. Another Well Suruin-
sar-1 was also drilled by ONGC on the
Suruinmastgarh structure in Jammu.
This well was projected to a depth of
6,000 metres but further drilling could
not be continued after the depth of
3,665 metres due to abnormal sub-
- surface pressure conditions. No oil or
gas bearing horizons were encountered
up to the depth drilled in this well
Presently, further geo-scientific work is
being continued by the ONGC and one
geological exploration party is carrying
out semi-detailed investigations in the
Tertiary belt of J & K State,

(b) Ag at (a) above,

(c) An amount of Rs. 668.42 lakhs
including depreciation (Rs. 166,02 lakhs)
has been spent to date on exploratory
drilling in J. & ®.
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Reservation of Jobs for 5.0, and S.T.
in High Courts

3026. SHRI P. K. KODIYAN:
SHRI MUKHTIAR SINGH

MALIK:

SHRI G. M. BANAT-
WALLA:

SHRI SHANKERSINHJI
VAGHELA;

SHRI NIHAR LASKAR:
SHRI R. V. SWAMINA.
THAN:

SHRI DHERENDRANATH
BASU:

Wil; the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that High

Courts of only a few States have ac-

cepted the Centre’s suggestion for

reservation of jobs for the Scheduled

Castes and Scheduled Tribes in the

iv\i!:ﬂor ag well as higher judicial ser-
L H

(b) it so, what are the reasons for
the non-acceptance of the Centre’s
suggestion by majority of the High

; and

(¢) what steps Government pro-
Pose to take to see that the principle
of reservation for scheduled Castes
and Scheduled Tribes is sccepted
and jmplemented in the junior as well
83 higher judicial services throughout
the country?

duled Tribes in direct recruitment to
the lower judicial services in the
States of Andhr Pradesh, Assam,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Kerala, Orissa, Punjah,
Rajasthan, Tamil Nadu, Uttar Pradesh
and West Bengal, and in the higher
judicial services in the States of An~
dhra Pradesh, Assam, Kerala, Orissa,
Punjab, Rajasthan, Tamil Nadu and
Uttar Pradesh.

A majority of the States have thus
introduced provision for reservation
in the lower judicial services. The
question of reservation for Scheduled
Castes and Scheduled Tribes in the
Judicial Services falling under vari-
ous High Courts, was discussed re-
cently in the 8th meeting of the High
Power Committee under the Chair-
manship of the Prime Minister. The
High Power Committee decided that
the matter may be pursued further
with the States and the High Courts.
Accordingly, it is proposed to address
them in the matter.

Machines idle at Rourkela

3020. SHRI C. K, CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(8) is it a fact that the SAIL ia
supplying 10 to 16 thousand fonney of
coil to Kalinga Tubes through a re-
cent deal and cails are alsp being
supplied to Tata's Tinplate Company;

(b) if so, whether as a result of
this machine and manpower in the
Rourkela Plant remain idle;

(c) in view of this what is Gove
ernment’s policy towards public sec~
tor steel plant at Rourkela; and

(d) if so, the steps Government
propose to take against them and de-
talls theresof? .
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THE MINISTER OF BSTATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Supply of H. R. coils and skelp to
various tube makers, including Kalinga
Tubes Limited, is at present being made
on the basis of the recommendations of
the Department of Heavy Industry, On
the above basis, supplies of H, R. coils
and skelp to Kalinga Tubes Limited
during April, 1978—January, 1979 from
the steel plants under SAIL have been
17,266 tonnes. Regarding Tinplate
Company of India Limited, Rourkela
Steel Plant has supplied 1,140 tunnes of
cold rolled black plate coils for {rial
run ol its new tinning linc. Regular
requircments of black plate of this
Compauny are planned io be largely met
from imports. For its old iinning line,
the Company takes its requirements
from TISCO in the form of iin bars.

(b) Utilisation of machineg and man-
power in the Rourkela Steel Plants has
not been affected in any way as a re-
sult of the above supplies.

(c) and (d). Do not arise,

Alleged Swadeshi

charges against
Polytex Limited

3030. SHRI K. LAKKAPPA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that Swa-

deshi Polytex Limited. Ghazisbed,
Uttar Pradesh are involved in =
number of criminal acts and misap-
propristion and embexzlement of
public fundg etc.;

(b) i so, facts thereaf and action
taken/proposed to be taken by the
Government against the persona res-
ponsible for this; and

(c) it not, the ressons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME A¥YFAIRS
AND IN THE MINISTRY OF LAW,

MARCH 13, 1079
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JUSTICE AND COMPANY AFTAIRS
(SHRI §, D. PATIL): (a) to (c). Om
receipt of a complaint filed by M/s.
Swadeshi Cotton Mills Company Ltd.
under section 408 of the Companies
Act, an inspection of books of accounts
of the Company under seclion 209A of
the Companies Act was carried out.
As a result of this inspection certain
irregularities/mismanagement on the
part of the management came to light.
The major irregularities as brought out
in the Inspection Report are as
follows ; —

(a) Grant of mnlcrest free advance
1o certain frusis;

(h) Non-exisience of two imported
bailing presses;

(¢) Appointmeut of product-prome-
ters and payment of commission to
them without justification;

(d) Provision of residential accom-
modation and perquisites to the
Managing Director and the Deputy
Chief Executive of the company at &
high cost and in excess of the pres-
cribed limits;

(e) Purchase of silver wvessels by
the company for the use of the Mana-
ging Director and his family members.

(1) Sale of bye-products to certain
parties at rates lower than the rates
charged to others;

(g) Advances made to the handling
agents without any provision to that
effect in the agreement. The handl-
ing agents have been appointed by
the company for handling raw-mate-
rials purchased in consideration of a
commission;

(h) Payment of reward and the
travelling expenses to the employees
for collection of proxies in favour of
the Managing Director;

(0} Sale of urdrawn waste at Jesser
rates and purchasing
aimilar material at higher rates,

&
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Besides the above major irregulari~
ties, the Inspection Report has also
brought out certain violations of the
provisions of the Companies Act.

As a result of material brought out
in the Inspection Report, the Company
Law Board have issued show-cause
notice under section 408 of the Com-
panies Act, 1956 io the company and
a reply thereot from the company is
awaited. After the reply is received,
the matler will be decided by the
Company Law Board.

Open Black Marketing cf Steel In
Mandi Gobind Garh

2031. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether he is gware of the
large scale open blackmarketing of
steel in the Mandi Govind Garh in
Punjab;

(b) whether it is a fact that the
steel reaches the consumerg through-
out the country at prices much higher
than the prescribed; and

(¢) will the Government open de-
-partmental stores in the country to
supply steel at correct price to the
consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) At pre-
sent there is no statutory control on
the price of any category of iron and
steel and as such the question of black
marketing of steel does not arise,

(b) and (e¢). The main producers of

form prices fixed by the Joirt Plant
Comumittes. These stockyards are
Spread all over the coyntry. Further,

own retail outlets at different plalces
in their respective States at a price
which is Rs, 40 per tonne legs than the
corresponding stockyard prices.

Definition of ‘New Article’

3032. SHRI PHOOL CHAND VER-
MA: Will the Minister of PETROLE~
UM, CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Minis=
try is proposing to reverse the deci-
gion of the Law Ministry in regard
to definition of ‘New Article’; and

(b) whether ihe decision of the
Lawy Ministry iy proposed to be re-
versed to help some foreign compa=
nies like Glaxo Pfizer, Warner Hin-
dusian E, Merck ete., and whether
this is being done with the Minister's
approval?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
éSHRI H. N. BAHUGUNA): (a) No,

ir.

(b) Does not arise,

Shortage of Tin Plates

3033. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that there
is an acute shortage of tin plate prime
in the country during the past three
years;
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plates availsble within the country
and also from imports?

THE MINISTER OF ETATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) There
has been shortage of tin plate prime in
the country during the past two years.

(b) Tin plate supply is normally re-
lated to the assessed capacities of units,
small ang large, including multina-
tionals. No unit has been supnied
more material than its capacity in the
last three years.

(c) and (d). Demands of both the
small and large units are met from the
indigenous sources as well as imparts.
The import policy permits imports of
tinplates both for large scale and small
scale units depending upon the indi-
genous availability. As imported tin-
plates are costlier and imports involve
blockage of Capital, S.8.I. units had re~
quested for maximum supply frem
indigenous gources, At present, about
70 per cent of the indigenous produc-
tion of tinplates goes to the small scale
units.

Re-Opening of J. K. Alamininm
Asansol -

3034. SHRI ROBIN SEN; Wil the
Minister of STEEL: AND MINES be
pleased to state what steps are being
taken tp reopen JK, Aluminium
(Hindustan Aluminium
Asansol in West Bengal which is
closed down for the last several years?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): The manage-
ment of the industrial undertaking of
the Aluminium Corporation of India
located at Jaykiynagar, Asansol was
taken over by Goevrnment in May,
1878. The overhauling of the fabrica-
tidn unite at Jaykaynagar was com-
pleted in October, 1976. The actual
w fr these units is awalt-
ugion of ,a
Yabour greament with the
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Houses for Army Men

3039, SHRI KANWAR LAL
GUPTA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) how many houses have been
constructed for the army men in the
last three years;

(b) what is the proposal of cons-
tructing the houses for these army
men in the next two years;

(¢) what is the demand of the
army for the houses for their families;

(d) does Government propose to
8ive special facilities to the army men
for their families; and

(@) it yes, give the details thereof?
THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
T8HRI JAGIIVAN RAM): (a) The
Wquisite information i3 as under:

Year No. of umi sof
accommoda ion
constructrd

1976-77 . . . 4185

1977-78 < 7119

1978-79 . . 5

(anr.ic;patﬁs
Toran 17043

(b) 18,834 residential units are ex-
pected to be constructed during the
rext two years,

{c) Nearly 20000 officers and
2,10,000 JCOs/ORs ore entitled to
married accommodation. The defi=
ciencics at the end of December 1978
were about 15,806 units for officers
and 086,076 units for JCOs and ORs.
These deficiencies are proposed to be
made gnod over a period of 13 years
from 1978-79.

(d) and (e). Such of the Army offi-
cers who are not provided with Gov-
ernment accommodation are entitled
to the following facilities,

(i) Allotment of houses hired/
requisitioned by Government; and

(ii) hiring houses on their own
on rent reimbursement basis.

In the case of JCOs/ORs also, the
system of provision of hired/requisi-
tioned houses is applicable. They are
also eligible to make their own
arrangements and claim compensation
in lieu of quarters prescribed for
different ranks at various stations,

Sharing of surplus power avallable from
Kerala by Tamil Nadu and Earnstaks

8040. SHRI K. MAIJANNA:
SHRI 8. R. REDDY;

Wil the Minister of ENERGY be
pleased to state:

(a) whether it {s a fact that no
final settlement could be reached beb
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ween Tamil Nadu and Karnataka on
the sharing of surplus power that
would be available from Kerala in
the next four years; and

(b) if so, the details regarding the
points on which differences still exist?

THE MINISTER OF ENERGY
{BHRI P. RAMACHANDRAN): (a)
Yes, Sir, No final settlement has been
reached so far between Tamil Nadu
and Karnataka in this regard.

(b) The difference is mainly on the
relative needs of these two States for
the surplus power from Kerala.

Alumininm Project in Ratnagiri

3041, SHRIMATI MARINAL GORE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose
to abondon the Aluminium Project in
Ratnagiri District in Maharashtra;

(b) if so, the reasons thereof; and

(e) if not, what are the problems in
the establishment of this project?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir .

(b) Does not drise.

the alternatives will have to be exa-
mined in the mjd: of the re-
sources available

cholce made. Att.;;tlmwm

ay detision among

Written. Ausvers: 8§

able, the Ratnagiri project will also
be taken into consideration.

Modernisation of Indiam Navy

3042. DR. SUBRAMANIAN SWA-

MY: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether Government are keep-
ing an active vigil on the increasing
numbers of the ships belonging to
the Super-powers In the Indian
Ocean;

(b) whether the Indian Navy is
being adequately modernized to mest
these security needs arising out of the
above; and

(c) if so, the proportion of the capi-
tal budget of the Defence Ministry
that has been allocated to the Navy
in the last three years, and the esti-
mated amounts during the Sixth Plan
period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir, ")

(b) and (e¢). The Indian Navy is
being progressively modernised, keep-
ing in view all developments which
have a bearing on our national securi-
ty, including the Naval build-up in
the Indien Ocean. This is being done
with due regard to our relative
priorities of various programmes, con-
cerning all the three Bervices,

§
icx
i
Eu¥
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templated for the next Defence
Plan,

It is hardly necessary to add that
the modernisation and strengthening
of the Navy will receive due
consideration in future plans, in the
light of the respective and comple~
mentary roles of the three Services.

Proposal to amend MR.T.P. (Clasd-
fication of Goods) Raules, 1971

3043. SHRI JYOTIRMOY BOSU:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the MRTP (Classifica-
tion of Goods) Rules, 1871 is being
amended with a view to elim'naling
the dominancy of large industrial
houses, including multi-national com-
panieg together with thei, branches
and subsidiarieg in the production of
items reserveq for the small scale sec-
{or; and

" (b) it so, the salieat featureg there=
of?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
and (b). The MR.T.P. (Classification
of Goods) Rules, 1871 and the schedule
thereto are being amended to make
the provisions of Chapter IIT of the
MRTP Act more effective in regulat-
ing the growth of all dominant under-
takings, whether bolonging to large
industrial houses or multi-national
compeanies, while taking account of
the items of production reserved for
the gmall scale sector.

Some additional products of econo-
mi¢ importance have been included
in the schedule and same products
haye been ly specified s0 as
to pinpeint domirant undertakings
more effectively. The classification of
goods as listed in the achedule and the
Tuleg have also been rationalised.

7

These amendmenty are expected to be
finalised shortly.

Target and actual Coal production fa
1977 ang 1878

3044. BHRI BALASAHEB VIKHE
PATIL:

SHRI p. K. KODIYAN;

Will the Minister ot ENERGY
be pleased to state:

(a) the total production of coal in
1977-78 and 1978-78;

(b) whether production in the last
two years wag short of target;

(c) if so, the reasons therefor;

(d) whether it is a fact that
modernisation of mines iz necessary if
the country ig to achieve the target
of a millioy, tonnes of coal production
by 1884; and

(e) iy so, what are the steps taken
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) The
production  of coal in 1877-7T8 was
101,00 million tonnes, The production
of coal during 1978-79 (up to Febru-
ary) was 90 66 million tonnes.

(b) Yes, Sir,

(¢) The production during the last
two years was affected due to short-
age of explosives, power interruptions,
prolonged strike in the Singareni
Collieries, heavy rains and floods in
Bengal-Bihgr region, industrial-rele-
tion problems transport bottleneck ete.

(d) and (e), The production as per
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also adopted to enable better extrac-
tion of coal.

Implementatjon of Companies Act and
MRTP. Act

3045. SHRI VIJAY KUMAR N,
PATIL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that MRTP
and Companieg Act have not succeed-
ed in effectively curbing the hold of
big business houses on the economy of
the nation ang that concentration of
economic power in the hands of few
big business houses continues to grow
unabated;

(b) if so, furnish the indications of
the growing monopoly hold of big
houses strategic field of economic acti-
vities; and

(c) details of gteps taken—Ilegal ad-
ministrative or otherg during the last
two years and results thereof, details
of special measures in this regard in
the immediate future?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S, D. PATIL): (a)
No, Sir,

The Monopolies and Restrictive
Trade Practices Act, 1969, was enacted
to provide inter-alia that the operation
of the economic system does not re-
gult in the concentration of economic
power to the common detriment. The
Act is not aimed at the prevention of
growth of undertakings as such, but is
designed to regulate their expansion
in various ways for ensuring that such
expansiong are not likely to lead to
the concentration of economic power
to the common detriment or are not
likely to be prejudicial to the publie
interest. The Companies Actis not di-
rectly aimed at curbing of concentra-
tion of ectmomic power, It was en-
acted with a view to creating condi-

’
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tions necessary for the healthy growth:
of Joint BStock Companies and for-
providing safe-guards in relation to
the interests of the investors and the
publie

(b) Doeg not arise,

(c) Apart from the restrictions and
curbs to prevent the concentration of
economic power to the common detri-
ment and to regulate the growth of
large industrial houses as already
provided in the MRTP Act, 1069, and
the criteria being followed in deal-
ing with the proposals from large
houses for expansion/establishment of
new undertakings under the aforesaid
Act, the “Statement on Industrial Po-
licy”, lpid before the Parliament by
the Minister of Industry on 23rd De-
cember, 1977 spells out the further
measures undertaken by the Govern-
ment to regulate the growth of large
houses, Further steps taken by the
Government during the lasy two years
in this regard include insistence of
greater rehiance on internally gene-
rated resources, maximisation of the
promoters’ contribution, and preserip-
tion of generally less favourable debt-
equity ratio for financing of new or
expansion projects by the large in-
dustrial houses, While the policy re-
garding financing of expansion of new
projects by the large industrial hou-
ses has been made more stringent,
the policy in the case of non-MRTP
Companies has been liberalised to
encourage thelr growth. In order to
encourage the non-MRTP companies
to enter even the flelds specified in
Appendix I of the Industrial Policy
Statement of 2nd February. 1978, mi-
nimum  promoters’ contribution in
their case has been reduced from 20
per cent to 10 per cent for the first
Rs. 25 crores of the project cost,

In regard to the Companies Act,
the Government ls aware that inter-

corporate investment is an important
Instrument

of gaining corporate con-
trol. These are regulated in terms of
the provisions of Sections 10BA and
372(4) of the aforesaid Act. The appli-
cations received from companies un-

¥
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der these two sections are considere-
ed in the light of the guiding princi-
ples contained in the Industrial Policy
Statement of 28rd December, 1877,
referred to above and other relevant
considerations like the availability of
internally generated liquid funds with
the investing company, reasonable-
nesg of the proposed purchase price,
the interest of the shareholders of
both the investing and the investee
companies and the protection of the
interest of the minority shareholders,

In the implementation of the Com-
panies Act and the MRTP Act certain
difficulties, obscurities and lacunae
were also noticed with the result that
the realisation of the objectives un-
derlying those enactments have not
been to the extent desired, Realising
the need for an indepth review of the
provisions of these Acts, the Govern-
ment appointed a High Powered Ex-
pert Committee presided over by
Justice  Rajinder Sachar, a sitiing
High Court Judge. The Committee
submitted its report on 29-8-78 and a
copy of this report was laid on the
Table of the House on 30-8-78, The
recommendations of the Committee
are under active consideration of the
Government, Further steps towards
the implementation of such of the re-
commendations as are accepted by the
Government will be taken through an
amending legislation in due course,

Quotation fop Drugs from Foreign
Suppliery

3048. SHRI BIRENDRA PRASAD:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is o fact that CPC
invite quotations for drugs from
forelgn suppliers through their ggents
located in India;

(b) whether thia practice gives
chance for tmder-hand negotiations;
and

(c) in how many cases prices of CPC"
imported drugs were higher tham in-
ternational prices during the last three
years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
IEIBH;I; H N. BAHUGUNA): (a)

o, Sir,

(b) Does not arise,

(¢) CPC buys material at the most
competitive  International prices by
floating  enquiries  directly and
through STC Foreign Offices to reputed
suppliers/manufacturers, In doing so,
the CPC ensure that specifications,
quality, packing etc, are strictly nee
cording to their requirements. It is dif-
ficult to indicate the cases, if any,
where CPC might have imported on
higher prices than International pri-
ces during last three years.

Irop Ore Plle up at Bailadila

3047. SHRI PURNANARYAN
SINHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether It is a fact that large-
quantities ¢ high grade iron ore are
Jying in Bailadila Iron Ore in Madhya
Pradesh and in view of lack of de-
mand manual operation of mines is
being discontinued rendering further
unemployment of 2000 Adivasi labou-
rerg of the mine;

(b) if so, what stepg are being
taken to divert the ore tg such inter-
nal consumerg ag may be able to uti-
lise the ore; amd

(c) does the Government intend to
export this ore to other countrieg for
trade or propose to encourage estab-
lishment of Steel Plants in non-tradi-
tional areas of the country so that
steel ig made available gt fair price
to domestic users?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND-
MINES (SHRI KARIA MUNDA): (a)
20.57 lakh tonneg of lump ore has ac-
cumiated in the stockpile of Bailadila
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Mineg and at Vizag Port as on 263.79. development of additiona} depdilizer
The main reason for accumulstion of capacity during the Sixth Five Year
stocks in the reduced off take of iron Plan, has recommendad censiderstion
ore by Japanese Steel Mills as a fall- of the setting up of a phosphatic fer-
out of general recession in the Steel tilizer project at p suitable location if
Industry. Consequently, the contrac- Rajasthan based on the rock phosphate
tor’s labour force engaged in manual available in Jhamarkotra.

mining 1n Bailadila Project number-

ing about 2,500 at present will be re-

duced to about 1200 by June, 1879. The Details such as the jexact location
contract labourers consist of Adivasis~  of ¢he project, the product mix, cost
8s well as non-Adivasis, of the project, etc. can be firmed up
only after a feambility report for the
(b) The Steel Plants are the only . Project has been prepared and vari-
internal consumers of iron ore, They ous relevant techno-economic aspects
meet most of their requirements from have been studied.
their own captive/linked mines. It
1s not feasible to supply iron ore to wrge ¥ wiea wiefta oiolt wat de
them from Bailachla mines because of 3049, sy €AW TR AT : €77
the high cost on account of long dis- Tq Saw St way o WA A AAR
tance between these mines and the )
Steel Plants. o gt s
g
(¢) The existing jong-term -ontract (%) war e ¥ e I 17
for the Japanese Steel Mills for sup- ®T 20 FAAd A% ot ﬁmﬂﬁﬂ%ﬂﬂ%g
ply of lump ore is due to expire only s st vl kol
in April, 1080, and further negotia- I8 gra fewm T
tiong for extending the contract are '
already under way, Therefore, the (w) 2‘:';“ d ﬁﬁ"ﬁ # f“; ::[;
question of diverting the Jump ore to, fafwrer st 2 ﬁ'al.“iml ‘;ﬁaﬁw
other countries or consumers within amd';‘g“““ ) s i ﬁm i
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present. wra '
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Ferilliver Plants in Rajasthan wriifer Ferr g § e o g, A B A #
omans: wn TG o
3048 SHRI S § S : )
the Minister of PETROLEUM, CHE- i) % WENVELS © suisie
MICALS AND FERTILIZERS be plea- § vt g o v grm
sed to state:
T REw Wt wer v st (e
(a) whether Central Government wwltew ©m) : (%) ¥ (%) wrwh
has considered any proposal to get up ® w7 ) & W aw & grer o3 v S oy )
fertilizer plants in the public sector
in the State of Rajasthan in thg Sixth
Five Year Plan; Betting up of a Pesticide factory in
(b) i 50, what are the detatls of the Punjab
proposal; and .. 3080, SHRI BALWANT SING;!

FERTILIZERS be pleased .to refer to
THE MINISTER OF PETROLEUM, to o

AND FERTILIZERS o
(SHRI H. N. BAHUGUNA): (8) No, 239 on 31st November, 1578 re-
“40 {c), A Working Group on Fertili- ghrding welting up of & pesticide plant
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THE MINISTER ' OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAMUGUNA): (a)
There is no change in position. Hin-
dustan Insecticides Limited are conti-
nuing their efforts to secure the neces-
sary technology from abroad.

Proposal to0 Amend the Eepreseniation
of People’s Act to provide for Qualifi-
cation of MLL.As, and M.Ps,

3051, SHRI RAJ KESHAR SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) whether Government propose to
bring about amendments in the exist-
ing Representation of People’s Act
with a view to prescribed some acade-
mic qualifications for the Members of

Vidhan Sabha/Lok Sabha and parti-

cularly Ministers since such qualifica-
tions have already been prescribed in
the Government Recruitment Rules
for the appointment even for the
lowest post like Class IV posts in the
Government; and

{b) if not, the reasons for discri-
mination in the pelitical and adminis-
trative wings of the Government?

THE MINISTER OF STATE IN
THE MINISTRY,OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI 8. D. PATIL): (a)
No, Sir.

(k) Unlike Government servants,
the Members of the Lok Sabha and
the Vidhan Sabhas are representatives
of the people, elected by the people
<n the basis of adult{ franchise,

Cluster Schemes Sanctioned for
Rayalaseema
3052. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of ENERGY
be plessed to state:

{0) the number of cluster schemes
— for Rayalaseema this yeur;

4608 £5-4

(b) the number of those schemes
sanctioned in the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) In
1978-79 the Rural Electrification Cor-
poration has so far sanctioned 21 sch-
emes for rural electrification in Raya-
laseema comprising Anantpur, Chittor
Cuddapah and Kurnool districts in
Andhra Pradesh, These schemes are
for a total loan assistance of Rs, 4.24
crores and, on completion, envisage
electrification of 334 villages and en-
ergisation of 13,460 agricultural pump-
sets,

(b) In 1978-79 the Corporation has
so far sanctioned in all 588 rural elec-
trification schemes of different States
in the country for a total loan sssis-
tance of Rs, 180.85 crores,

Discovery of Gas in Of1 Wells by
ONGC

3053. SHRI D, D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether huge guantities of gas
have been discovered in the latest oil
wells drilled by the ONGC;

(b) if so, the time by which com=
mercial production will start; and

(c) whether non-availability of
drilling rigs stands in the way of ex-
peditious drilling?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. UGUNA): (a)
The lates gas discovery of ONGC has
been in a structure called B-55 north
of North Bassein field. However, to
determine the commerciality of this
fizld additional wells are proposed to
be drilled by ONGC and only there-
after will it be possible to assess its
potential
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(b) 14 is too early to say since the
commercial potential of this Aeld is
yet to be assessed.

{e) No, Sir,

Discovery of Large Deposits of Rich
Minerals in Bijapur, Karnataka

3054. SHRI S, B. PATIL: Will the
Minister of STEEL & MINES be plea-
sed to state:

whether large deposits of 1ich
minerals have been discovered in the
district of Bijapur in Karnataka and
if so, what are the rich minerals dis-
covered and what is the total estimat-
ed quantity of different minerals and
what Government propose to do with
the available rich minerals?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
Large deposits of limestone having a
total reserve of about 985 million ton-
nes of flux, cemeny and unclassified
grades have been identified in Bijapur
district. Besides, small occurrences
of iron ore. glass sand, calcite etc, have
alsb been located. The limestone de-
posit near Bagalkot is being exploited
for cement manufacture,
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Reorganisation of Jharia Coalfields

3087. SHRI K, T KOSALRAM: Will
the Minister of ENERGY be pleased
to state;

(a) when was the reorganisation
plan of Jharia coalfields formulated;

(b) when was the last meeting of
the inter-ministerial group on coal
mines development held;

(c) the salient features of chig re-
organisation plan; and

(d) when is this likely to be fina-
Hsed and implemented?

THE MINISTER OF STATE FOR
ENERGY (SHRI JANESHWAR MIS-
HRA): (a) The feasibility report cn
the reorganisation of Jharia coalfield
was submitted to the Government n
July, 1978

(b) The last meeting of the inter-
mimsterial group on coal projects was
held on 15.2,1979,

(c) There are ai present 121 mines
grouped into 90 collieries in the Jharia
Coalfield. The fersibility report re-
commends division of this ecoal-
fleld into 40 mining blocks and
combination of both under-ground and
Open casf mining methods for the
extraction of coal Implementation of
mechanised opencast mining method
has been recommended in the report
for raserves lying at shallow depths,

(d) This report is intended to serve
as & guide for detailed mine planning
and designing for the reconstruction
of the indivdual mines in the coalfield;
investment decision on these mines
will need be taken separatesly, in each
cagse, Full implementation of this
scheme may, therefore, extend over
two decades or more,
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Renaming of Fort Willlam in Calcutta

3058. SHRI AMAR ROY PRADHANI
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state;

(a) whether Government have any
proposal to rename the Calcutta Fort
William in the name of Netaji Subhash
Chandra Bose; and

(b) if so, the details and if not, the
reasons thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b), There is no such proposal undeTr
consideration of Government.

Distribution of Rasor Bisdes by M/s.
Brooke Bong

3059. SHRI SATYA DEO SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that M/s.
Brooke Bond India Ltd. have started
distribution of razor blades of an In-
dlan Company without obtaining
prior approval of the Government
under MRTP Aect; and

(b) if so, the action t{aken or pro-
posed to be taken ageinst this multi-
national company for violating the
srovisiong of the Law?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) No applica-
tion for approval of Central Govern.
ment under the provisions of the Com-
panies Act or Monopoliez and Restric-
tive Trade Practices Act, 1969 haa been
received from M/s. Brooke Bond Limit.
ed for undertaking the distribution of
razor blades of an Indian Company.
However, it bas been brought to the
notice of the Government that this eom.
Dany has started distribution of blades

manufactured by M/s. Centron Indus-
trial Allisnce Limited.

(b) M/s. Brooke Bond India Limited
were permitted under Foreign Ex-
change Regulatlons Act, 1873, by the
Reserve Bank of India to act as agent
of M/s. Centron Industrial Alliance
Limited for distribution of razor blade
and other associated products manw
factured by the latter for a period ot
6 months from 1-1-1979 or till mer-
ger of the latter company with M/s.
Brooke Bond India Limited is approved
by the ‘Specified Autbority’ under
Section 72-A of the Income Tax Act-
whichever is earlier. The questions
whether the company has actually
undertaken the distribution of razor
blades and whether this amounts to
contravention of any of the provisions
of the Companieg Act or MRTP Act
are under examination of the Govern-
ment,
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Opening of & Siecl Yand at Selhapnt

3061, SHRI DAJIBA DESAI. Will
the Minister o¢ STEEL AND MINES be
pleased to state;

(a) whether it ig a fact that there
is a demand by small industries for
opening a steel yard at Kolhapur in
the State of Maharashtra; and

(b) if so, what action if any, has
been taken or proposed to pe taken in
this behalf?

THE MINISTER OF STATE IN T{E
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Bir

(b)” Small units are supplieq stee)
through the State Small Industries
Development Corporations, Maharash.
tra Small Scale Industries Develop.
ment Corporation already have g ateel
depot at Kolhapur for meeting their
requirements, Stockyards of SAIL at
Pune in Maharashtra and Belgaum in
Karnataka algo cater to the needs ot
the area including the industries ip
Kolhapur. There is, therefore, no pro-
posal to open g yard at Kollhapur.
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3063. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
io stae:

(a) whether there is provision in
the plan allocations for an aeromatic
complex;

(b) if 80, whether Government
selecteq gny place for the same;

(c) whether Government received

any proposaly from the Government
of Kerala for the same; ang

(d) i s0, what are fhe steps taken?
THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
gsm!!!.ﬂ. BAHUGUNA): (a) Yes,

(b) Not yet, Sir.
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(e) Yes, Sir,

{d) A final decision on the setting up
of new Petrochemical Projects inelud-
ing Aeromatics Complexes would be
taken only after consideration cf the
recommendations contained in the Re
port of the Working Group on Petro-
chemicals received only on 26-2 1979
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Application for COB Licences oy M/s.
May and Baker, Pfzer, Glaxo and
Cynamide

3065. SHRI SARAT KAR: Wil the
Minister of PETROLEUM, CHEMI.
CALS AND FERTILIZERS be pleasea
to state:

(a) what are the details submit-
ted by M|s. May and Beker, Phzer,

Glnxo and Cynamide in their appli-
cation for obtaining COB licences;

1972 instructions were muea by In-
d Ministry that Pmd indica-
ted in Form A only m
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(SHRI H. N. BAHUGUNA): (a) Al fhe
details required to be furnished in the
prescribed Form relating to COB
Licence applications were furnished
by M/s. May and Baker, M/s. Pfizer
ang@ M/s. Glaxo. The details of COB
Licences granted to these firms are in-
dicated in Annexure IIT to Chapter V
of the Report of the Committea on
Drugs and Pharmaceuticals Industry,
a copy of which was laid on the Table
of the House on 8-5-1875. M/s. Cyna-
mide however, do not hold any COB
Licence,

(b) Yes, Sir.

{¢) All the unitg referred to in part
(a) above are DGTD units. The policy
in force upto December, 1977 r2garding
release of canalised raw matenals ao-
plicable to DGTD units was that such
unit could be released materials to the
extent of the best of past 2 yea.s con.
sumption or the quantity recommerdeg
by the Btate Drug Controller, which-
ever was less. Bubsequent to Decem-
ber, 1977, such units were being reloas-
ed canalised raw materials to the ex-
tent of releases made in 1976-77 or a8
per entitlement based on licensed capa-
cities of formulations, whichever was
higher. This policy remained in force
upto March, 1978,

During the period April-September,
1978 DGTD units could get canalised
raw materials to the extent of $0 per
cent of the releases of individual fterns
mede to them by the canalising agen-
cles during 1976.77. Such units were
also alternatively free to claim release
of canalised raw materials on the
basis of 50 per cent of their entitle-
ments as per licénsed capacities of in-
dividual formulations if the same
specified om the refevant industrial ap-
proval.

During the periad October, 1978-
March, 1870 DGTD units are entitied
for release of canalised bulk drugs on
the Iollowing basisi—

(i) Where the formulation-wise
eapacities are indicated in the ine
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dustria] approval, 50 per cent of the
entitlement ag per such licensed ca-
pacities.

(i) Where the licensed 2apacilies
are not well defined formulation-
wise. 50 per cent of the allocations of
relevant bulk drugs made in their
favour during 1876-77.

Before granting Price approvals
under DPCO, 1970 for new produects, in
the case of DGTD units a preliminary
enquiry is made as to whether the con-
cerned manufacturer is in possession of
valid industrial approval.

Indo-U.K. Fertilizer Edncational Pro-
ject

3066. SHRI KUMARI ANANTEAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details of Indo-UK. Ferti-
lizer Educational Project for which
the Prime Minister during hig visit to
India in January, 1978 had offered
£ 30 million as grant and

(b) how far this project has come
into being?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a) The
proposed Indo-UXK. Fertiliser Edu-
cational Project would be financed out
of the saleg proceeds of fertilizers
worth £ 80 millions provided by the
Government of UK. The objectives of
the project are as follows:

(1) to extend the scientific use of
fertilizvers to suit the loeal farming
conditions and to improve the hene-
fit cost ratio of fertilizer-apphca-
tions,

{if) to ensure timely supply of the
various inputs for maximising agri-
cultural production,

The profect will cover 25 sellected
districty in § States, ie, UP., MP,

Bihar, West Bengal, Orissa and Assam,
The salient features of the pioject are
as follows:

(2) Educating the farmers on the
correct choice and use of fertilizers.

(b) Working out croppuug pro-
gramme for the participant farmers
in the project areas on the basis of
the resources available with farmers
and arranging supply of inputs viz.
high yielding wvariety seeds, Zeit:li-
zers, pesticides, pump sets and other
agricultural equipmentis and credit
at the right time througn proger
coordination with (1) Slate Depari-
ment of Agriculture (2) Nationalised
Banks and Co-operatives (3) Agro-
Industries Corporation (4) Pesticideg
Manufacturers and (5) Feitilizer
dealers,

(¢) Organising block demonstration
covering 100 to 200 hectaras in select-
ed villages,

{(d) Holding fertilizer
training programmes.

(e) Construction of storage gow
downs in sellected villages in order
to ensure timely supply of the mate-
rials to the farmers g8 per plans.

dealers'

(f) Providing soil testing facilities
for analysing the scils in the areas
and providing fertilizer quality con-
trol facilities to test the sample: of
fertilizers.

(b) The Projeéct has recentlv been
approved by the Expenditure Finance

Committee and the details are being
finalised.

Stalt Union
3087 SHRI SACHINDRALAI SIN-
GHA: WIll the Minister of INFORMA-

TION AND BROADCASTING be pleas-
ed to stafe:

(a) whether the Doordarshan Pro-
gramme Staff Union (Indian) has sub-
mitted » chaiter of twelve damands
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regarding promotional channels of
cameramen working in the Doordar-
shan centres,

{(b) whether 5 demand heas also
been made to remove the difference
in pay scales of T.V. cameramen and
those working in the Films Division;
ang

(c) if so, what are the main demands
and whether Government have consi-
dered them for acceptance?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K.
ADVANI): (a) to (¢). The Doordar-
shan Programme Staff Union (DPSU)
hag submitted a lst of 13 cemands
(statement attached): One of these
demands relates to promotional chan-
nels of all categories of Staii Artists
including cameramen. Three of the
demands (5. Nos. 1, 2 and 4), which
were the major ones, were considered
by an Inter-Departmental Commuttee
This Committee gave a hearing to the
representatives of the concerned staff
associationg including Doordarshan
Programme Staff Union. The Union
submitted a statement to the Comit-
tee containing its proposals for revision
of scales of various staff artists on the
basis of the comparability ot the posts
in Doordarshan with similar posts in
Indian Space Research Organisation,
Films Division and the Film and Tele-
vision Institute of India. The report
of the Committee has been received*
ang is being examined, The views of
the DPSU and other concerned asso.
ciations on the recommendations made
by the Committee have also been in-
vited.

Demands Nos. 68 and 8 have been
disposed of. It has not been found
possible to nccept the demand Ne. 5.
Regarding demand No, 12, the case is
still pending with the Supreme Court.
Other demands are being looked into.

Statement
Demands of Doordarshan Programme
Staff Union

1. Revision of pay scaley of all the
Staff Artists of Doordarshan

MARCH 18, 1979
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w.el 1-4-1071, the date when
the scales of AIR Staff Artizts
were revised.

2. Channels of prom:tion for ail
categories of Doordsrshan
staff artists immediately. This
demand is pending for years
now.

3. Immediate sanction of selection
grades to left out categories
as we]] as ty those who have
no future channelg and/or are
stagnating at the maximum
of their grades.

4, Removal of anomalies in order
dateg 8-3-1877 ex‘ending Pay
Commission scales w.ef, 1-1-
1973. These were discussed
last on l4th February, 1978
for which minutes are also due
to be received.

5. Step implementation of the SIU
Report which is not suitable
for a specialised department
like Doordarshan. Such cate
gorical commitment was given
by the Secretary, I and B to
Estimates Committee of Par-
pliament and to Radio Union
of Staff Artists,

8. Change of nomenclature of ‘Con-
frack Staf’ to ‘Programme
Staf* which was assured by
the Government to us,

7. Sanction of Grade 1 posts in all
the left out categories of Doo;:-
darshan staff artists and filling
up the posts which have glrea-

where these have pot been
provided in 18 years of TV's
existence in India.

8. Overtime allowance for staff
artists rates, limit and timely
payments.

8. Issuance of assignment orders

u.na.%mam-
darshen, Is as per the
instructions of Maziusl

AR
which hag oot

g

beeny Jon

%



113 Written Answers PHALGUNA 22, 1000 (SAKA) Written Answers 114

in the 18 years of TVs exis-
tence for all the categories of
TV staff arfists,

10. Irregular transfers of Doordar-
shan staff artists, which are
usually not neeq based and
thus vindicative in nature.

11, Stop illegal suspensions, re-ins-
tate all those people who are
illegally suspended; provide
compensation/suspension and
allow 1n full ag the stafl griists
are entitled to it under the law
of the land.

12. Stop the use illegal clause 4 of
the contract, which is already
struck down by the Supreme
Court of India.

13. Qualifications and experience of
! certain posts which has been
unilaterally revised by the de-
partment should be reverted
back or made as per the re-
quirement of the job. Along
with it the vacant posts shoulg
be filled immediately to ac-
commodate those who are due

for appointment,

wuwmm
Waters

3068. BHRI F. P. GAEKWAD: Will
x :lniah: of ENERGY be pleased to

(a) whether it is a fact that there

Blmtpohnﬂﬂuymwng
energy from tidsl waters on

:
:
:
E

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a), Yes, Sir.
Premiliminary studies have revealed
the theoretical potential or sizeable
generation from the tides in the Gulfs
of Kutch and Cambay.

(b) Yes, Sir.

(¢) and (d). The Government attach~
es considerable importance to the deve.
lopment of new and renewable sources
of energy. In regard to furtherng
fida) power development, the matter
has been considered further after the
submission of the report by Prof. Wil-
son, which was a prelhminary assess-
ment of the theoretical potential, re-
quiring confirmation by multi-disciplin-
ed detalleq investigations. Theres are
considerable technical problems involv-.
ed in developing schemes of larger
magnitude possible at these sites and:
of absorbring the fluctuating putout
from them in the foreseable future. It
has, therefore, been felt that it would
be desirable to concentratee initially
on a smalley scheme in the Gulf of
Kutch. Purther detailed investigations
ang studies are required to establish
the technical feasibility and economic
justification of tidal schemes at thess
sites. Such investigations and studies
and formulation of schemes for
development require an inter
disciplinary approach involving par-
ticipation by several organisations,
A meeting of the concerneg organisa-
tions weg held recently, when investi-
gations and studies to be carried out:
and the agencies which would do them
were indentified. It has beep decided
to prepare a project report for inve.ti.
gations and studieg required to pre-.
pare the feasibility report.

Thermal power Frojecly for Madhya:
Prodesh to meet power shoriage

8069. SHRI SUKHENDRA SINGH:-
Will the Minister of ENERGY be plea-
sed to dtate:
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the following five year period from
1978-79 to 1083-84;

(b) is it a fact that even taking
all the thermal projects which are
sanctioneq and under construction
power shortage will still continue in
"Madhya Pradesh during the entire
period of five years and more spe=
«ially during the year 1982-83;

(c) is it not necessary that addi-
-ljonal thermal projects for at least
two gets of 210 MW are immediately
sanctioned for Madhya Pradesh and
work shoulj commence during the
-year 1978-79 iself;

(d) have the Madhya Pradesh Gov-
-ernment and M.P.E.B, submitted pro-
jects reports for new thermal pro-~
jects; what are the reasong for delay
“in sanctloning of these projects; and

(e) what are the steps being con-
-templated by the Ministry of Energy
10 avert the power shortage !n Maihya
“Pradesh?

THE MINISTER OF ENERGY
ISHRI P. RAMCHANDRAN): (a) to
(e). A comprehensive study of the
anticipated demand and power supply
position, state/regionwise, was carried
out last under the 10th Annual Power
Survey which was completed 1n 1977.
The assumptions regarding targets of
overall economic growth and indust-
rial and agricultural Production taken
into account in the 10th Annual Power
Surevy have undergone g change in
the light of the Five Year Plan 1978-83
"The 11th Annual Power Surevy Com-
mittee has been constituted to review
the projections of the 10th Annual

-
g
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jcts under implementation, the power
supply position in the State during the
5-year period 1979-84 would g-aduaslly
improve and power availability in
1982-83 ang 1983-84 would, by and
large, be adequate in terms of emergy,
though there may be marginal peak-
ing capacity shortages. While the anti-
cipitated peaking capacity shortages
can be met by a system of demand
management, addition of some thermal
generating capacity woulg make the
power supply position more comfor-
table. The M.P. Electricity Board have
submitted proposal for installation of
two units of 210 MW each under Kor-
ba west—extension Thermal Piujcct.
This project has been accoraed teschno-
econmic approval by the Central Elec-
tricity Authority, subject to formal
clearance from the Deptt. of Science
ang Technology in respect of the Bango
Dem from the ecological angle. The
M.P. State Eelectricity Board have also
submitted project reports n respect of
the following thermal power projecls:

Birsinghpur — 2210 MW
Biswrempun — 2x210 MW
Vindhyachal — 2x500 MW

These projects are required to meet
the demands for power in Madhya
Pradesh beyond 1984.

Broadeasting of Regional News

3070, PROF. P. G. MAVALANEKAR:
Will the Minister of TNFORMATION
AND BROADCASTING be pleased to
state:

(a) whether ‘regional newy' are
broadcast from different stations of
All India Redio in the regional lang-
uigeg concerned;

(b) if so, the frequency, languages
;:ithahondwehm hroad-

(¢) whether the said newy bulleting
comprise only the officia] handauts
and Ministerial gpeeches;

(d) i s0, why;
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correspondents collect and edit news of
reglonal interest and importance; and

(1) if so, how and with what equip=-
ment?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir. All India
Radio broadcast 108 rcgional news
bulleting from 35 AIR Stations in 22
languageg and 34 dialects.

(b) The required information is given
in the enclosed statement.

(c) No, Sir.

(d) Does not arise.

(e) and (f). Correspendents and part
time Correspondents of AIR nosied in
various places collect news of regional
interest and importance to feed the re-
spective regional news hulletins of the

AIR. The news so collacted is edited
by the editorial staf of the regional
news units.

The Correspondents keep in touch
with various official ani non-official
agencies and institutions in their res-
pective regions, attend various meett-
ings ang functjons,visit places, collect
news and flle the same either perso-
nally at the regional news units or
send it from outstations by tlele-
gram, telephone and telex. Trans-
port facilities, available with the
Regional Stations of All India Raaio
are also available to the Correspon-
dents, for their news coverage. Facili-
ties of tape recorders, transmstor gets,
reverse-charge  trunk call authority
press Bearing Authority, etc.. are also
provided.,

Statement
Statewment showing Langunges , Frequency and Stations from where Regional news Bullsting are Broadcast

S.No. Station No. of Language(s)
daily .
ional
News
Bulletins
«(Fre- .
quency)
1 2 3 4 o
1 Agartala . . 2 Tripuri/Bengali
2 Ahmedabad . . . . 2 Gujarati
] Aizawal " . - . 1 ‘Mizo
4 wﬂ . . . . b 3 Kannada
5 Bhopal . . . 2 Hindi
6 Bhyj . . . 1 Gujarati
7 Bombay . . 4 Marathi/Konkani/Gujarati
8 Calcutta R 5 " 9 Bengali/Santhali
9 Calicut n . . B 2 Malayalam
10 Chandigarh . . 2 Punjabi/Hindi
11 Cuttack . . e 2 Oriya
12 Dibrugarh . . . 8 Tangsa/Nocte/.
i/ Wanchoo/Ido/Adi/
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1 2 3 4
13 Delhi (Pradeshik) . . . 3 Hindi/English
14 Gauhati . . . 4 Assamese/Bodo/Karbi,
15 Hyderabad . . 3  Telugu/Urdu
16 Imphal 6 meabdﬂhdoﬂwf
17 Jaipur . Hindi/Rajasthani
18 Jammu . 3 Dogri/Gojri
19 Kohima . 1 Nam%mﬁl%
g A gamsi]
English,
20 Kurseong . . . I Nepali
21 Leh 2 Ladakhi
22 Lucknow 2 Hindi
a3 Madras . - 2 Tamil
24 Nagpur . . 1 Marathi
g5 Panaji . f . 1 Konkani
a6 Patna . P 2 Hindi
27 Pune . . ' Marathi
28 Pondicherry H Tamil
29 Port Blair . 3 Hindi/Nicobarese
go Ranchi . . t Hindi
s Shillong . . €  Englith/Mizo/Garo/Khasi/Jaintia
g2 Silchar i ‘Benghli
g3 Simla . o e i Hindi
34 Srinagar . .+ 8 Urduy/Kashmisi/Gujri
85 Trivandrum s e e . 3 Malayalam
Besides, external bulletins are also put out by Regional News Units a8 under:
Bombay . . . 2 Gujarati/Konkani
Calcutta . . e 3 Bengali
Madras . . . . 1 Tamil
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Bharat Refractories Limited

3071. SHRI O. V. ALAGESAN. Will
the Minister of STEEL AND MINES,
be pleased to refer to Unstarred Ques-
tion No. 3520 answered on l4th Decem-
ber, 1978 relating to Bhart Refractories
Limiteq and state:

(a) on how many occasions during
the last 2 years, tenders were invited
for supply of raw materials and
stores, by each of the three refrac-

tory plants;

(b) how many tenders were receiv-
ed;

(¢) whether the lowest tender was
accepted in each case;

(d) if not, the reasons for the aame;
and

(e) the names of the successfu] ten-
derers in each of the refractory
plants, both for raw materials and
stores?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (e).
The information is being collected and
will be laid on the Table of the House.

o it awr o) dsw @ ol ey

Vijaynagar Steel Plant

3073, SHRI M. KALYANASUNDA-
RAM: Will the Minister of SEEL AND
MINES be pleased to state:

(a) whether Government's attention
has been drawn to the press reports
expressing doubts asbout the setting
up of Vijaynagar Steel Flant; and

(b) if so, will the (Government make
clear its view on this proposed plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHR] KARIA MUNDA): (a) Yes, Sir.

(b) Government have not yet taken
any final decision on the project. The
Detaileg Project Report is under ex-
amination of SAIL.

Production of Coal against the original
target of 135 million tonnes

3074. SHRI DHARAM VIR VA-
SISHT: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that for
the third year in g row over jall pro-
duction of coal had not shown any
increase over 100 million tonnes as
against the original target of 135 M.
Tonnes compared to 105 M. Tonnes
later; and

(b) steps teken by the C.IL. 1o
contro] ang improve near chaos con-
ditiong in collieries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) No, Bir.
The production of coal in 1976.77 was
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101.04 million tonnes, in 1877-78 it
was 101 million tonnes and 1978-79 it
is expected tc be about 102 million
tonnes.

(b) There is no chaos in the colli-
eries. With the recovery of the
drowned mines the production of coal
ha: already picked up. There is a pit
head stock of 12.9 million tonnes as
on 1st March, 1879, This together
with the current level of preduction,
is adeqguate to meet the demand of
all the consumers.

Supply of Raw Material to Re.rolling

Milly in Mandj, Gobindgarh ani
Jullundur

2075. SHRI IQBAL SINGH DHIL-
LON: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is true that the
supply of re-rolling materials by
Steel Authority of India Ltd, to re-
rolling mils attached to Mandi,
Gobindgarh and Jullunder Stock-
yards are 26 per cent and 4 per cent
regpectively of their combined capa-
city;

(b) if the answer to (a) is in
affirmative then the reasons for dis~
parity in despatches to these Stock-
yardg and the steps which are taken
to restore parity; and

(¢) how many rolling mills with
their combined capacity are attached
to these Stockyards and also the des-
patches made to these Stockyardg in
the last six months to date?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). Information is being col-
locted end will be laid on the Table
of the House.

Interest on security momey deposiled
- with cooking gus agencies In Delhi

3076. SHRI 8. R. REDDY: Will the

_Minister of PETROLEUM, CHEMI-
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CALS AND FERTILIZERS be pleased.
to state:

(a) whether any interest Is paid to
the consumers on their deposits for
obtaining gas cylinders held by vari-
ous cooking gas agents in Delhi;

(b) what are the details regarding
the tota] amount so far made by the
consumers for obtaining gas cylinders
held by various cooking gas agents in
Delhi on 31st March, 1979; and

(c) what is the raie of interest,
who is final authority top fix the rate
and in what manner the amount so
deposited is utilized?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) Information is being ccllected.

(c) No interest is paid to Gas con-
sumers, Deposits are utilized for
procurement of cylinders required for
efficient service. Rates of deposit are
fixed by the oil companies with the
approvair of Government,

Visit of Norwegian Oi1 Minister in
Indis

3077. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Nor
wegian Oil Minister visited India in
the last week of January, 1978, and
hag discussions; and

(b) if so, the naturg of discussions
held with the visiting Minister aud
resultg thereolf?

(SBRI H. N. BAHUGUNA): (a) T¥es,
Sir

(barmmﬂuam m
mmuommﬁww

.o a k,..- “'
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nelogy and related matters were dis-
cussed.

Documentary films on Netaji and
ILNA,

3078. PROF. SAMAR GUHA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased {o state:

(a) whether some documentary
films on Netaji Subhas Chandra Bose
and INA were shown in Indian
cinemas in 1946 under guidance ot
late Sardar Vallabhbhai Patel;

(b) whether these films were with~"
drawn after the Congress Govern-.
ment came into power;

(c) if so, what happened to these
mvaluable documentary {llms;

(d) whether these are missing;

(e) if so, will the Government
make a thorough enquiry to find out
these missing films; and

(f) if so, facts thereabout?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (f). Attention of
the honcurable Member is invited to
answer given to Unstarred Question
No. 2418 on #6th December, 1978.
Information collected 8o far reveals
tha the film titled +*Netaji Subhash”
wae first certiffied by Board of Film
Cengors in 1047 and was re-certified
in 1955. The film was In Hindi and
35mm black end white of 10 reels, A
firm napned M/s. Kinema Exchange

Limited, 3-Maidan Street, Calcutta-13,.
gt the flm re-validated in 19855
Further efforts are being made to-
collect more information about this
film,

Electrification of villages and energ)--
sation of pump gets

2079 SHRI S. R, DAMANI- Will'
the Minister of ENERGY be pleased
to state:

() how many villages have been
electriied and pump sets were ener-
gised during the period 1st April,
1878 to 31st December, 1978 and the
amount spent for the purpose in the
country, State-wise; and

(by) whether there is possibility to
achieve the targets for the current
year in respect of village electrifica-
tion and pump sets energisation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
8.124 villages were electrified and
1,684,903 pumpsets energised during the
period from tst April to 31st Decem-
ber, 1978. State-wise detalls are given
in the statement enclosed.

The precise expenditure on rural
electrification will be known after the
financial year 1978.79 is over.

(b) Tt is early to say whether the
targets for electrification of villages
and energisation of pumpsets during
1876-79 would be fully achieved.

N

=
0
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Statement
Statoment giving nunther of Villages Electrified ";‘3 Pumpsets energised during April—December,
19

Achicvement during _ April—December,

S1. M. Name of the States/U, Ts. on
Electrification of Encrgisation of
Villages Pumpsets
| Andna Pradeh . . . . . 438 (") 8732 (%)
2 Asam . . . . " 206 Nil(b)
3 Bihar . e+ s . Bya(®) 2,906 (*)
4 Gujarat . . . N . Bo1 16,013
5 Haryana . e o = s (**) 10,443
6 Himachal Pradesh . . . . 295 57
v Jammu & Kashmir . . ) 50 (a) 8 (a))
8 Karnataka . . . . . 205 2,135
g Kerala . . . . . 6 3,018
'10 Madhya Pradesh . . . . 2,449 10,455
11 Maharashira . . . . . 1,038 35.400
12 Manipur . . . . . N.A. Nil
13 Meghalaya . . N . . 39 Nil
‘14 Nagalani . . . i . 21 Nil
15 Orissa . . . . . g6 703
16 Punjab . . . . . (**) 17,125
17 Rajasthan . . . . . 689 14,804
18 Sikkim . . . . . Nil Nil
tg Tanil Vala e 3 20,353
20 Tripura . . . . . 86 50
21 Uttar Pradesh  « . . . . 538 13,827
“ﬂﬂ West Bengal . . . . . 295 1,577
Torat (States) . 8,077 1,84,206
Total (U. T.) . 4 6oy
Total (All-India) . . Bag 184,903

N.A. — Not available.
Q) — Figars provisional,
(**) — 100%, villages elec:rifica'ion already achioved.
(a) — Progress rcceived upto 30.6.1978.
Jb) =~ Progrem reccived upto 8o.9.19%8.
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wIE 7T TEA A
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I . . — .
FREE . . 0.2 —
HAETAT 37.3 31.8
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fafern — 0.2
o g 0.9 0.9
TwT nin 214.1 196.6
qfmy e 1437.0 954,2
= 3.0 44.4
' 2894.0 1877.7
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Memorandum frogy the Stall Associa-
tion of Coal Indis Limited

3081. SHRIMATI! PARVATHI
ERISHNAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have re-
ceived a memorandum from the Staff
Association of Coal India Limited
urging the Government to intervepe
in choosing an able Chairman to this
public sector company capable of
running it well; and

(b) if so, the details and Govern-
ment’s resction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) No such
memorandum has been received by
Government in the recent past. More-
over the selection and appointment of
the Chairman, Coal India Limited has
already been cnmpletgd.

(b) Dwoes not arise.

Supply of Cooking Gas in Caleutta

3082, SHRI SUSHIL KUMAR DHA.
RA: Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what is the position of cooking
£ag in Caleutta;

(b) how many subscribers are
regularly supplied with gas cylin-
dere; and

{e) how many spplications for hav-
ing gas cylindery for cooking pur—
pose gre lying pending?

THE MINISTER ormno:.wu.
CHEMICALS AND FERTILIZERS
(RIRI H. N. BAHUGUMA): (a)
In Caleutts, Liguefied Petroleum QGas

- Written Angwers |, 132

{cooking 3) is marketed by the
o:flu Corporation and ﬁmm
Petmhum Corporation Limited (Vi-
sakh Marketing TUnit). There had
been a backlog in cylinder refill pupply
in Calcutta in the last few
This was due to reduced availability
of the product on account of the plann-
ed shut down of Haldia Refinery and
disruption in rail traffic from Vizag
Refinery to Calcutta during the last
flood in West Bengal.
x
(b) In Calcutta, there are about
1,09,000 customers for Indane and
about 32,610 customers for Calgas. The
backlog in refill supplies to existing
customers is approximately 20000
cylinders

(c) »As on 1st .March, 189, there
were approximately 11000 persons on
the waiting list for new gas conhiec-
tions with the various Indane distri-
butors 1n the Calcutta Metropolitan
area. There are no pending applica-
tions for gas cylinders with the deal-
ers of Hindustan Petroleum Corpora-
tion (Visakh Marketing Unit).

Appointment of Chairman and mem-
bers of MR.T.P. Commission

3083. SHRI VINODBHAI B -
SHETH: .
SHRI BEDABHATA BARDA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bd piuud

to state:

(a)whctlmth.sw t!ourt
has passed some s&rlctmm!mt

. Centrg] Government for delay iy ap-

pointment of Chairman ot“ﬁ:o..rr.

* Commission;

(b) what was the causg'of the de-

‘hy.lnd

(c) how many ‘Eates are pemfing
before the MRTP, Commission for
surardeY -

e o
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI §. D. PATIL): (a) Yes, Sir
The Supreme Court has, in its judge-
ment delivered in the Civil Appeal
No. 860 of 1978 filed by M/s. Mahin.
dra and Mahindra Ltd. against the
Union of India and Another, made
certain observations regarding the
delay in filling up the post of Chair-
man of the MRTP Commission

ib) The post of Chairman of the
MRTP Commission fell vacant on 95th
August, 1976, Necessary steps to se-
lect a suitable person to fill the vacan-
cy were initiated well in time, Since,
however, varlous statutory and admi-
nistrative requirements had to be fol-
lowed in making the selection, the
vacancy could be filed yp only on
24th February, 10878.

(e) Out of the cases referred to the
MR.T.P. Commission by the Central
Government under the various prowvi-
sicns of the MUR'T.P. Act, 1969, only
six cases are pending with the Com-
mussion. Five of these cases are held
up on account of stay’ orders from the
High Courts. Apart from the referen-
es made by the Central Government,
65 enquiries relating to restrictive
lrade practices instituted by the Com-
Mussion itself under section 10 of the

MATP. Act, 1960 ave also pending
with the Commission,

Expeaditure on “Entertaliment” by
1LT.0.

3084. SHRI RAMESHWAR PATI-
DAR Will the Minister of LAW, JUB-
TICE AND COMPANY AFFAIRS be
pleased to state-

(a) whether it iy a fact that a
large amount is shown a8 expenditure
on ‘“entertainment” or om ‘“‘guests”
mg keeping guests houses, by LT.C.;
an ,

(b) what ig the amount spent wus
(a) above during the peridd from
1974 to 1877—year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8 D. PATII:). (a) and (b)
According to the information furnish-
ed by the company, the expenditure
on Entertainment and Guest Houses
incurred by IT.C., Limited during the
peried 1973-74 to 1976-77 is as under;—

e

Year , \ Entertain- Guest House  Total Total Percentage
bt ment expensecs (a+43) expenditure of Col. (4}
n - ™o expensey of the over  total
company
asper profit of the
, . & o pﬁ,
al -wt m‘ R
p . ' - = e
1 s A " 5 6
— '_Ju" ‘: 'V‘ 7 by . —
o {Rs. in lakhs)
I Y, N Y o898 v wbuoyse ooz
T4 ne vy & . ""'4+ o+61 :: ;3 !::'n“t _Jr’-.4’ t....;ﬁl!
Bl T SO T 7'80 138 3 g8 ' w51, 0t © ooy
19985y . 543 Tt G-5¢ 3.58,13493 o-02




135 Written Answers
Firing Ranges in the Country

3085. SHRI HARI VISHNU KA-
MATH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DE-
FENCE be pleased to state:

(a) whether it is 3 fact that seve-
ral artillery testing ranges are situa-
ted all over the country;

(b) if so, how many, together with
the location of each;

(c¢) whether many accidents, in-
cluding fatal ones, have occurred in
some of them, involving the liveg of
people residing near sbout;

(d) if so, the nature of such acci-
dents, and the number of casualities
(figureg of dead, and wounded, to be
given separately) so far at each of
those ranges;

(e) whether adequate compensation
has been paid in such cases;

(f) if so, the quantum and other
details thereof; and

(g) what measures are being taken
to prevent the occurrence of such
accidents? '

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGHJ: (a) Yes, Sir.

(b) There are three ranges for test-
ing artillery equipment. Their loca-
tion cannot be disclosed in the public

interest. This is exclusive of ranges
used by the Army for field firing
practices.

(¢) and (d). During the last year
two serious accidents have been re-
ported. One of them took place in
March, 1978 involving the death of
seven locals, who had entered the
range area —unauthorisedly. In the
second accident which occured in May,
1478 in another range, an unexploded
bomb was removed unauthorisedly by
a son of a Havildar working in the
range establishment. The bomb ex-
ploded in the house of the Havildar
when it was being tempered with kill-

MARCH 13, 1979

Written Answers 136

ing the Havildar and five members of
his family.

(e) and (f). In the first case ex-
gratia payment has been made at the
rate of Rs. 2,000 to the next of the
kin of each cf the six deceased who
could be identified In the second
case a Court of Inquiry is being held
and the question of compensation will
be settled after its proceedings have
been concluded.

(g) All the three ranges have been
notified as prohibited areas accessible
only to authorised persons. Critical
boundary points particularly these
bordering on the inhabited villages
have been barricaded. Danger signs
have been put up at important points.
At the actual time of firing, further .
precautions are taken by way of send-
ing pairol parties and putting up red
flags and other marks at and near the
target areas and other sensitive areas.
Help of the local civil and police au-
thorities is also sought from time fo
time in warning and educating the
local population about the hazards of
entering the range area.

washed coal to power
Stations

Supply of

3086. SHRI BHAUSAHEB THORAT:
Will the Minister of ENERGY be
pleased to state:

(a) whether washed coal will im-
prove the power position of the coun-
try and also decrease air pollution;
and

(b) the measures taken to supply
washed coa] to power stations?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
It is expected that washed/bemﬂm
ed coal would in the long run, improve
the utilization sof the available gene-
rating capacitiés and alfo reduce the
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fiy ash emisglons from power plants
thereby reducing alr poltution.

(b) A coal washing plant is propos-
ed to be installed Iin Singrauli coal-
fielde to supply beneficiated coal to
Obra Thermal FPower Station. Studies
ar¢ also being carried out {o assess
the washability characteristics of coal
as also the economics of using washed
woal for power generation in respect
of Trombay Thermal Power Station
and Indraprastha Thermal Power Sta-
tion.

The washing of coal for supply to
spegific thermal power stations is an
economic preposition and has to be
examined in the case of each indivi-
dual power station. The question
whether a particular power station
would require washed coal or not has
to be decided by the concerned power
station authorities on techno-economic
censiderations and the matter taken up
with the coal suppliers.

Decision to double production eon
Eanfia Pertiliver Plant

3087. SHRI A. R. BADRI
NARAYAN:

SHRI R, V. SWAMINATHAN;

{d) %o what extent sell sufficiency
will be athieved in fertiliser preo-
duction in the country?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) The expansion is estimated fo
cost about Rs. 23 crores including a
foreign exchange ccemponent of about
Rs. 4 crores,

(c) After the proposed expansion,
the capacity of the plant will increase
to 2,60,000 tonnes per annum of
P 20 4 in the form of NPK fertilizers
from the existing capacity of 1,27,000
tonnes per annum.

(d) While indigenous production of
fertilizers has increased substantiatly

gramme for augmentation of indigen-
oug fertilizer capacity, 11 large sized
fertilizer projects are presentily under
implementation, With the implemen-
tation of these projects, the fertilizer
capacity which is at present 32.50 lakh
tornes of nitrogen and 1080 Iskh
tonnes of P, O, , would increase to
sbout 53 lakh fonnes of nitrogen snd
13 lakh tonnes of P, O ; by 1081-82.
Since, however, the production from
this capacity would not be adequate
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Ministry of Defence in August, 1074,
to review the promotion end ather
service conditions of the civillan Class
I Officers.

(w) skg, rovewt
vy, e wite gebow st (ol et
# e

CHARYA: Will thr DEPUTY PRIME
MINISTER AND MINISTER OF DE-
FENCE be pleased to state:



141 Written Answwers PHALGUNA 22, 1900 (SAKA) Written Answers 143

(b) and {(c). Xaramchari Sangh
(Workers' Union) of Kanpur Ihvision
had suggested allotment of the work
Ior manufacture of Jaguar awrcraft to
this Dhvision Kanpur Division has
been developed for the manufacture
of transport and small awrcraft The
available plant facilities and the skills
do not meet the fechnological require-
ments necessary for the manufacture
of Jaguar aircraft It has, therefore,
been decided to assign the manufac-
ture of HPT-32 Tramer aircraft from
Bangalore Complex to Kanpur Dmi-
sion.

LPG Distributorship te Engineering
Graduates

3091 SHRI AHSAN JAFRI wWill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) the number of Engineering
graduates given LPG distributorship
since 1870;

(b) is It correct that preference
(in giving dealership) for LPG was
given to such graduates if they form-
ed partnership with two similarly
qualified engineers, who were un-
employed;

(c) is it correct that the unemplo-
yed graduates (engineers) were re-
quired not to handle any other busi-
ness or gny other products except
LPQG, when the agreaments for dis-
tributorship/dealership were finali-
sed; and

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Only the Indian Ofl Corporation (10C),
which was the only public sector oil
company then, had agdopted, at the
instance of Government, the social
objective schemes from November,
1983 to award its agencies/dealerships
Ircluding LPG distributorships to une
employed  engineering  graduates/
engmneering diploma holders. The
number of LPG distributorships o
awarded since 1970 is sixty-one,

(b) IOC’s dealerships/distributor-
ships were awarded to unemployed
engineering graduates based on the
estimated net profit from individual
dealership/distributorship on the fpl-
lowing basis>—

Prefi to individuals.

(i) Net profit upto Rs 500 per month,

{is) Net profit more than Rs 500 per month but Prerum to partnership ‘of two or thres

upto Rs. 1500 per month.

Net profit more than Rs 1500 per month Preference to pnrtnanilip of four or mere
(i) pro n A

perfons or

{c) Dealing with ellied products
cnly was allowed with the prior per-
mission of IOC, provided it did not
affect the distributorship business.

(d) Earlier ih its formative stages,

mm_mh.
Harysna and Delhi Chamber of
Oommerce to amend MR TP, Act

3092. SHRI G. M. BANATWALA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleaved
fo state: 0

(l)whathor!"unjub.ﬂnmmm»‘
Dethi Chamber of Commerce ki:.}
submiited 5 memorsndum to
Government to bring forwarq amend-
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mentg in the Monopolies and Res-
trictive Trade Practices Act;

(b) if so, what are the details there-
Of; and 4 &i

(¢) the reaction of Government of
India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (c). The
Een'ble Member’s attention is invited
to the reply given on 215t November,
1978 to Unstarred Question No, 276.

Increase in Preduction of Coal

3093. SHRI M. V., CHANDRA-
SHEKARA MURTHY:

SHRI A. R. BADRINARAYAN:
SHRI P. M. SAYEED:

Will. the Minister of ENERGY be
pleased to state:

(a) whether it is g fact that the
Department of Coal has proposed to
increase the coal production during
the current year in comparision to
last year;

(b) what ig the 1likely production
of coal during 1979;

(¢) what will be the demands of
coal by each sector;

(d) to what extent the production
of coa] will be able to meet the de-
mands during the current year; and

(e) what steps are being taken to
overcome the coal shortage in the
country at present?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) It is
proposed to increase production in
1979-80 as compared to the production
in 1978-79,

(h) The targetted production for
1979-80 is about 118 million tonnes,

(c) and (d). According fo a recent
assessment, the sector-wise demand of

MARCH 13, 1979
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coa! during 1979-80 is estimated as de-
tailed below:—

(Figures in million tonnes

Steel X . . 26- 30
Power . . . 36 40
Railway . s . 12° 8o
Cement . . . 6 00
Fertilizer . . . 2 40
Export ' " . o- 6o
Soft coke and LTC . 4 8o
Textile 2°70
BRK & Other 23.50
Colliery consumption . 3°40
Ty

The targetted production of coal in
1979-80 with seme draw down from
the pit head stocks, would match the
aforesaid level of demand.

(e) There is no shortage of coal at
the pitheads. The pithead stock on
1st March, 1979 was about 12,9 mui-
iion tonnes. This, along with the cur-
rent level of production -is adequate
to meet the requirements of consum-
ers. Close coordination is being main-
tained with the railways for improve-
ment in wagon supplies. To make up
the shortfall in despatches by rail the
movement of coal by road is allowed
wkerever necessary.

Abolition/Beduction in Licence fee for
Radios anq T.Vs.

3094. SHRI MANORANJAN
BHAKTA:

SHRI SUKHENDRA SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Government gre
considering certain proposals to abo-
lish or reduce the presently charged
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Licence feeg for Radio and Televi-
sion sets by the public; and

(b) the details of the proposalg re-
ceived and which are under consi-
deration and when a final decision is
likely to be taken thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Several re-
presentation for the abolition/reduc-
tion/modification of the system of li-
cence fees for radio and TV sets have
been received from various quarters.
The entire question is under examina-
tion. Considering the complex nature
of the problem, it is difficult to indicate
ai this stage when a final decision is
likely to be taken thereen.

Recovery of licence fee for T.V. and
Radio Sets

3095. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pieased to state:

(a) whether the proposal for re-
covering licence fee in lump sum at
one time on T.V. and Radio Sets based
on itg cost of production is under con-
sideration of the Government; and

(b) if so, details thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The entire
question of licence fee on T.V. and
radio sets including the possibilities of
levying a one-time licence fees is un-
der examination. Proposals in this
regard will be formulated in the iight
of this examination.

Adoption of Children Bill

3096. SHRI RUDOLPAH ROD-
RIGUES: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is proposed in the
International Year of the Child to
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bring forward the long pending Adop-
tion of Children Bill; and

(b) whether Government have con-
sidereq amendments and exclusions
to meet religious objections from

- any quarter so that the Bill may go

through this year in its amended

form?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. I PATIL): (a) and (b).
The matter is under consideraticn of
the Government.

Increase in Cost of Kudremukh Iron
Project

3097. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the cost of Kudre-
mukh Iron Project hag increased
enormously; and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The sanctioned cost of
the Kudremukh Iron Ore Project is
Rs. 647.33 crores., There hags been neo
proposal so far to revise it upward.

Advise of Coal Experis for Increasing
Coal Output

3098. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government of India
have invited coal experts to advise
regarding increasing coal output;

(b) if so, whether the team of ex-
pertg visiteq the coalfields in Talcher
(Orissa) under the C.C.L.; and

(c) whether the team has opined
that more coal can be raised from the
Dera and Nandira collieries if up

-to date methods are adopted?
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THE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN). (a)
The essistance of a team of exnerts
from the Natiomal Coal Board, U.K.
was sought by the Government of
India, inter-alia, in the selection of a
few mines for mechanisation of coal
extractions,

(b) Yes, 8ir,

(c) The team has not submitted its
report so far.

Credlit Facilities to Traders py SAIL
and TISCO

3009. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether Government are aware
that SAIL and TISCO allowed credit
facilities amounting to croreg of
Tupees to some selected traders with-
out interest and substantial portion
of this amount hag not been remitted
by some traders ag yet; and

(b) if so, why such credit was
allowed without interest and what
steps are taken for realisation of the
due emount?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b),
It is understood from SAIL, and TISCO

MARCH 18, 1879
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and the outlh:p:ikn‘ is being mlined in
imstalments in the case of the other.

Short Supply of Materials at Godowss
of SAIL

3100. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL. AND
MINES be pleased to state :

(a) whether Government are aware
that iron and steel materials worth
crores of rupees are received short at
the godowng of SAIL gnd their con-
signments all over India; and

(b) if so, what ja the average per-
centage of such shortage in transit
and what steps are taken to prewvent
such shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Receipt
of iron and steel consignments with
heavy shortage 18 not a normal feature
in SAIL Stockyards

(b) The fnformation is being collec-
ted angd will be laid on the Table of
the House,

CBL Investigation into Caleaita
Btockyard of TISCO and SAIL

3101. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that CBXL has been
investigating into allegations of cor-
ruption, malpractice ete, in the Cal~
cutta Stockyards of TISCO and SAIL;

(b) it so, what are the results of
such investigation; and

(c) “what stepé have been taken
against the alleged offenders?

THE MINISTER OF STATE IN THR
MINISTRY OF STEERL AND MINES
(SHR? KARIA MUNDA): (2) to (o).
The CBJ. have investigated mny
case ummu.m‘
yards of and SAIL. Hotrver,
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the CBI did investigation 1976, alle-
gationa of malpractices in the Caloutta
Stockyarq of Indian Irom and Steel
Company Limited, which is now a sub.
sidiary of SAIL. As a result of the
investigations, charge-gsheets have
been filed by the C. B, 1. against Shri
A. B. Kasbekar, formerly Branch
Manager, IISCO, Calcutta, Shri 8. K.
Bsanerjee, Asstt. Branch Manager,
11SCO, Shri A. K. Roy, Officer, First
Staff, IISCO, along with the partners
of fourteen firms, in the court of the
Chief Metropolitan Magistrate, Cal-
cutta, for crimina] conspiracy, cheat-
ing, forgery of valuable security and
falsification of accounts. The case is
sub-judice.

Seiting up of Phytochemical Unit in
Himachal Pradesh

3162. SHRI DURGA CHAND,; Wwill
the Minister of PETROLEUM. CHE-
MICALS AND FERTILIZERS be plea-
sed to refey to the reply given to Un-
gtarred Question No. 355 on 21st Nov-
ember, 1978 ang state:

(a) whether the LD.P.L. has since
finalised with the Government of
Himachal Pradesh the details in re-
gard to the setting up of a Phytoche-
?;.cnlﬂnﬂlnthe}dntmh:thlt

te;

. (b) if so, what are the details there-
of;

(c) when the Unit is likely to be
set up in the State; and

{(d) i the answer to part (=) Is
negative by when the details will be
finalised?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

{b) and {¢). Do not arise.

(d) Approval in principle to the pro.
ject concept proposed by IDPL await- -
ed from the Himachal Pradesh Gov-
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mdﬁ“ utidertakey in
1977 in Himachal Pradosh

3103. BHR] DURGA CHAND. Will
the Minister of STEEL AND MINES
be pleaseg to refer to the reply given
to Unstarred Question No. 1413 on 2nd
March, 1978 and state.

(a) whether the detailed results of
the survey undertaken in 1077 in
Himachal Pradesh have since been
made available after of
chemical analysis and fleld work:

(b) if so, the details thereof;

(c) whether any survey was also
undertaken in 1978 in Himachal Pra-
desh; and

(d) if 8o, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Most of the limestone samples from
Simla district have indicated over 40
per cent CaO, Good quality slates for
roofing and flooring have been located

located in Mandi district.

(c) and (d). During 1978 an &rea of
about 1663 sq. kms was covered by
systematic mapping; besides, 188 aq.
kms, of reconnaissance mapping,
31.362 sq. kms of large scale mapping,
190.45 metres of drilling and about
320.18 cubic metres of pitting and
trenching etc. were also done Geother-
mal investigations in Beas, Sutlej, and
Parvati valleys and investigations for
limestone in Simla district, clay in
Mandi and state in Kangra, Mandi and
Kulu districts were continued.

meh
Himachal Pradesh

" 3104 SHRI DURGA CHAND: Will

the Minister of ENERGY be pleased to
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rafer to the answey ta Unstarred Ques-
tlon No. 7458 op the 10th April, 1978
and state.

(a) the progress so far made in the
execution of 43 Rural Electrification
Schemes in Himachal Pradesh;

(b) the details of this scheme and
by when those are proposed to be
completed:;

(¢) the amount go far gpent on the
execution of the scheme;

(d) the number of villages gso far
electrified in each district of Himachal
Pradesh under the scheme; and

(e) whether any ney schemes are
being sanctioned in Himachal Pradesh
and if 50, the details thereof if not, the
reasons therefor?

THE MINISTER OF ENERGY (SHRI
P, RAMACHANDRAN). (a) 43 rural
slectrification schemes of Himachal
Pradesh sanctioned by the Corporation
upto 31st March, 1978 envisaged elec-
trification of 7,538 new wvillages. 2,471
villages were electrified upto 30th

(b) The names of the schemes and
the progress achieved in each of them
ax also the time when they are expec~
ted to be completed, are given in the
Statement.I enclosed.

The loan amount sanctioned by the
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Corporation is disbursed in Instalmenty
according to the phasing of the const-
ruction work and the financial expen-
diture in respect of each scheme. Out

of the total loan amount of Rs. 15.83
a-um sanctioned by the Corporation
in respect of 43 schemes, instalments
aggregating to Rs. 1230 crores have
been disburseg so far.

(d) District-wise break up of 2470
villages electrified upto 80th Septem-
ber 1878 is given below: —

%16. District gm
1. Blhl;mr . . . 6y
2. Chamba . . . 129
3. Hamirpur . . : 443
4. Kangra . 759
5. Kulu 54
6. Nandi . . 208
7. Simla 240
8. Sirmur 6o
9. Solan . . 226
10. Unn 9

2470

(e) 11 rural electrification schemps
of Himacha] Pradesh have been sanc-
iioned by the Corporation since 1.4.T8
Details are given In the SaementdI
enclased,

Statemsent I
MV;;M:M«MM{WW b REC.

aluk N Ywinwlmm
81 Ne. No. ol nhgmc Block/Tohuil/ T ew Hﬂ v
l;:-g-'zs p:hg wandunol'
hmesna)
1 2 8 4 5 6
T Skt . . - m
Pachhad 183 s 1978-79

8 Una . . Usa . . 5 a8 gz L
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1 2 3 4 5
g Mandi . . . Mandi & Bilaspur 6o 6o 1976-77
4 Hamirpur { Hamirpur . 381 279 @
5 Simla . Mahasu . 319 oY @
6 Kangra . Dehra . 200 169 @
5 Kangra . Palampur . ass 225 197677
8 Kangra + Nurpur . 180 5r @
g Kulu ., i . Kul . . (b)
10 Kangra + Mangra . 878 211 1979-80
11 Bilaspur . Bilmpur & Ghumanin 139 ' 87 1980-8:
ba . ¥
12 Cham Chmh,ﬂh:m ‘
Churah . 149 of 1979-80
13 Solan . Kandighat & Solan 811 R 77 TN
14 Solan « Nalagarh & Arki . aby % .
15 Mandi + Jogindernagar 286 36 1980-81
€ Simla . Jubbal, Kotkai &
' J“ml&f la’ 11 &
17 Simila . Theog & Kumarsain 137 43 197980
8 Simla . . . Bimlis i
' MKINMM l 213 6 .
18 Una « Dundla . 160 9 »
: &
it W m 299 = T
w1 Mandi . and
' mﬂ‘ azg 1y ”»
29 Mandi . Mandi ag! 37 o
oy Siemur - Nekas §& Rabuka . 163 47
24 Simla + Rampur & Pohru . 141 28 .
28 Sinour . Paonta Shillai . 8o a o,
a6 Sirmur . . + Pachhad & Rajgach 16g 37 rglo-Bi
7 Hamirpur + Hamirpur-I1 . 197 8 .
28 Upa . . . M 17 ] ”

@) All loan instalments have been draw. Latest progress report is awaited,
¥5) The acheme s for intensivé clecirification in 42 already clecirified villages.

{¢) The acheme is for sctting up a Liriemen 'ralaing Ceatre.



1 2 3 ] L] 6 N
29 Una AMB 120 3 198182
30 Una + Una 10 2 198081
31 Mandi & Bilaspur . Sundarnagar,

Klm,. Chachol, 155 t 198182
sz Solan ., Solan . . . 1978-79 (c)
83 Hamirpur . Bhorang & Bijhar . 136 1981-84
34 Simla & Kinur Pandrabis | . 18 »
85 Lahaul & Spin . Lahaul . - 79 1984-85
36 Kangra « Panchrukhi . 167 1981-82
37 Xangra Lambagaon . 132 "
88 Kulu . . . Kanog . 170 54 1980-81
39 Mandi Chachiot . 150 57 »
40 Hamirpur Barsar . 167 8 .
41 Chamba Charah 205 a6 1981-82
42 Kangra Dehra . 542 & »
43 Kangra . Pragpur " 144 " 1981-82

7536 2471
Statement I

Details of schemes sanctsoned durmg 1978-79 (upie 2-3-1999) By REC in Hiémachal Pradesh

No. Name of schemes (Dustricts) Block[Tebails M- —
: electrified

T (Ra. in Jaks)
| Kemgra . . . Mangwal & Debra u o ares
¢ Kulu . ., . . ., Banjar b o3 48063
s Kuh . . . ., ., Aci&Ninmand " 36+ 666
4 Labal&fpii . . . Spie L »  sroos
$ Kisssur ., . . . Pooh& Hangroug c., 1., sE0
6 Kinnaor o e e g . e vy -, B e
7 Kinsswr . . . . . PegaKapspNew | 0§, WY
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Loan amount

8. Name of Schemes (Districts)  Block/Tehails 0 ‘mnctioned

g clectrified (Rs. in lakhs)
_3 Kangra . . Nurpur - s 56-5303
9 Kangra . Kangra, Rait & Nagrota a%e i

10 Simla . . Simla i N
r Chambe - . fhete 43 77994

- Torat . 968 437803

Sale of capital items by synthetics
and Chemieals Limited

3105. SHR; SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) how many capital items Synthe-
tics & Chemicals Limited, Bareilly,
has sold to outside parties from fac-
tory every year during the last twelve
years and reasons therefor;

(b) what system was followed while
selling out these capital item goods
bmtaidaparﬂeabythhgutory;m

(¢) whether the Board of the Com-
pany had followed selling of stich ca-
pital goods items from the factory
and that necessary entries wers made
in Board's records allowing such sales?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS .

AND IN THE MINISTRY OF LAW,

formation as to the capital items from
factory sold to outside parties by the
aforesald company is not available in
the records of the Registrar of Com=
panies. However. information relat-
ing to deductions and adjustments in
fixed assets as shown in the fixed
assets Schedule of the balance sheet
* for the last ﬂmnregivenlnthe
attached statement.

"(b) ang (c). No information is avail.
able in this regard, from the docu-
ments filed with the Registrar of Com-
panles, The information is being as-
certained from the company and will
be placed on the table of the House
when -received. However, an investi-
gation into the affairs of the company
under section 287 of the Companies
Act, 1958 has been ordered and if the
report of the inspectors reveals any
contravention of provisions of the
Companies Act, 19536, in this regard
action as appropriate will be taken

JUSTICE AND COMPANY AY¥FAIRS under thé provisions of the Companies
(SHRI S. D, PATIL): (a) Specific in~ Act, 1936,
StaTEMENT

Details of Deductions/adjustments shown in
s 3 . Synthetics

of M

Z’unfds&;tm, 1965
Plant & Machinery .
Construction  Egquipments
Railwaysiding &k Rolling fitock
Fornituse, Fictures & Equipments ,
w-muuvad-

- -

- .

*"lﬁh-ndutm mm&mm

the Bafance Sheet and Profit & Loss Account
and Chemicals Ltd.

“Re. - Re

91,090

" rabv6
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Foor mded g1-12-1966 :
Plant & Machinery .
Comstruction Equipments = . .
Motor Cars & Vehicles

.

Surplus on Sale of Anscts  (from Profits & Lom AJc)

Foar nded 31-12-1967 §
Clonstruction Equipments

Pumiture, Fixtures & Equipments , .

Motor Cars & Vehicles .

Surplus on sate of Assets (Net) (from Profit & Loss Alc)

Yoarended g1-12-5088 1

Construction Equipments , .,

Motor Gars & Vehicles . .

Surplus on sale of Amets (Net) (&mmm Loms AJc)
Year ended 31-12-1969:

Factory & Other Buildings . e

Plant & Machinery ., . . e

Electric ITntatiatiom . . .
Furaiture, Fixtares & Equipments , .
‘Motor Cars & Vehicles .

- -

Surplos on sale of Asety (Net) (Bom Profit & Lom Afe),

Xowr mded 31-12-1g70 :
Plant & Machinery , .
Motor Gar & Vahicles

- - -

Surplus on Sale of Amets (Prom Profit & Low AJc) .
Loss on Amets scrapped/discarde {from Profit and Liow Afe)

Yoar mdad 31-12-1071 ¢
Plant & Machinery , ., . ,
Construction Equipments ,
Motor Cars & Vehicles

Burplus on sale of Amets (From Profit & Low Afc) .

Yeor ended 31-121972

Construction Byuipments " . .
FPurniture, Bintures & Equip. PR
Motor Ciars & Vehicles

» . -

w-wammmmhmm

L]

584
25,275
163

21,619
8,710
87,313

9418
95-432

15,018

12,653

2,593

pO8YS

16,304
4591

51,0009
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Toor mnded 31-19-1973 ¢ '
Fuctory & other Bldgs. ., . . - . * . . . 5,743
Cdusiruction Bquipment . . . - . . . . 2,26,78F
Purpiture, Fixtures & Equipments , . ... . % 3,300
Motor Cars & Vehicles . . . . . : . 881,808
Surplus on sale of Amets (From P&L A/c) . . . . . 2,11,606

Xear ended 31-13-1974 :

Electrical Installations ., = . . z . . . . 15,395

Furniture, Fixtures & Equipments , . : . . . . 8,051

Motor Cars & Vehicles . . . » . . 49,554
Surplus on Sale of Ascts (FromP&.LA;c} . . . 5 . 20,018

T ear inded 31-12-1475 *

Constr E Juif t B B N . . . . . 2,43, 169

Furnjture, Fixtures & BEquipments , ., ., . . 1,0€0

Motor Cars & Vehicles " . . f . . . . 97,070

Surplus on sale of Asscts (net) . . . . 2,091,244
lmdAmdmtoﬁn(Fmpmﬁttlm A.ecmmt) . . . 4,706

Year ended g1-12-19%€ :

Factory & other Bldgs. . ) . ) . . . . . 16,996

Constructi Eq '. i . . . . . . - - 9,15,400

Alcohol Transhipment Equipment & . " A g . 550,166

Riy. Siding and Rolling & Btock . ) . . . . . 1,08,599

Electrical Installations ., . . g i . ; 65,309

Furniture, Fixtures Bqutpmcnll v s e e e . 1BBam

Laboratory Equipments . 4 s . . . e 28,790

Motor Cars & Vehicles . . . . . B . . 4,396,142

From Profit & Loss Acrount

Lam on Amcts discarded at written down rule . . . . __ 515,423
Loss on Amets sold . 8sg
Surplus on Sale of Asets “ = " e + s s 12,902

Yoor ended 31-18-1877 ¢
Plant & Machinery . . i . . . . R . 44,5098
Construction Equipments " . s . . . 19,398
Elociric Tnstallagions s 4 s r s s s 20,248
Furniture, Fixtures & Equip. - & " « - . 359,573
Laboratory Bquipments : . . . . : 651
Mm&;g vamu & Bmpell . v s & . 8360

From Profits @ Loss Account
Surplus on Saleof Amete . s »o. 2,06.6g2
Lowy o8 Aasets diacarded at written down value oy e e 1,395,348
T -on Asects sold D ™

4608 Liu,
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qonlt iy ditemew ¥ W wedt
@ =

3106 st Wwworw sffwl : w7 g
wife waTew it a vk ot v w4 fn

(w) mgrog & qoolt Wi st
#f forer Ay Rt ot Tr v §; E
T (w) war T Yk wr oG e
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oo war § ) wreTe fer ey R
T wge Wit ved wEaw R /N |
® o Srafrs A Bfgay dy  warew dar
TrAvs wT § | Area F 4 1A R “diwe-
wrohr e @ A seata & fafie
sersn g

(w) o = 1

(w) s (w). gwar owfer o o of
& o ey s oy Ao ot T faeer g o

Wi, il ot dw W e
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few, cavow ofte wdew ol (o
ol wewr wgaer) : (w) sfw dw
Wty & S & dier g o
wrar fuwow dawr § 1wl & ot &
g mew ¥ W oy & ot wereew 9
w & Wil )

(w) wifoer quwm qew o o ot @
Wt wwr qzw q o &t wrdtt o

Vacancies of Sr. Ipstructor, Defence
Ingtitute for Fire Research

3108. SHRI R. K. MHALGI: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state*

(a) as to how many vacanciey for
the post of Sr. Instructor have been
fllled in Defence Institute of Fire Re-
search, New Delhi by direct recruit-
ment and how many by departmental
promotion during the last ten years;

(b) it no deparimental candidate
has been promoted during this period,
the reasons thereof;

(c) what are the qualifications pres-
cribed for the above mentioned post;
whether no departmental candidate
satisfled the said qualificationg for
promotion; and

(d) what amends aré now proposed
to be made for promotion of the de-
partmental candidaies for the above
said post?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Four hy direct

dates were selected by the UPSC.

(b)!lmﬂhmdmhl\f the
reguisite educatiomal -gualificatisns ' s¥
prescribed in BRO 310 dated 14-3-84.

]

P
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(c¢) Prescribed qualifications as per
SRQ is given below:

(i) Graduateship or Associateship
of the Institution of Engrs., London or
equivalent technical qualifications.

(ii) About 5 years experience in a
responsible capacity in a defence/
civil fire brigade.

(d) Recruitment Rules have been
amended in consultation with UPSC to
facilitate the departmental candidates
with lower qualifications. Gazette Noti-
fication is awaited.

Civilians in Indian Navy establish-
ment at Lonaula and Bombay
Dockyard

3109, SHRI R. K MHALGI: ™Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
te refer to the reply given to USQ
No. 2390 dated the 6th December,
1978 and state:

(a) whether the work of reviewing
the establishments of all naval units
by a standing Establishment Commit-
tee is by now complete;

(b) how many new posts are sanc-
tioned out of 238 casual employees
employed; and

(c) whether all the above mention-
ed employees are regularized; if not,
when they are likely to be?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF,
SHER SINGH): (a) to (¢). The infor-
mation is being collected from the
authorities concerned and will be
placed on the Table of the House.

Condonation of break in service

3110. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to refer to the reply given to USQ
No, 1540 dated 29th November, 1978
and state:

(a) whether Government have fina-
lised the cases of those employees
seeking condonation of break in their
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services and have made representa-
tion in the month of July, 1977.

(b) if so, the details thereof; and

(¢) if not, the reasons of such long
delay and the authorities responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) to (¢). The case is
at the final stage of consideration after
due examination at various stages and
final orders are likely to be issued
shortly,
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3115. SHRI L, L. KAPOOR: Will
the Minuster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) the projected and actual outlay
each of the Talcher and Ramagundam
coal based fertilirer projects;

(b) the progress of work made so
mmmumm;

(c) total installed capscity of each
plant?

crores and Rs, 18476 crores respec-
tively, and expendifure incurred upfo
end PFebruary, 1979 i» Rs, 101,40 crores
and Rs. 182.11 crores respectively.
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(b) Both Ramagundam and Talcher
Projects are in an advanced stage of
commissioning. In each project, two
of the three gasifiers have been fired
and fest runs are in progress on the
other sections of plant. Trial produc-
tion of urea from these projects is ex-
pected by July, 1870.

(c) The installed capacity of Rama-
gundam and Talcher projects is 1500
tpd of urea each which in terms of
nitrogen amounts to 2,28,000 tonnes
per annum

Manufacture of gag Cylinders and
regulators

3116 SHRI L. L, KAPOOR Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) names and addresses of com-
panies who are manufascturing and

supplying gas cylinders and regula-
tors to LPG supplying companies; and

(b) the rates at which LPG cylin-
ders are purchased by each gas supply-
ing company for the use of consumers
during the last five years?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) The
names and addresses of the companies
who are manufacturing and supplying
gag cylinders and regulators to the
oil companies are indicated 1n State-
ment-L

(b) The rates at which LPG cylinders
have been purchased by each oil com-
pany during the last five years are indi-
cated in Statement-II.

Btatemnent-I

(8) Names and Address of Cylnder Mowyfaciurers

{) Mfs. Gannon Dunkerley & Company Limited, Chartered Bank Building, Fert,

() MJs. Kosan Metal Products Private Limited, Kamleshwar Railway Station, Nagpur.
(iif) M/s. Indian Gas Oylinders, 14f1 Milestone, Delhi-Mathura Road, Faridabad,

(iv) Mjs. Hindwtan Genera! Industries, Nangloi, Delbi.

() Mfs. Hyderabad Allyun Metal Works Limited Sanatasger, Hyderabad.
N Nawws and Addresses of Beguiators Manafactuer,
{33 Mjs. Vanss Engineers Private Limited, 906, Veer Bavarkae Road, Prabhadevl, Bombay

r#

gmmmmmmmmmm,

&
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Statement II

Cost of Cost of
(b) Name of Oil Company Year Cylinders cylinders
manufactured manufac-
out of tured out of
indigenous imported
steel steel
Indian Oil Corporation (I0OG) . " . . 1975 Rs. 132' 53 Rs. 183**and
Rs, 219" 57
1976 Rs. 13253 Rs. 217727
1977 No pro- No pro-
curement curement
1978 Rs. 20646 Rs. 246- 30
1979 Rs. 20646 Rs. 247" 44

**Variation in cost of cylinders manufactured out of Imported Steel is due to difference in pro-
curement price of imported steel. These prices relate to one of the supplying companies

and are therefore indicative.

Hindustan Petroleum Corporation (HPG) . - 1978 Rs. 14777 *
1979 Rs 16870 *

*In addition to the above prices there is an excise duty of 15% surcharge on excise duty @%
and applicable Sales Tax/Local Levies.
(HPC did not make any purchase of cylinders during 1974 tc 1977) .
Hindustan Petroleum Corporation (Visakh Marketing
Unitj . . . . . . . . 1977 Rs. 151+ o0*
Rs. 170" 20*

*These prices are excluding excisz dutyflocal taxes, but iaclude the cost of valves,

Note: The Company started purchasing cylinders after its take-over by Government.

Bharat Petroleum Corporation (BPC) : : . 1976 Rs. 190°03/184" 74*
1978-79 Rs. 208+ 35

#Varies according to the source of supply. (The prices are inclusive of taxes and for cy-

linders complete with caps and valves).

Namrup III and Kakinada Fertilizer (b) the nature and value of foreign
Projects technology to be imported for these

two projects;
3117. SHRI L. L. KAPOOR: Will
the Minister of PETROLEUM, (e) the role of public sector consul-

CHEMICALS AND FERTILIZERS tancy organisations ip the execution
be pleased to state: of each of these two fertilizer plants;

(d) who are the contractors for
construction, fabrication of equipment,
plant and machinery and erection and
commission of these two plants; and

(a) the estimated total cost of each
of the Namrup IIT and Kakinada Fer-
tilizer Projects and the likely period
of their completion;



%

- - -rlkt e
Cypy Wridien Afindery PHALGUNA 8, 100 (SAKA) Written Anitbers 178

(#) in what way our indigenous fer-
tilizer technology is deficient s eom-
nl:ud to toni‘n technology 7

-.m xnuia‘m OF FETROLEUM,
GH.EMICALS AND PERTILIZERS
{SHRI H. N BAHUGUNA): (a) The
eost of Namrup III and Kakinada Fer-
tilizer Projects 13 estimated at Rs. 172 38
crores and Rs 232 crores respectively.
Both projects are expected to take 42
months from zero date to commence
commercial production.

¢ (b) For the fuel oil based Kakinada
fertilizer project the main engineering
contractor is Foster Wheeler of the
U K. Process know-how for various sec-
tions of the fuel oil based ammonia
plant like gasification, gas purification
including sulphur removel, methana-
tion and ammonia synthesis are heing
obtained from abroad The urea pro-
cess know-how is aiso being imported.
The total value of all the services Is
estimated at around Rs. 12.34 crores.
For the gas based Namrup III fertili-
zer project, the main engineering con-
tractor would be FPDIL, who would
be taking limited assistance from abroad
for the design engineering of the
primary reformer, carbon-dioxide re-
moval section and smmoma synthesis
loop, the total value of which is likely
1o be about Rs, 1 ¢rore. The extent of
#achnofogy imaport in the Kakinada
plant iz higher since it 13 based on a
tachnology which is different from the
technology employed in naphtha/gas
based ammornia plants and in which
(ruel ofl gasification) u indigen-
ous téchnology is not délveloped.

(¢) Engineers India Lid. is the engi-
neering coptractor for the Kakinada
project rexponsible for detailed engl-

the main confrdctor res-
ponpible for Hesic and detaifed engi-
um-

=Hm¢t

{d) 'The contractors for benstruction/
fabrication and suppliers of plant and
équipment would be selected as and
when the need arises depending on the
project schedule,

(e) Import of technology and services
are resorted to only in areas where
indigenous technology is not available,
Therefore, 8 comparison bastween the
two does not arise.

Taking over of Assam Oll Company

3118, SHRI L. L. KAPOOR: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) at what Ievel negotiations are
going on behalf of Government for the
take-over of the Assets and Liabilities
of the Asserri Oil Company in India
and the interests of Burmsah Oil Com-
pany in Oil India Limited, and what
has been the result of such nagotie-
tions; and

.

(b) who are the real ownpry of
these two companies?

pepart of Seeretaries is congidersd. by
the Cabjnet/Cabinel Swub-Committee
. vregarding the purchase price and other
terms of the take over agreement, The
Government representatives of the
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data for the negotiations, have wsub-
mitted their report on 14-2-79, The
report indicates disagreement between
the Government representative and
the representatives of the foreign oil
company.

(b) Assam Oil Company Limited is a
wholly owned sterling subsidiary of
Burmah Qi1 Company with its head
office in the United Kingdom. The
address of the registered office of
Burmah Oil Company Limited is given
below:

Burmah House
Pipers Way
Wiltshire, SN 3 IRE
SWINDON,

Oil India Limited is a joint sector
rupee company with 50 per cent equity
participation each from Government of
India and Burmah Oll Company Limit-
ed, Swindon.

Staff from Haryana, Pandu and
Talwara Dams

3119. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
ENERGY be pleased to state: .

(a) total number of technical and
non-technical staff from Haryana,
Pandu and Talwara Dams on Beas
river;

(b) how many of them are expected
to be daclared surplus after comple-
tion of the two dams; and

(¢) whether Government have any
plan to start mew projects to utilize
the services of the surpins staff?

THE OF ENERGY (SHRI
'P. RAMACHANDRAN): (a) The num=
ber of technical and non-fechnical
regular staff of Haryana working on
Unit-1 and Unit-IT (Civil) of Beas Pro-
ject are as under:——

‘Technical 388
1, Nom<technieal 919
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(b) All the regular staff engaged on
the Beas Project are drawn from the
partner  States/States Electricity
Boards. In terms of the provisions
under Section 80(3) of the Punjab Re-
organisation Act, 1966, they are revert-
ed to their parent States/SEBg in con-
sultation with their parent Departments
in a phased manner on completion of
the various works.

(¢) The surplus staff found suitable
will have adequate employment oppor-
tunities in Central Sector projects,
when they are taken up for execution.
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8121, SHR; SURENDRA BIKMAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) how many officers retired from

{c) whether ft is & foct that such
Governmant retired officers are
ment because of their (retited Gov-
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ernment servants) hold in the various
departments of the Government?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): (a) to (c). This
Department has no information. The
company is not required to furnish the
same in the normal course under the
Companies Act, 1858 either to the De-
partment or to the Registrar of Com-
panies. The company has, however,
been requested to furnish this informa-
tion, and the same will be placed on
the table of the House as soon as it
is received.

Increase in wages bill of Synthetics and
Chemicals Ltd,

3122. SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state-

(a) since 1988 what has been the
total salaries and wages bhill every
year of Synthetice and Chemicals
Limited which should include perks
also;

(b) whether it hag been continu-
ously increasing, if so, reasons there-
for; and

(c) whether the increase indicates
that being a monopoly industry the
prices o!mthcﬁcmghcr.mm
and to deplete excessive profitability
the galaries and wages bill js increas-
ed every year?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOMT AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8: D. PATIL): (a) On the basls
of the information compiled by the
Registrar of Companies. Bombay from
the balance sheets filed by the

in his office during the period 31-12-1088
to 31-12-1977, the details of expendi~
turg incurred by the companby on sala-
ries, wages and perquisites are indl-
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cated in the attacheg statement to this
.{1. -....

t (b} Yes, Sir. The specific reasons

for the increasing expenditure cannot

be genetally ascertained from the

balance sheets and profit and loss ac-

ssunts. The necessary Information has

been called for from the company and
a waited.

{c) The company is registered as 2
dominant undertaking under gection 26

L 3]

iy
of the MRTIP Act in the feld of oym-
thetic zubber, This Department s ro
information whether the prices of
synthetic rubber have been kept high
by the company and whether the sala-
ries and wages bill has been increased
to deplete the excesmve profitability.
This matter is being brought to the
notice of the concerned admunistrative
Ministry (Ministry of Petroleum and
Chemnicals) for such action as it may
consider necessary.
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Statement
- SYNTHETICS AND CHEMICALS LIMITED

Balance sheet asat

Salary and Wages

With reference to previous
year—Increase ()

Rs. Rs.
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Steps te curb Monopoly Heuses

3123. SHRI P. K. KODIYAN: Will
the Minister of LAW, JUSTICE AND
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the
various steps taken to curb the growth
of monopoly houses including the pro.
visions of the MRTP Act have worked
effectively; and

(b) if not, what further steps are
contemplated to ensure effective can-

trol of the growth of monopoly
houses?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b). The
Monopolies and Restrictive Trade
Practices Act, 1969, was enacted to
provide inter-alia that the operation
of the economic system does not result
in the concentration of economic power
to the common detriment. The Act is
not aimed at the prevention of growth
of undertaking as such. but is design-
ed to regulate their expansion in
various ways for ensuring that such
expansions are not likely to lead to
the concentration of economic power io
the common detriment or are not likely
to be prejudicial to the public interest,

Apart from the restrictions and
curbs to prevent the concentration of
economic power to the common detri-
ment and to regulate the growth of
large industrial houses as already pro-
vided in the MRTP Act, 1969 and the
criteria being followed in dealing with
the applications from large houses for
expansion/establishment of new under-
takings under the aforesaid Act, the
“Statement on Industrial Policy”, laid
before the Parliament by the Minister
of Industry on 23rd December, 1977
spells out the further measures under-
taken by the Government to regulate
the growth of large houses. Further
steps taken by the Government in this
regard include insistence of greater
reliance on internally generated re-
sources, maximisation of the promoters’
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contribution, and prescription of gene-
rally less favourable debt-equity ratios
for financing of new or expansion pro-
jects by the large industrial houses.
While the policy regarding financing of
expansion or new projects by the large
industrial houses has been made more
stringent, the policy in the case of non
MRTP Companies has been liberalised
to encourage their growth. In order
to encourage the non-MRTP companies
to enter even the fields specified in
JAppendix-I of the Industrial Policy
Statement of 2nd February, 1973, mini-
mum promoters’ contribution in their
case has been reduced from 20 per cent
to 10 per cent for the first Rs. 25 crores
of the project cost.

In the implementation of the Act,
certain difficulties, obscurities and
lacunae were also noticed with the
result that the realisation of the ob-
jectives underlying this enactment has
not been to the extent desired. Realis-
ing the need for an indepth review of
the provisions of the Act, the Govern-
ment appointed a High Powered Ex-
pert Committee presided over by Justice
Rajinder Sachar, a sitting High Court
Judge. The Committee submitteq its
report on 29-8-1978 and a copy of this
report was laid on the Table of the
House on 30-8-1978., The recommenda-.
tions of the Committee are under active
consideration of the Government.
Further steps towards the implemen-
tation of such of the recommendations
as are accepted by the Government will
be taken through an amending legisla-
tion in due course.

Token Strike by Workers of Burnpur
Steel Works

3124. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
25000 strong workers of the Burnpur
Steel Works have decided to go on a
day’s token strike in February to
press their demands;
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{b) i so, what are their demands;
and

(¢) what are the steps taken to
start negotiations and what are the
results?

THE MINISTER OF STATE IN
THE, MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The workers of Burnpur Steel Works
of Indian Jron and Steel Co, Lid. had
decided to go on a token strike on the
20th February, 1879,

(b) Their demand was an early
settlement of the wage negotiations for
the steel industry. The strike was also
intended to show sympathy with the
demands of the striking workers of the
Kultl Works of the Company,

(¢) In the joint meeting held on the
12th PFebruary, 1979 between the
Management of IISCO and the Unions,
the Unions decided to defer the strike
in view of the West Bengal Govern-
ment's intervention in the strike in
Kulti Works. The strike in Kultji Works
has since been called off, following the
agreement signed between the Manage-
ment and the Unions on 27th February,
1979. Negotiations for the revision of
wage structure of steel industry work-
ers are under way.

Administration in Oil Refinery,
Barauni

3128, SHRI YUVRAJ: Wil the
Minister of PETROLEUM, CHEMI-

(a) whether 3000 employees and offi-
cers are working in ofl refinery,
Barauni;

(b) whether a total amount of Rs.
40,00,000 (forty lakhs) i paid to them
as sslsry every month:

{¢) whether administration of this

tefinery i3 badly effected due to ineM.

;  «lenpy on the part of Depuly General
5 Manager and Genersl Manager: and

Written Amm"m'

(d) it 8o, the time by which Clenéial
Manager and Deputy General Mana-
ger will be transferred and if they
will not be transferred, the reasons
therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Total
number of officers and staff working
at Barauni Refinery is on 31-12-1873
was 2671.

(b) Total amount of gross average
monthly salary paid to officers and
stafi of Barauni Oil Refinery works
out to Rs. 25.83 laxhs.

(c) No, Sir. Bmauni Refinery has
been facing industrial relations pro-
blems frequently or account of factore
like multipicity of unions, inter
union rivalary and surplus manpower
Uniike other refineries of the Indian
Oil Corporation, Barauni Refinery has
seven unions supported by various
trede union organisations and peliti-
cal parties. The operations of Barauni
Refinery have been adversely affected
since June, 1978 due to the persistent
industrial relation problems. How-
ever, as a result of discussions heid
with the union representatives of
Barauni Refinery at various Jlevels
normalcy in the refinery’s operation
has been restored.

(d) Does not arise.

Step to make mini-stesl Indusiry
Viable

3126. SHRI P. V. PERIASAMY:
Will the Minister of BTEEL AND
MINES be pleased to atata:

(=) the details of package rneasures
that have been {sken by the Gov-
ernment ts make the mini.stee] is-
dustry visble; and

(8) the comcrete remitty of Giees

N
P



189 Weitten Amswers PHALGUNA 22, 1000 (FAKA) Writtes Ansders 190

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) A list of
steps taken by Government for .m-
proving the viability of mini steel
-plants is attached as a statement,

(b) As a result of the steps taken
the average capacity utilivation per
month has since increased from 61
per cent in Aprli, 1878 to 74 per cent
in December, 1978. The total produc-
fien of ingots in the minj steel plants
during the current financial yesr
(upto Dec. 78) ag of the order of
12,14,648 tonnes as against total an-
nual production of 9,95000 tonnes
in 1976-77 and 11,34,828 tonnes in 1977-
78. It is estimated that the total bro-
duction of ingots by the mini steel
plants during 1he current year will
exceed 16 lakh tonnes.

Statement

The Governmeat has taken the
following steps to improve the viabili-
ty of the Mini Steel Plants.

(i) Excise Duty on production of

ingots/rolled products has beea
abolished;

(ii) Import of Ferrous melting
scrap for use in the electric are
furnace has been exempted from
custems duty;

(lif) Apart from allowing direct

will be making more melting scran
available to electric are furnaces;

(iv) Excise duty on certain cate-
gories of heavy melting scrap vro-
cured from the iIntegrated steel
plants hag been abolished;

tv) Mini Steel Plants have been
allowed te diversify into production
of certain grades of alloy steels;

(vi) It has been agreed that finan-
cial institutions may consider
favourable applications for loans
from mini stee]l plants for purposes
of diversification, depending upon
the viability of the scheme;

(vil) Import of Graphite Elec~
trodes hag been allowed to meet th=
shortage of supply from indigenous
gources; and

(vili) Steel Re-rolling mills and
mini steel plants may now seek
financial assistance under the Soft
Loan Scheme, which provides for
financial assistance on easier terms.

(ix) Government are alsc consider-
ng the gquestion of according priori-
ty to mini steel plants in the matter
of supply of power; Guidelines for
effective rationing of power, i
terms of scheme or graded prioritres
are now being reviewed by Govern-
ment,

Bifurcation of Samathar inie Fewr
Agencies

3127. SHRI SHIV NARAIN SAR-
SONIA: Will the Minisier of INFOR-
MATION AND BROADCASTING be
pleased to state:

{8) whether it is a fact that the
Samachar News Agency has bheen
bifurcated into four agencies, if so,
the names of the four agencies;

(b) the amenitieg provided to the
staft of Samachar News Agency ie.
scales of pay, travelling facilities and
other such facilities;

(c) whether it {5 a fact that the
sam# fecilities us were allowed ta the
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Semachar emplayees are not being
provided to the employees of these
four agencies and particularly the two
Hindi Samitis; and

(d) if go, the reasons therefor and
whether any complaints have been
received by the Ministry in this
behalf, the facts?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Press Trust of
Indla, United Newr of India, Hindu-
sihan Samachar and Samachay Bharati
which existed as independent news
agencies prior to the formation of
Samachar have heen revived with
effect from 14-4-78.

(b) Pay scales of the empicyees of
Samathar were upgraded to the Class
I scales for News Agencies, ag re-
commended by the Wage Board. Leave
Travel facllities were also extended 1o
all the Samachar employees

{¢) and (d). In s0 far as the
emoluments paid to the employees of
Samachar by their respective new em-
ployers are concerned, there 13 no
varistion. However, regarding matters
like fravelling and other facilities ete.
the Hindusthan Samachar has made
changes avowedly keeping in view its
financial posibon. Government had
received a representation from Lhe
employees of Hindusthan Samachar 1n
thia regard. Government sre of the
view that this i essentially a matter
for the employees to take up with
the newp egency; Governments owr
assurance in this regard relates 1o

ﬁftﬂon of emcluments.
P

Develoment Cess for Promoting
Devalopment of Minetals and
Miaing Activitles

3128 DR. VASBANT KUMAR PAWN-
DIT- Will the Minister of STEE]. AND
MINES be plessed to state:

(a) whether a Commitiee was ap-
for investigating the in-
idence of Cess™ for

m

- Writies Anawrers - 39
promoting  the of

(b) i s0, what ate their recomh-
mgndations;

(c) whether it is a fact that the
Commuttee hag recommended formation
of a fund collected by way of levy
or cess under the provisions of MMRBC
Act and placing it in the hands of the
State Governments for the purpose of
mining development; and

(d) if so, what action have the
Government taken in the above
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) to (c).
Yes, Sir. The main recommendatien
weas that a development cess be levied
under the Mines and Minerals (Regu-
lation and Development) Act, 1857, to
finance the setting up of infrastiruce-
tural facilities in mining areas.

(d) Bincg any positive decision on
the recommendation would entail a
change 1n the provisions of the Mines
and Minerals (Regulation and Develop-
ment) Act, 1957, thus 1ssue will only
come up for consmderation at the time
of a general amendment of the sai’
Act

P
Suggestions from New Beldi Rar
Association regarding Shif{ing of
Courts

3129 I!R. VASANT KUMAR PAN.
DIT: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleasﬂodthw:

(llmithnhumﬁlp‘ﬂw
Delhi Bar Association has urged upon
Government to allof the main bulld-
ing of Patiala House vacated by Shah
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fo go on a hunger sirike from 1lst
mmﬂmmhaM=

() whether fie New Delhi Bar
Association has urged Government to
siparate jurisdictions of New Delhi
snd Bouth Delhi; and

€d) if so, the decision taken by the
Gavernment thereupon &and
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) Yes,
Sir. A part of *he main building hLas
been allotted to Delhi Administration
for housing courts.

(b) Yes, Sir.

(c¢) and (d). Delhi Administration
have reported that such a request has
been received and that the matter is
under their consideration.

Prychological Degeneratidn in Indian
Film Indastry .

3130. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(=) whether the attention of Gov-
ernment has been drawh to the
vhledictory address given by the
Chief Justice of Himachal Pradesh at
the gession of the Seminar on Per-
spectives in Criminology; and

' (b) whether Government intend to
take some stepg to prevint psychologi.
c] degeneration in the Indian Film
Industry to prevent social injuries
coused by exhibition of crimes and
perversion in the Indian Pictures?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHAL
I.-.,.K. ADYANTI): (a) Government have
apen the fext of the speech given hy
the Chiet Justice of Himachal Pradesh
® e Seminar on Pergpectives
Criminology is September 1978,
4808 157

(b) Al films wee mind by m(
Board of Fikn Censogs in. accordaps?,

with the provisions of the Cipema. ,
tograph Act, 1952 and the guidelines

issued thereunder. While examining

the films for certification, the Board
har to ensure that fhey remain res-

ponsible to the values and standards

of cur society; that anti-social activi- "
ties such as violence are mot glorified
or justified, and that pointless or,
avoidable scenes of violence, cruelty
and horror are not shown.

Indigenous Constructlon of Submarines’

3132. SHRI P. VENKATASUB-
BAIAH:
SHRI KUSUMA XRISHNA-
MURTHY:

Will the DEPUTY PRIME MINIS~
TER 'AND MINISTER OF DEFENCE
be plensed to state:

(a) the progress made in the indige-
nous construction of submarines; and

(b) whether submarines have besn
{mported during 1977 and 19787

THE DEPUTY FRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Offers of’
collaboration for indigenous construc-
tion of submarines in India have be¢n
recelved from France, West Germany,
Holland, Sweden and Italy. These
offers are under consideration.

(b) No submarines have been imw
ported during 1977 and 1978.

firt wimfedt & ox st wr.Rwvy

3133 off TUTOM W ;AT Te-EEW ¢
wialt eyt vy shoft g e € g R

w) Wt wwer v guarmy, s
srafirs wfiewr wortem
m***"‘ﬂmmwm
eraftee/eend, ot AR wr wenw -

gru Sviiy aer gitfen amarC AT
imwﬂf- 4
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{w) afc ¢t, ' vwwwr  whaboe &
gy @ fog wral e s ® fag)
mn?&miwﬂmwim
i

w) war qy dfiey dewr F wbenfont ot
mmtﬁmv’t&m wiw W
w

ey @ fag

FeRam shit weycen shit ( ot sveftes
uw) : (v) @ ¢t

(w) vt (%) wo qwe # qw o &
o T ey

oy wfewrdy (fply) ® 1477, afs
wpes (i) @ 81 qeeteawfe (figd)
L EIR L d ok f ]

New Service rules for Delemee
Research and Development
Organisstion

8134, SHRI DAYA RAM SHARYA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

{a) whether it iz a fact that new
Defence Research and Development

by these new rules;
" {d) what is the number of indivi-
duals of merit in this

Written Answers :ﬁ
THE DEPUTY MINISTER

PRIME
AND MINISTER OF DEFENCE (EHRI
JAGJIVAN RAM) (a) Yes, Bir.

(b) No, Bir. The new Defence He-
search and Development Service
Rules pertain to the posts of 880 II
anid sbove. The old Defence Scienoe
Service Rules have not been cancelled
in respect of promotion from SSA and
JSO in which there is no bar for pro-
motion on the basis of qualificationa.

(¢) to (e). Not applicable in view of
(b) above.

wararedt & frdardir yord

3138 Whegrem wew : wq e,
wraeirewsolt wrd walt og ward ¥ por o

fe :
‘“éc)ﬁuﬁiﬁf«mﬁill

mgoﬁﬁ 1976 % fierd swed

(@) v goere & =EEEt W o8

wt & oore fy oy el wr firwerd e e
firar ;e

(w)ﬁ‘hﬂ Prokarefror wrerelf
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{it) et pur @ ¥ fovelr mrfiew ey ¥
% 26 wwnft w o Wy g g

3137. DR. BLJOY MONDAL:
BHB'EBHYAM SUNDAR

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it iz a fact that Gov-
ernment have received a memoran-
dum from the Bengal Chemical Maz-
door Union, Calcutta recently regard-
ing the prevalance of corruption and
other malpractices in some units of

{c) whether any inquiry has been
oconducted angd If so, with what result?

THE MINISTER OF PETROLEUM,
CHEMICALE AND FERTILIZERS
(BHRI H. N. BAHUGUNA): (a) Yes,
Bir. This Minisiry haz received letters

(b) The Complaints relate o corrup-
tion, ineffictency, favouritism and
victimisation of employees by “the
previous management,

(c) The complaints are being loocked
Ioto with.a view to referring specifie
caseg of corruption to an independent
agency for enquiry.

Shortage of Explosives in Coalfields

3138. SHRI R. MOHANARANGAM:
BHRI C. N. VISVANATHAN:
SHRI R. KOLANTHAIVELU:
SHRI A. BALAPAJANOR:

Will the Minister of ENERGY be
pleased to state:

(a) the extent to which shortage
of Coal Explosives hay contributed
to decline in Coal production;

(b) the reason for shortage in ex-
plosives #nd the gteps taken to en-
sure regular supply;

(c) wnether a consignment of im-
ported explosives which has arrived
at Bombay is still to reach the Coal-
flelds; and

(d) it so, the reasons for dilatori-
ness in making use of even availubfe
supplies?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
JANESHWAR MISHRA): (a) The loss
of production of coal exclusively attri-
butable to shortage of permitted ex-
plosives between the period April '78
te Jaouary, 1070 is about

on production such as power interrup-
tions, ficoding of mineg ete. which
hampered coal production even other.
wise. If these other constraints weére
not present, the explosive shortage
would have caused much greater loss
of production. The loss due to

mitted’ explosives (l.e explosives used
in gassy underground mines) was also
made up partially by greater sivess
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of production from opepcast mines
igye other types of aysilable explo
gre usable and by greater use of
coal cutting machines, thereby re-
ducing the requirement of explosives.

{b) The manufacture of explosives
was affected maply due to raw
material shortage and labour unrest in
the explosives manufacturing com-
panies, The Government has taken
steps to Improve supply of essential
inputg to the explosive manufacturers
to enable them to improve production
Steps have been taken to import, n
the first instance, 1,500 tonnes of
permitted explosives for coal Industry

fo supplement the indigenous availa-
bility.

{c) and (d) The first consignment
of explosive reached Bombay on
16-2-19070 and started discharging on
17th February, 1878, The explosive
has been rushed to the mines. The
next consignment 33 expected soon.

ww sfaffidi @1 arfow gok €
ufawre € R ¥ g

™ ® frg Wi ff ow wwmr oW o Tk W fr 0w fioseger gl
hi::u#m#m;m wer ¥ ey oy feafer zuid § 2 .

o oiF fom T Q@ W ofs - o

= < -

1070~-71 . ' i00 1?’

1975-76 . . 118.7  1970-71 ¥ gy ¥ 10, 7 wflewe |

1976-77 , . . 113.8  1975-78 Mg ¥ 19 wheow

1077~78 . . ¥ 136.3 1978~ Wy gomr % 4.8 M .

wiw @ e, 1078 136.18  1077-78 &TX 0.14 Whnwy Wb
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g 2@ T @ 1970-71 F1 99 AT A1
T T A1S a6 Y g g4 B9 36. 16
sfaa & &8 £

(=) sefaai & wer FTET =7 F vy
(%= frigor) sm2w 1970 & WA @
vy freifaa o 99 & 1 s & e F
®IE QAT SRR TG HAT ¢ @t w1 FEA
GF & 991 F wrgaaat 31 fafew qie Gl

F g wfew arw F @ frw @ @
T T ZI &Y F qo wet

UTRISTTATERIT  (T6% v #X %ﬁ%ﬁw)
FEENAISEA, SR, arenheT
T3y, P o wafesw T s
AT § 50T 400 FHT & wEAY F FAT FY
ilgﬂsmﬁn‘?ﬂmmmquwmm

- aqu Aig At
£ fawtar &1 T gy F A9 ST faas wfra w6
g0 7T 20—-12-78
§ w9 frra §
1 2 4 5
1 HEET iy &z 0.5 ¥fama &
THE aam "I 14 sfqma
efafew
2 arosrodiouao SCLIEESIC [EEILIEETIC] 16 wfgwa &
18 wfgma
3 srEfer ] TR T & 20 wfyma
4 =zrfo o fro gHo TR FEEASEA 13 gfawa &
16 sfama
5 Efega @ifwr FvErarzdrT Syl 10 wfqma &
43 wfgwa
6 o 0 FEEE FoETATERrT RRGIECEIET 10 xfawg &
41 yfgwa
7 o efaw FATCHS (e FATCTRI AT 1 afqws &
9 wfama

17T 1978 F1 qGF I F 5 Afqaa F7
wfafom garg ST S awar oy 91 99 1 3
1970  qeT far mr @1 @R F 0w/ &
frfami #1799 qo7 1 W= 1979 F IR
wor & T T F FAET 9 FF F forg FEw
fag ammﬁwm}qwm%

f%{trgmemaammz@swgl

Dispute between Tamil Nadu
Government and CIL. over supply of
Coal

3141. DR. BAPU KALDATE. Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that there
iz a dispute between the Tamil Nadu
Government and the Coal India
Limited cver the supply of coal;

(b) whether it is a fact that the
Tamil Nadu Government ordered
coal through coastal shipping instead
of Railways; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI

JANESHWAR MISHRA): (a) N o,
Sir.
(b) Yes, Sir. Tamil Nadu Electri-

city Board of Tamil Nadu Government
and certain other consumers have
asked for coal by coastal shipping in
addition to rail movement. -

{¢) Coastal shipping for the move-
ment of coal has been askeg for to
supplement rail movement.
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g, gfeamom, saTsdy, fagre AT wen sidw
% fam fawreit ar i

3142. 1 AFAUR TZEATA © FAT FAT
HAT g AT FT BV FGT 16

(%) mq’gﬁaﬁﬁm faagdn
Tt # wd g9 SR gfATT & Yo
g # fawrelt v G § o 5 3T =y, faEr
YR e RU H 3@ ANAT § o 3 srfrt‘a
e g% &
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1 fegeae, 1978 %Y

famsfr agi am

1978-79 ¥ Iq<ad w4l W
fran fead il & faorelt aamd s ?

A1 WAt (st dto TmeErER): (m)%r(rr)
qAE F4aT Ffmn weal o #qq /vy il
ﬁmﬁmﬁalmsm fmammsm

“t ﬁvfﬁaﬁw%‘aaaq feafs 9 &
(=) afz g, v dsma, gfomm, o w3, AT § -
%o TEt & g9 fagdga va— faadwa A 1978-79
o s F 419 = 31—-12-78 ol T TME—  § fquam
Fr fafs &  31=-12-78
AT Fif feafa
&F HAATL
1 2 3 4 5 6
1 SOt N3m . 1,12,561 35,564 76,997 4,700
2 fEw 67,566 18,856 48,710 2,000
3 wWeg s3AW 70,883 18,799 52,084 2,650
WISt F A ®T Jearaw O qeArs (7) s oAl #Y weEr & aW A
frafra gor§ &< & frd «a1 @aw vo@ W
3143. #} wrATwW W@EE™ 440

g, va site odew w6 43 Ta@H
T F<

(F) 7o SOx S3w, o=, gf@mw
o fag § wAw FT@El B SAEd-5Ed,
1979 # 9Z31 & O FT HHT BT GIHAT FT
9T aT1;

_ (@) =fegdr197s, 19775ﬁ3 1978
# WEI ¥ 99 & FAIEA WA AwS W ;

(1) 1976, 1977 %X 1978 & IwlEa
mmw 74-7TX {57 WEI & I F1 goaTs ¥
;AR

Qq?

e, Tamae AT FdTw AEY (i g
g agam) : (F) FEa Fr gwaiq
SIHEAT F FICU WSIT & qG AT AT WA
g & & wEHl 7 widE ag 7§ § 1 A AR
FEU, 1979 F T I 539, dam=, Zieamn
Ot fage & #arE o9k gfemm & wag @
i g @17 # guala d9@w & w1 i
STHIFATHT &1 WZIT & e FI AT FT U FAL
L CRGE
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(=) 1976, 1977 #X 1978 & fau #zdt F 9 F1 Wg-AK FeaRT A5 fzar waw  —

(000 #Hro za & miFs )

1976 1977 1978
I IATEA ERIED
SECCUEN . . . " 293.2 256.9 310.7
T . . . . 320.1 282.0 258.6
™ . : " 315.8 268.9 271.1
e . . . 261.2 263.5 261.9
Y . : ‘ . . 262.2 288.5 229.1
A . . . 275.5 288, 5 247.8
EC1E S . . . . 309.3 308.8 293.5
mred ; . : . 291.7 329.0 272.8
faamre | . . . . 270 .1 293,7 250.5
HFET . . . " . 280. 6 282,7 315.1
qAET L . . . . 261.0 256. 4 321.0
frwmT . . . : 240.9 307.7 322.6
o anr . . . . 3301.5 3427.4 3362.7

(1) Wt # dw # qHAR FR TR A A 0§
(000 o = F =miwd)

1976 1977  Ta a9 ¥ afg 1978 ™ a6 #r afg
gferaar
1 2 3 4 5 6
AT 41w 240.8 208.8 (—) 13.3 213.0 2.0
EEic) 44.9 92.1 105.1 142.8 35.5
gfamm 62.4 69.0 10.5 104.1 33.7
ICEAES 125.5 125.8 — _130.3 9.9

biug 473.6 495.7 4.7 598, 2 - 20,7
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(=) fafaw gean w941 § 72237 & 971 A1
i IoAegar #1 ghfeaq $7 3 &7 aq
g g fafas =i #1 g W
FrataTE # gar am & ¥ sam ek 91 |

g1
atar wean, dtar wify Ay Aty vt
Ft FAT

3144, =t wAATT SrA@AA 0
Teqr HIT @A WAt qg_qAIE AT FAT GG

s

(%) #rr fafaa srearai =1 3w 7 qiar,
SEqr, #ar mifs A9 A@rz grgEt o FH
& FTor faamdl &1 @A I 98 @I 5

- (=) afag, @r1976-77, 1977-78 a@
1978-79 a1 ¥au d fowrfgal & 3o &
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arar, Sear, dar qar geafafqaw w1 e
gan  fEaar I gAr A AR AGT-
waw feadr arar v @97 gf; A

(7) 1979—80, 1980-81, 1981~-82
qqT 1982-83 # AR AT q4ar T F
IARA FFEEET FAT F7 & 7

gema T @A Harag F g ddy (9 wlem
var ) 1 (%) vueafwfrgw, afar, e,
@Y watz arpAt & fag waE A
HITEH FHA AT ITNET W FI—ATIIFAT
qEEl g gdmsds ® § 0 &t

S WrE

(') weafgfayw, giar, sear =@t dar
FT 1976~77, 1977-78 AT 1978-79
g SEEd #IT @qq A w<arg Tid—

!
(=1 #)
Tq et IR gy
gegfufaas, . . 1976-77 2,08,687 212,000
1977—-78 1,78,538 185,000
1978~79 1,56,351 181,351
(wha afeme78)
AT 2 ’ . . . 1976-77 22,424 54,700
1977-78 21,446 61,000
_ 1978-79 10,966 60,036
(=rter Ffeme 78) (wafaw)
T . . . . . 1976-77 27,034 97,900
1977-78 43,128 99,300
1978-79 44,515 72,129
(7w & fed@o 78)
drar . . . 1976-77 6,181 61,600
{smawr) 197778 7,543 40,800
1978-79 7,967 36,007
(== ¥ fawo 78)

() swiF argsl 1 1979-80, 1980-81, 198182 ¢ 1982-33 § Faray AT AR

39 SeRA F WiwE 5@ TR E
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ad gt Wi s
AT
gegfafaaq . . ) . 1979-80 275 000 240,000
1980-81 300,000 280,000
1981-82 330,000 280,000
1982-83 365,000 290,000
war . 1979-80 86,400 27,000
1980-81 93,300 36,500
1981-82 1,00,800 36,900
1982-83 1,08,800 43,500
AT . . 1979-80 1,08,400 73,000
1980-81 1,13,300 82,500
1981-82 1,18,400 84,500
1982-83 1,23,800 85,500
W (wrEad) . . . 1979-80 44,600 15,000
: 1980-81 46,600 16,200
1981-82 48,700 16,200
1982-83 50,800 16,200

FgAt @I St Arad  IeqrEA
E i

3145. ot waw fag sz
it gE [IGAT

T FAT WAl 48 TAH ¥ TN 4T 5 ¢

(F) #a @l & Figar @7 B AT
FATET FO AT AR

(') s%7 @ &Y F7 FE R faF 96
# =1 9 fRg € 7

Fat dawwa § Teq dat ( =waacfas):
’ (q-;;_(:rsrz'fsm faod oiw ¥ faamay, 1978
® arl & frare w3 fasdt ana aaa
Htga IRT FO 87. 68 ®IG Hiq TT F |
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JDemands of LI.8.Co. Workers

3146. SHR1 C. R. MAHATA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have re~
ceived the demands of the workers
of the Indian Iron and Steel Com-
pany; and

(b) if so, the details thereof and
steps so far taken by the Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
The Management of Indian Iron &
Steel Co. Ltd. had received Charters of
Demands from the workers in their
steel plant at Burnpur, the Kulti
Works and the Collieries. The posi-
tion in respect of each is given below:

1. Burnpur Steel Plant:

The demands relate to revision of
wages and introduction of certain
fringe benefits for workers. Negotia-
t'ons at the level of National Joint
Consultative Committee for the Steel
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Industry are in progress to consider
the demands of workers in the Steal
Industry as a whole. The demands of
Burnpur Steel Plant werkers will also
be considered by the N.J.C.C.

2. Kulti Engineering Works:

The demands relate mainly to ex-
fension of wages and fringe benefits
on the pattern of the steel industry, as
applicable to Burnpur Works. The
dispute has been resolved in accor-
dance with an agreement arrived at
on the 27th February, 1979.

3, Collieries:

The demands are for upward re-
vision of wages and introduction cof
some other benefits,. These are pre-
sently under negotiation in the Joing
Bipartite Committee for Coal Industry.
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Expansion of Namrup Unit of Hindus
tan Fertilizer Corporation

3150. SHRI PIUS TIRKEY.
DR. BIJOY MONDAL,

SHRI SHYAM SUNDAR
GUPTA;

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS bhe
pleased to state:

(a) what is the progress so far made
to take up the third phase of zxpan-
sion of the Namrup Unit of th> Hin-
dustan Fertilizer Corporation;

(by whether it is a fact that the in-
vestment decision has been unusually
delayed; and
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« {e) 4 5o, what are the reasons
thedeod?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
proposed Nanmirup III fertilizer project
is currently being processed for final
investment approval. Land needed for
the project has been identified, The
Fertilizer (Planning and Development)
India Ltd has been chosen as the main
engineering contractor and FPDIL
have negotialed arrangements for ob~
taining process knok-how from abroad
for some sections of the ammonia
plan!, not available with them. The
likely zero date for the project is May,
1979.

(b) No, Sir.
(c) Does not arise,
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Largs Beervey ot Orushd v
Coal in Darjeciing, W.B.

2152. SHRI RAJ KRISHNA DAWN:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whethey Government are aware
that in Darjeeling district of West
Bengal large reserve of crushed or
dust coa] is reported to exist;

(b) i so, ig there any plan by
Government to use such coal as fuel
or as raw materials for certain chemi-
cals; and .

(¢) ig there any other proposal by
Government to use these resources?

THE MINISTER OF ENERGY (SHR}
P. RAMACHANDRAN): <(a) Highly
crushed coal as thin, lenticular seams
of limifed extent occurs in Darjeeling
district. A reserve of about 15 million
tonnes of crushed coal has been esti~
mated.

(b) and (c). There are at present no
plans by Coal India Limited to develop
mineg in the area as it is geologically
highly disturbed and the reserves are
also limited.

Working of Engineering Officers

3153. SHRI RAJ KRISHNA DAWN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to -
state:

(a) 15 it a fact that the senjor most
engineering officers at AIR. and
Dooydarshan stations are still made to

»

(b) is it a fact that as far back as
in 1978, Ministry of Information and
.'Bmdmﬂng had decided that np offi-
cer in ALR., will sdministratively

work under another officer of jumior -

or equal tank; gnd
(2) what steps do thy Governssent..

Fropose to take 1o remove the afore-- -

said anomaly as “early sz possible?

1
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ADVANI). (a) to (c). The cadres of

and Programme Officers
being different, there is no question of
#nter se¢ seniority between the officers
of these two cadres. Certain adminis-
trative instructions were issued on Ind
July, 1973 based on the recommenda
tions of the Chanda Committee propos-
ing certain structural changes without
impalring the unity of Radio Stations
a8 a programme producing entity. The
proposed structural arrangements, how-
+wver, could not be implemented as it
Involved basic Issues of creating
double establishments and the like.
‘However, pending a final decision with
regard to the declaration of an officer
from elther of these cadres as a “Head
of Officee”, Director-General, All India
Radio and Director General, Doordar-
shan have been deciding each case
keeping in view the functional necessi-
ties.

Take over of Oll Indis 124

s154. BHRI JYOTIRMOY BOSU:
“Will the Minister of PETROLEUM,
~CHEMICALS AND FERTILIZERS be
pleased to state:

(2) when exactly the pegotiations
betmenAnamOlfComplnymth
Government of India to finalize the
~dea] for complete take over of the Oil
India Ltd. by the latter started;

(b) whether the dea) hag been
finalized;
(c) if so, what gre the salient fea-

(d) if the answer %o (b) be in the
negative, when exactly the much.

(o) the factors responsible for the
unusual delay ip resching an agree-

THE MINISTER OF PETROLEUM,
~CHEMICALS AND FERTILIZERB
* #{SHRT H, R. BAHUGUNA): () Nesc-
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tiations with Burmab Ol Company foe
acquiring effective Government eontred
over Oil India Limited atarted 'n 1978,

(b) No, Sir,
(c} Does not arise

(d) It i3 not possible to indicate any
firm date at this stage,

(e) Negotiations are still in progress.

It 18 not in public interest to divulge
the details.

Issue of Licences/Letters of Intent for
setiing up of Fertilizer Units

3155, SHRI UYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many licences|letters of in.
tent issued during 1977 ang 1978 for
settling up fertilizer units in the coun-
try;

(b) total capacity sanctioned,

(c) share of (1) Public Sector, @
Indien Private Secto, and (3) forelgn
companies i the total capacity sane-
tioned; and

(d) particulars of the large businesy
Houses who have been granted letters
of intent/licenceg to set up fertilizer
plants and capacity ssnctioned to
each?

THE MIMISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Eleyen
lettors of intent/Licences have been
iasued during 1977 snd 1078 for petiing
up fertilizer units tn the country. :

{b} The names of the companies awd
the cepacity of fnished products sano
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tioneq in respect of each of them is adunder:

Ni of the Comp
o

€. Indian Explosives Ltd. R . .
a. Nagarjuna Fertilizers and Chemicals Ltd..

$: Gujarat Narmada Valley Fertilizers Company Ltd.

4. Deepak Nitrite Ltd.
§. Bihar Caustic & Chemicals.

6. Punjab State Industrial Development Corporation.
7. Tamil Nadu State Industrial Development Corporation , Ammonium Chloride

8. Kothari (Madras) Ltd. , , o .
9. Polymers Corporation of Gujarat .
10. M. P. Agro Morarji Fertilizers Ltd.

t1. Indian Farmers Fertilizes Co-operative Limited.rs

(¢c) Of the companies listed above,
M/s. IFFCO at serial No, 11 is in the
cooperative sector and the rest are in
the private sector, M/s. Indian Ex-
plosives Lid. at Serisl No. 1 is a com-
pany in which M/s. Imperial Chemicals

Industry, United Kingdom hold 50.42 -

per cent of the equity.

. Urea 2,25,000
« o+ Urea. 495,000
, Urea. 5:94,000
. Ammonia 85,600
+» . Ammonium Chloride 26,000
. Ammonium Chlaride 66,000
21,000
. . Ammonium Chloride 21,000
.  Ammonium Sulphate 10,000
. . Mono A@:onlum 1,40,000
»
: m&sm?lu&;fng?h:: 1,385,000

Foreigy Collaboration in Fertilizer
Bector

3156. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased t¢ state:

(a) whether during 1877 and 1078
the Government had allowed 5 num-
ber of collaboration agreements with
foreign companies, for setting up joint
ventures in the fertilize, sector;

(b) i so, what are the particulars
ang details thereof;

(¢) whether India hag got the Te-
quisite technical know-how far setting
up fertilizer plants op her own; and

(d) if so, the reasons why foreigh
wmuun‘m in this
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{BHRI H N. BAHUGUNA): (a) No, sir,
No collaboration sgreement hag been
permitted during 1977 or 1978 with a
foreign company for setting up a ferti-
lizer plant as a joint venture either in
the Public or Private Sector.

(b) Does not arise.

{c) and (d) While India has develop.
ed adequate technology indigenously
for constructing cerlain sections of fer-
tihzer plants, it has still to depend on
foreign technology/know-how  for
certain critical secliong of a fertilizer
plant,

Bteel Quota for Private Bector

3157 SHRI BALASAHEB VIKHE
PATIL Will the Mimster of STEEL
AND MINES be pleased to slaie

(a) whether he hag received any
representation from the private trade
that they have been getting steel not
only of extremely poor quality but
aleg getting defectives from the Prime
producers, ang

{b) whether the Federation of the
Iron and Steel Traders Association
has requested for allocation of a fixed
guantum of production; If go, to what
extens their demand has beep accept-
ed by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR; KARIA MUNDA): (2)
No, Sir,

(b) Yes, Sir. It has been decided to
allocate to trade a certain percentage
ranging from 5 to 15 per cent of a few
<categories of steel from out of the
yoceipts in the stockyards

Setting up of Wi Group of
Fre. Coemia T
.8188. SHRI VIJAY XUMAR N.
PATIL: Will the Minister o2 PETRO-
LEUM, CHEMICALS AND FERTILI-
MERS be pléused to state -

{a) whether Government have sete
up & wWurking group on petro-chemi-

Wriktew Anewert 3o’

caly t6 work out details of production”

of from off shorey gex
and other related matters;

(b) if so, whethey Government have-
recelveq itg report and details thereof;

(¢) how many working groups have
been, set up during 1977-78 and 1§78
79 by hig Ministry with the nature of
assignment compositions, period for
study and reporting and how many
of these have submitted the reportz
to Government, and

(d) important recommendation of
the workmg groups and the detailg of
action plan formulated during 1979-80
and the next five years?

THE MINISTER OF PETROLEUM,

CHEMICATS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) Yes,
Sir

(b) The report of the Working Group
has been received only on 28-2-1979 and
is yet to be examined ¢

() and (d) The required informa-
tion is being collected gnd will be laid
on the Table of the House,

Merger of M/y Allenbury with Glaxe

3150. SHRT BIRENDRA PRASAD{
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased fo state:

(a) whether it iz a fact that M/a
Allenbury, which wagp originally ,'
machinery marketing fizra in India hag
merged with Glaxo; .
(b) whethey thiy merger has baew
#pproved by the Ministry; smd "
() what were dhe formulations
warketeg Dy Allmbusy fo 1958 el
what are the Sormulations marketdl
by them st presenty e
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
Company by the name of M/s. Allen-
bury had merged with M/s. Glaxo.

(b) Does not arise.

(¢} Doeg not arise,

Vigilance (ase against the Director
General, Geological Survey of India

3160. SHRI HALIMUDDIN AHMED:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that there
wag vigilance case against the Direc-
tor General, G.S.I;

(b) if so, the detaily thereof and
whether  Government propose to
change the Director General of Geolo-
gical Survey of India; and

(¢) if not, the reasong in detail
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir. The case was against somé
sub)_grdinate officers.

(b) There is no proposal to change
the Director General

(c¢) In view of the answer to clause
(a); this does not arise.

Starting of a T.V. Station I
Biha, State

3161. SHRI HALIMUDDIN AHMED:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
gtart a T.V. Centre in Bihar State;

(b) if so, the details thereof; and

(e) if not, the reasong in detail?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.

ADVANI): (a) to (c). A TV‘ tr'amsmit-
ting centre is already functioning at

4608 LS—38.
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Muzaffarpur in Bihar. The programmes
for this centre are produced i the
Base Production Centre in Delhi.
During the Sixth Plan, it ijg proposed
to set up a programme  production
centre at Muzaffarpur itself, Besides,
the TV relay centres proposed to be set
up at Varanasi and Asansol during the
Sixth Plan are also expected to cover
certain parts of Bihar. However, due
to the constraint on resources, there is
no proposal for the present to set up
another TV station in the State,

Nagarjuna Fertilizer Factory

3162. SHRT P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Nagarjuna fertilizer is
golng ahead as per schedule;

(b) whether the estimated cost of
the fertilizer hag gotie up; and

fe) if so, by how much?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Work
on the Nagarjuna Fertilizer project is
in progress. There has, however, been
some slippage in the project schedule
due to a delay in placing orders for
long delivery critical equipment pend-
ing finalisation of long-term financing
arrangements.

(b) Yes, Sir.

(cy The project is now estimated to
cost Rs, 232 crores as against Rs. 189.60
crores estimated at the time of the
initial approvals.

Planes purchased this Year

3163. SHRI P. RAJAGOPAL NAIDU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether Government has pur-
chased any plane this year; and
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(b) if o, theiy number?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). It will
be appreciated that it will not be in
the public interest to disclose details
of Defence procurement.

Short Supply of Steel Items Leading
to Increase in Price

8164. SHRI D, D. DESAI:

SHRI M. KALYANASUIN.-
DARAM.

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether g number of stee) items
like rounds, bars, ingots, gre in acute
short supply leading to a price in-
crease of 15 per cent in the open mar-
ket;

(b) if so, the' reasong thereof; and

(¢) the step taken by the Govern-
ment fo increase the productigy In
steel plants 8 as to ensure g constant
supply of all steel items to the consu-
mers at reasonahle prices?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). In the recent past, shorlages
have developed in respect of some cate-
gories of steel due to marginal fall in
production and pick up in demand re-
sulting in increase in opea market
prices. The increase in open market
price varies from’ time to time and
place to place depending upon various
factora,

(c) During the curient year, the
production in  steel plants has been
edversely affected mainly on account
¢f continued problemg in ‘supplies of
power and coking coal, unprecedented
raing and floods in the eastern part ot
the country; ete. Close and constant
Hatson. continues to be maintained with
the Minisiry of Energy, D.V.C, quiho-
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rities, Electricity Boards, coal supply-
ing agencies and the Railways so as to
secure maximum supplies of power,
good coking coal and other raw mate-
rials and for improved transport of
raw materials and finished products.
Arrangements have also been made
for the import of about one million
tonnes of low ash coking coal in order
to supplement indigenous supplies.
Concessions have been granied to mini
steel plants with a view to step up
their production. All these measures
are expected to ensure constant supply
of steel items to the consumers at
reasonable price.
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IDPL Activities

3166. SHRI VASANT SATHE:
SHRI VIJAY KUMAR N.
PATIL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the IDPL chemicals
has drawn up its plan of expansion of
its activities for 1979-80 and the next
five years 1n the country and abroadl;
and

(b) if so, furnish important details
thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA)- (a) IDPL

have drawn up proposals for expan-
sion/diversification of its activities in

India during the plan pericd 1978-79/
1982-83. At present they have no plans
to invest abroad.

(b) The proposals are for substantial
investment for increasing the produc-
tion capacity of the existing drugs and
manufacture of other essential drugs
chemicals and intermediates.

Muitinational Corporations snd their
Snlnddisries

3167, S8HRI C. K. CHANDRAPPAN"
Wil the Minister of LAW, JUSTICE
AND. COMPANY AFFAIRS be pieated
to state:

(a) the names of the multinational
corporations and their subsidiaries

opirating in Indin;
hetore tax in 1971-72, 1976-77, 1077-78
and 1967

(c) in each of the years mentioned
above, the royalties, dividends, head
office expenditure or under any other
item, the amounts repatriated by each
of the company;

(d) whether any of the mullina
tionals or their subsidiaries have
wound up their business in India after
March 1877; if so, details thereof and
the reasons; and

(e) whether any of the multina=
tionals or their subsidiaries started
buhopmﬁommlndhmnnch,
1077 and the details of those includ-
ing their total investment, gectors in
which they are operating?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8, D. PATIL). (a) Multinational
corporations operate in India through
branches and subsidiary companies.
As on 31-3-1978, there were 473
branches and 146 subsidiaries of
multinational corporations operating in
India. The names of these branches
and subsidiaries are given in the
statement-I lald on the Table of the
House. (Placed in Library. See No.
LT-4088/79).

() The total assets and profits before
tax of the branches and subsidiaries of
muiltinitionsl cerporations for the
years 18T1.72,1076-77 and 1078 ate =8
imder. Tor the year 1978-79 the
balance sheets and profit and loss ac-
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counts of the bulk of these compenies are not yet due,

Branches

197178 1976-17 98
1. No. of branches. . . . 541 482 473
2. Total Asmset (Rs.crores) . . 1160+9 (ag3) a178-3 (396) aggo-1 (8€B)
4. Profit before tax (Rs. crores) . . 536 (205) 89-4 (az0) 52 g (139)

Norz : 1. Figuresin hracketindicate the number of branches to which the data relate,
In of the value of ayets in and the figures have been worked
e al; taking data from th v 1915-77 1977 g euncu:m! and where the
same were not available by tﬁuﬁm&wﬁn the balance sheets of an
earlicr year, ,
Subsidiaries
1971-72 1976-77 1977-78
1. No. of subsidiaries. 161 146
2. Total Awets (Rs. crores) . 114514 (181) 16456 (161) 1740+0) (346)
9. Profit before tax (Rs. crores) 170-63 {181) 257+7) (148) 140-6 (1e1)

Nots : 1.

(¢) Company-wise informetion about
the remittances made by all the
branches snd subsidiaries of multina-
tional corporations is not readily avail-
able. However remittances made
abroad by foreign companies in India

ﬁ;ﬁin brackets indicate the number of subsidiary companies wwhichthcdn_?l
te.

(branches, subsidiaries and other com-

the years 1971-72 and 1978-77 are &8
under. Sintilar data for the years 1877-
78 and 1978-79 are not available

(Rs. in ctores)
Years Profits Dividend Royalty Technical Interest Total
d know-how
0y L - 994 586 e Iy fovp
199677 . . . 13°10% 48°50 15°90 sT8 NA.  115-90@
# Provisional @Exclude interest N.A==Not xeailable.

(d) and (), The names and defails
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which they are operating and total
investment made by subsidiaries as
represented by their assets are given
in the statement-IIT] laid on the Table

iL of the House. [Placed in Library. See

No. LT|79]. (Details about total in-
vestment made by the branches which
have come into existence since 1-4-1977
are not available as their first balance
sheet and profit and loss accounts have

" not yet been filed).

Similar information for the period
» subsequent to 31-3-1978 is not yet avail-
able,

Non-Release of Sulphamethxo-
zole to Drug Unitg

3168. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state:

(a) the reasons for the Chemical

and Pharmaceuticals Corporation not
releasing Sulphamethxozole from its
stock of 10 tonnes to meet the re-
quirements of drug units;

(b) whether Government would is-
sue impart licences for machinery it
its insistence on the stamping of name
of the drug on each coated tablet is
to be complied with by the drug in-
dustry; ang

(¢) how many small scale drug units
J have been closed or compelled to go

in for further cut in production on
account of the gbove?

4 THE MINISTER OF PETROLEUM
CHEMICALS & FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) Itis
not correct to state that the CPC have
4uot been releasing Sulphamethoxozole
from the stocks lying with them, Ser-
vicing for this drug has been 100 per
cent both small scale umits and DGTD
units as per entitlements of the units
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concerned in terms of the policy gui-
delines issued by the Government.

(b) The labelling of drugs amongst
other things. is regulated unde, the
provisions of the Drugs and Cosme-
tics Act and Rules thereunder. Under
the existing provisions, there is no
requirement of stamping of the name
of the drug on each coated tablet,
Therefore, the question of issuing of
import licences by the Govt. for the
import of machinery for the purpose
does not arise,

(¢} Does not arise.

Supply of Furnace Oil by Indian OQil
Corporation

3169. SHRI K, RAMAMURTHY:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the monthly supply ot
furnace oil by Indian Oil Corporation
to the users falls short by about 75
-per cent of the allotted quota;

(b) the industry-wise short supply
of furnace oil; and

(c) the steps taken to supply at
least the allotted quotg of furnace oil,
which itself is reported to fall shart
of requirement by 25 per cent?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(9RI H. N. BAHUGUNA): (a) The
demand for furance oil from industries
has gone up sharply in recent months
due to inadequate availability of coal.
While the total sales of furnace oil in
the country in 1977-78 was less than
the total sales in 1976-77 by about 7
per cent the total sales of furance oil
by Indian Oil Corporation during
April 1977 to January, 1978 has been
more by about 8 per cent compared
to the sales in the corresponding per-
iod in the preceding year. In gpite of
this, however, it has been possible to
meet the demand for furnace oil
fully mainly because of transporiation
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constraints. The supply of this product
feli short of the allocation by about
45 per cent during April, 1877 to
January, 1978.

{b) The industry-wise position re-
garding supply of furance oil iz not
readily available,

(c) Efforts are being made to ensure
adeqguate availability of furance oil
in different feeding locations as well
as to improve rail movement of the
product to the various consuming
locations. —_—

Closure by Small Scale Drugy Manu-
facturers for Non-avallability of
Aloohol

8170. SHRI K. RAMAMURTHY
Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the small scale drug
manufacturers in Tamil Nadu are on
the verge of closure becauss of non-
availability of alcohol, the basic raw
material; ang

(b) if so, the steps Governiment pro-
pose to take so that adequate guanti-
ties of alcohol are made available to
them, especially in the background of
complete prohibition policy of the Go-
vernment of Tamil Nadu?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA) (a) Gov-
ernment has not received any report
to this effect. It may be stated thaj
allocation of aleohol within the State
is done by the State Government,

(b) Does not arise.

Exfraction and Refining of Capper,
fine and Lead in Sikkim and

Darjesling

3171. SHRI AMAR ROYPRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to stite:

(a) whether Government propose
to wtart & publie sector undertaking
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for extraction end refining of coppgr,
gine and lead xine in Bikkim snd
Gorubathan area of Darjeeling dis-
triet; and

(b) if so, when and if not, the
reasony therefor?

THE MINISTER OF STATE FOR
STEEL AND MINES (SHRI KARIA
MUNDA): (a) No, Sir,

(b) In Sikkim, there already exists
a Sikkim Mining Corporation which
15 & joint venture of Government of
India and State Government of Sikkim
and this Corporation has been work-
ing the Bhotang Poly-metal ore depo-
sit at Rangpo for production of copper,
lead and zinc concentrates. So far as
Gorubathan area 1s concerned, the
Hindustan Zine Ltd. a public sector
undertaking, has recently been grant-
ed mining lease by the Government of
West Bengal

Reasons for Coal Shortage in the
Country

3172. SHRI P K KODIYAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether there is any truth
the allegation that the coa] shortage
currently experienced in several parts
of the country was not due to
availability of wagons but due to
failure of the coal Indla Limited to
offer enough coal to the wagons effer-
ed by railways; and

(b) if g0, what gteps have been
taken to ensure adequate delivéry of

53

gk
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since November, 1878 onwards and
the stocks of coal have also increased
enabling Coal India to load more and
more wagons as may be supplied by
the Railways for coal loading.

Uniteg Nations Indusirial Develop-
ment Organisation meeting in Delhi

8173. SHRI P, K. KODIYAN:
SHR] P, M. SAYEED:
SHRI R. V. SWAMINATHAN:

SHR]; M. V, CHANDRASHE-
KHARA MURTHY;

Will the Minister of STEEL AND
MINES be pleased to stale.

(a) whether a consultative meeting
of the United Nations Industria)
Development Organisation on Iron
and Steel Industry took place recently
at New Delhi;

(b) if so, what were the topics dis-
cussed at the meetings; and

(c) what were the decisions taken
thereon?

THE MINISTER OF STATE IN
THE MINISTER OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). Presuambly, the reference is
to the UNIDO Second Consultation
Meeting on the Iron and Steel Indus-
try held in New Delhi from 15th to
18th January, 1979, As a follow up
of the First Consultation Meeting
held in Vienns in February, 1077, this
Conference was to consider further
nfkasureg for international cooperation
in the Development of iron and steel
industry as also the manner in which
developed countries could assist the
developing countries in their steel
industry development programmes.

The most jmportant outcome of the

continuing willingness to assist the
developing countries in this respect,
notwithstanding the fact that steel
industry in some of the Western
countrles as well g5 in Japan was
presently passing through an un-
favoureble situation, There was also
unenimity that for the development
of the steel industry in the develop-
ing countries finance was the most
critical input. Similarly, there were
problems of managerial inputs, ex-
change of technical information and
training of manpower, It was, there-
fore, decided that g working group
should be constitutegq under the aus-
pices of UNIDO which wiil go into
the question of ‘resource mobilisation’
for setting up steel plants in the
developing countries as a total
package including finance, This
working group will consist of experts
from the developed countries, deve-
loping countrieg and some of the in-
ternational organisations. Another re-
commendation envisages the establish-
ment of an independent advisory
service composed of experts to met at
the request of countries in the early
stages of the consideration of steel
industry development projects, the
gerviceg to be provided by such ex-
perts coulj be extended to up-stream
and down-stream problems in the
iron and stee] industry, Other recom~
mendations are directed towards co-
operation in the flelds of import and
export of iron ore; research and
development on all aspects of coal-
mine gevelopment mnd utilisation of
coking coal including modern methods
of economising in the case of coking
coal and import and export of coking
coal: exchange of technical informa-
tion and inplant training for personnel
from developing countries,

Demand of Cooking Gag

3174, SHRI KANWAR LAL GUPTA:
Will the M’Inister of PETROLEUM,

(a) what is the total demand of
copking gas in the country and how
much cooking gus in gvailable;
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(b) what steps Government propose
to take to increase the supply of cook-
ing gas in the country;

(c) is it a fact that in Delhi people
are not getting the cooking gas since
long; and

(d) if yes, how many applications
are still pending and since when?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) It has not been possible to accu-
rately assess the demand for ligquefied
petroleum gas (cooking gas) in the
country because of the various other
alternative fuels also being used as
domestic fuel. However, an index
called Thompson Index which is based
on a number of economic indicators
has been used for determining the
demand potential of liquefied petro-
leum gas in different parts of the
country. According to the assess-
ment based on the said index, the
current demand potential for LPG is
estimated to be of the order of 8.6
lakh tonnes per annum as against the
present availability of cooking gas of
about 4.2 lakh tonnes per annum.

(by The LPG availability in the
country is expected to increase subs-
tantially by 1980-81 by the commis-
sioning of:

(i) Facilities for separation of
LPG from the Bombay High Asso-
ciateq Gas;

(ii) The Mathura Refinery;

(iiiy Secondary procesisng facili-
ties at Koyali Refinery; and

(iv) Coker Unit of the Bongai-
gaon Refinery,

(¢) Cylinder refill requirements of
existing cooking gas customers are
generally met in full. The present
demand for cooking gas, however, is
far in excess of the availability of the
product from the refineries. Hence a
large number of people are waiting
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for a long time for getting a new gas
connection,

(d) Approximately, 2,76,000 persons
are on the waiting list of the gas dis-
iributors of the various oil companies
in Delhi. The period for waiting
differs from area to area in Delhi and
the iongest the people are waiting is
trom 1972.

ALR, angd Doordarshan programmes

3175. SHRI KANWAR LAL GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that even
now there is no basic change in the
policy adopted by All India Radio and
Television and much time is devoted
either on the film songs or movies
ete.;

(by whether it is also a fact that
very little time is devoted by A.LR.
and Doordarshan to educate the peo-
ple about old Indian culture, civiliza-
tion and Indian art;

(¢) if so, the reasons therefor;

(d) what steps Government pro-
pose to take to educate the people so
that they may understand their cul-
ture well; and

(e) how much time is devoted by
All India Radio and Doordarshan for
inculcating the patriotic feelings
among the people and particularly the
youngsters?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI): (a) No, Sir.
Government’s programme policy is to
reduce dependence on films ang film
music. On the primary service of
A.LR., the guantum of film music is
limited to 5-6 per cent of the total
programme time. On the Vividh
Bharati/Commercial Service, music
occupies 90 per cent of the time out of
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which about 80 per cent ig lm munsic
ay against 90 per cent about 3{ yeurs
back. A.LR. Commercisl Service is
limited to only 15 per cent of the
population. On Doordarshan, Indian
feature films/Alm based programme
ang foreign films constitute about 20
per cent of the total programme, Steps
have been taken by AIR to apply
stricter standardg in the screening of
film songs and to produce high quality
light music songs at AIR stations
themselves,

(b) No, Sir.
(e) Does not arise.

(d) ang (e). AIR has been broad-
casting various programmes 1ipn diffe-
rent formats enabling the listeners to
understand their culture, history and
heritage, As regards Doordarshan, its
programming is primarily Indian in
character with very little foreign ele-
ment, Besides, considerable number
of ‘programmes inculcating patriotic
feelings are telecast.

High Costs of Medicines and Drugs

3176. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plensed to state:

(a) are Government aware of the
fact that many items of medicines
and drugg are costlier in India;

(b) have Government made a study
&z this problem in the last one year;

{c) what gpecific steps Government
propose to take to made the medicines
cheaper;

(d) do Government propose to set
up any drug unit in India for manu-
facturing medicines ete; and

(e) !!so,mt’hemthumﬂ

THE MINISTER OF PETROLEUM,
AND FERTILIZERS

H, N. BARUGUNA): (a)

of medicines sre generally
in India then in gevera] other

Iif

) -

countries although in somte cases, the
price tould be higher,

(b) A study of our prices in rela-
tion %o prices in UK has been made,
A comperative statement showing
prices of certain branded medicines
in India and UK is attached. It
would be seen that the prices in
India  are lower than prices of
the same medicines in UK,
which has among the lowest prices in
western Europe,

(c) 'The New Pricing Policy has the
following featureg which are expected
to contain or bring down the prices
of drugs:—

I (i) All the bulk drugs which
would go into price controlled for-
mulations will be subject to price
control. Under the existing Drugs
(Prices Controly Order, 1870, only
in respect of ‘Essentia]l Bulk Drugs’
covered under' the paragraph 4
thereof, Government have the
powers to fix the prices after con-
ducting such inquiry as deemed fit.
In the case of other bulk drugs, the
manufacturerg are required to ob-
tain approval of Government only
when increasing the prices thereof.

(ii) The Scheme of graded mark
upg (Providing for 40 per cent for
category 1,55 per cent for category
II, and mark up upto 100 per cent
for category-Ill and exemption
from price control for categary-IV
formulations) under the New Pric-
ing Policy iz expected to make
available essential and life saving
drugs to the consumers at fair and
reasonable prices, while ensuring on
an overall basis, a feir return to the

ufacturers,
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under tariff item 14 E of the Central
Excise Tariff to correspond with the
revised rate of exclse duty w.ef 1st
of March, 1979. The benefit of price
redudtion is, therefore, being passed
on to the consumers w.ef the afore-
said date,

III. Government have %ulso with-
drawn duty of customs from 22 life
saving bulk drugs w.ef. 1st March,
1979 which earier attracted customs
duty. Similarly, dulty of customs on
17 drug  intermediates required for
the production of bulk drugs in the
country has been reduced from 75 per

7 Amzm (Methyl.opaw 50 mg) llﬂ'l
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would have the effect of reducing the
prices of formulations based on the
relevant Bulk drugs.

{d) Yes, Sir.,

(e) The New Drug Policy assigns a
leading role'to the public sector in the
production and distribution of drugs
and pharmaceulicals. Presently, the
public  sector units, namely,
IDPL, HAL, Smith stanistreet,
etc. are already engaged in
the production of drugs. Under
the aegis of these public sector
units, new formulation units as well
as Joini ventures with State Govern-

cent/45 per cent to 25 per cent. This ments a1e also proposed t0 be set up.
Statement
UNSTARRED QUESTION No. 3176 for 13-3-1979
SI.  Name of the Product  Packsize Price asindicatedin  Current Prices in
No. the Monthly Index of India (Rs.)
Medical § ties
issue
1:»1.:1:1isln:ﬂglJI London
L 2 8 4 _5-_ o
Rs.
1. Achremycin Caps. (contains Tetra~ 100 s ‘40 +62 (IDPL Tetracycline)
cycline Hcl. 250 mg. )(Lekerle) 4 # e Caps.
44'75 (A lenbic-Alcycline
caps)
a. throcin Film Tabs {contains 100" & 129-28 98+60 (Ahhom-Erythmcin
E‘Zlythmmycin Stearate 250 mg.) b.)
Abbots 10 I D.P L Thromy-
( ) 1e-go ( e E;h b
4. Terramycin Tabs. (Oxytetracycline 100's 68 8o s1-02 (Pfizer-Terramyc in
Hel.250 mg.) caps)
Lud, ‘g1 (Smith stanistreet-
(Péizer Ltd.) 46-9 ;-vcliu Ta.
4+ Genticin Amp. (Gentamycin gomg/ 5+2ml, 12736 57-10 i,lndh;
(Nicholas) 54'05 (kahh—-iaymmﬂn:-
. Bactrim tablets (Trimethoprin 8o mg. 100" 118 107 (Roche
y Su!phamlhu(nuleq.oomg.) e " » hctrln; .
(Roche products) 107°59 (W\;dlm
Rimactane caps. . 100" 851°36 92946 {R.mbuy
L"{m-ﬁmso mg.) Liba. Tibein Caps.)
6y-90

ﬁ;’-ﬁ (10X10's %

1fa=Rs. 16. ek !
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Demapd 34 Syoply of Bieel

3177. SHRI KANWAR LAL GUPTA:
Will the Minister of STEEL AND
MINES be pledsed 1o state:

(a) what is the target of steel to be
manufactured next year;

(b) is it a fact that the Government
has decided to import steel plant
equipment; and

(c) how many new mini steel
plants have come up in the country in
the last one year and what is their
production?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA; (a)
The target of production of saleable
steel for 1979-80 at the'six integrated
steel plants has been placed at 7.405
mullion tonnes,

(b) Yes, Sir, to the extent consi-
dered necessary.

(c) During 1878 no new licences
were issued. Seventeen units were
commissioned,/ recommissioned between
December, 1877 and December 1878
including flve which were new but
for which 'licences had been granted
earlier., Otherg were units which had
been commissioned and were closed
later. The production of ingot steel by
these additional units commissioned
was 87,502 tonneg during 1978,

Comtract Workers in Sindri , Unit,

Modernisation and Rationalisation

Plant of Fertiliser Corporation of
India

3178, SHRI A. K, ROY: Will the
Minister of PETROLEUM, CHEMI-

dernisation apd rationalisation plani
of the F.C.L at Sindri;

(b) whether many of the jobs are
of regular nature and workers are
doing the job for the last twenty yearg
deserving immediate absorption in the
fertiliser corporation of India;

(¢) whether most of the contract
workers are harijans and adivasis
and are being mercilessly exploited by
the contractors obeying no rules; and

(d) whether his Ministry would
conduct a detailed survey of the con-
tract work now going on at Sindri?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR]I H N. BAHUGUNA): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House
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Government Enquiries against Syn-
theties and Chemicals Limited

3181. SHRISURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state’

(a) how many Government
enguiries gre being going on against
frauds, scandals and mis-management
in Synthetics and Chemicals Limited
and what are their progress,

(b) whether Government have re-
ceiveq interim reports against these
enquiries, if so, what has been the
outcome; and

(e) whether Government are taking
steps towards getting reports early
so that necessary action may be taken
against the company's Directorate for
mis-management?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTCE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
The 'Company Law Board has ordered
un 1nvestigation into the affairs of the
Company under section 237(b) of the
Companies Act, 1956, The investiga-
tion is in progress

This Company has given a sum of
Rs. 475 lakhs towards advertisement
in souvenirs published by a political
party The overall issue of subscrip-
tions made by various companies in-
cluding this Company to such sou-
venirg is under the investigation by
Central Bureau of Investigation.

This Department received several
complaintg pertalning to the affairs
of the Company which concerned
other departments of Government and
relevant extracty of these complaints
have been forwarded for necessary
action to Central Board of Excise and
Customs, Central Board' of Direct
Taxes, Director General of Technical

. . Development and Ministry of Chemi-
cals Fertilisers,

‘a'

and
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(b) and (c). The need for expe-
ditious completion of investigation re-
port has been brought to the notice of
the inspector who has been appointed
to investigate into the affairs of the
Company under the Companies Aect,
1956, The Inspector has promised to
send an interim report by March 20,
1979. On receipt of the interim report,
the matter will be examined to find
out what further action should be
taken in this regard
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Rules for Selecting Journalistg to
accompany VIPs.

3186. SHRI K. MALLANNA. Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether Gavernment have
adopteq certain rules while selecting
the journalists to accompany V.L.P.’s
during their foreign tours;

(b) if so, the details regarding the
criteria followed by Government;

{¢) whether there are occasions
when the same journalists were
selected for mare than once for ac-
companying VIPs; and

{(d) if so, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRJI L. K.
ADVANI): (a)and (b). Generally the
choice of the journalists accompanying
the President/Prime Minister etc. on
their tours abroad is left to such
Newspapers who may wish to cover
these tours, However, on occasions,
the Government alsps provide some
additional facilties to language news-
papers tg cover such trips.

(¢) and (d).» There have been a
few much instances, it was the news-
papers which selected the jt:‘iurnalists‘

Integrateq Programme for Procure-
ment, Development and Productjon
of Missiles

3187. SHRI K. MALLANNA:
SHRI C. K. JAFFER
SHARIFF:

SHRI CHITTA BASU:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether it is a fact that
Defence Ministry’s missile policy
committee has recently recommended
an integrated programme for the
proacurement, development and pro-
duction of missiles; and
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(b) i so, the deiaily regarding its
muin recoshmendstions and the re-
sttion of Government thereto?

THE DEPUTY PRIME MINISTER
Ammmsmorm(mu
JAGJIVAN RAM): (a) and (b). The
Missfle Policy Committee’s recom-
mendations deal with the formulation
of alongterm policy for provisioning
of misgile systems for the Armed
Forces, in the light of our needs
technological changes,

It wil] not be in public interest to
disclose details of the recommenda-
tiong or of the action proposed or in
hand.

Self_reliance In manufacture of
Pesticides

3188. SHRI K. MALLANNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to slate;

(a) what steps the National Com-
mittee on Science gnd Technology has
taken for
the manufacture of pesticides and
with what results;

(b) whether Government have
any foreign assistance for
the manufacture of pesticides; and
(e) it so, by when the country is
likely to be completely self-sufficient
in production of pesticides?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Fol-
lowing the recommendations of the
Natlonal Committee on Science and
Technology and the Task Force of the
Planning Commission, the Council of
Scientific and !ndustrial’ e

a programme forthe de-
reiopme technology  for

gress has been achived  re-

in  the development
of for the manufacture of
nicotine sulphate, endosulfan, tetradi-

attaining self-reliance (n .

(b) Government have not obtained
any foreign assistance for the manu-
facture of pesticides in the recent past
but do permit to obtain such sasis.
tance, wherever considersd essential
in the interest of the country.

(c) Although efforts are being made
to achieve self-sufficiency in the pro-
duction of pesticides and new projects
are under implementation to achieve
this objective, some imports will have
to be continued because the demand
in many cases may not be sufficient to
warrant setting up of economic ingi-
g§enoug capacity. Moreover due to
changing cropping pattern, the pest-
digsease complex on various plants also
keeps on changing, necessilating use of
new pesticides which may not be im-
mediately capable of being developed

in fhe—country
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Proposal for Caprolactam Plant

3190. SHR] VAYALAR RAVI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the FACT has proposed
a caprolactam plant there; and

(b) if so, what is the reaction of
Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) The techno-economic feasibility
of the proposal being examined.

Inspection of Mines in Kerala by
Indian Bureay of Mines, Bangalore

3191, SHRI VAYALAR RAVI: Will
the Minister of STEEL. AND MINES
be pleased tg state.

(a) whether it is a fact that the
mines in Kerala are being inspected
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by the regional office of the Indian
Bureau of Mines, Bangalore;

L]

(b) if so, whether Government pro-
Dose to set up a regional office in
Kerala in view of the possible deve-
lopment of mining industry in
Kerala; and

(¢) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARTA MUNDA). (a) Yes,
Sir. .

(b_) No. Sir.

(c) As the number of working
mines in Kerala is small, it is not con-
sidered necessary to set up a separate
regional office.
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Proposal for diluting Equity and Mer-
ger by May and Baker in 1965

3193. SHRI SARAT KAR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that in
1965 May & Baker submitted proposal
for diluting their equity and merge
of their companies;

(b) Details of the proposal and their
present position;

(c) the financial gain to the com-
pany due to non-dilution of equity
and other proposal; and

(d) what action has been taken
against May & Baker and the Officials
concerned?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) May
& Baker submitted a proposal in
1964 for associating Indian Capital.

(b) The details of their proposals
were as follows:

(i) To form a private company in
India which will later become a
public company with an authorised
capital of Rs. 3 Crores;

(ii) To assign to the new com-
pany, the land, buildings, plant, ma-
chinery, equipment, stocks and
- other physical assets of all kinds
in their factory in Bombay and the
good-will of their business in India,
which was priced at Rs. 33,33,333;
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(ili) to supply to the new com-
pany their know-how relating to
products manufactured at the date
of agreement and in consideration
of the know-how etc. and for ex-
ploitation in the territory of India,
fully paid shares of Rs. 33,33,300 to
be allotted to the foreign firm;

(iv) to enter into an agreement
with the new company providing,
in consideration of a royalty of
74 per cent on the net selling
prices, the use of patents, trade
marks, etc, for 15 years.

{v) to appoint M/s. May & Banker
(India) Pvt. Limited as the distri-
butor of the products of the new
company at a commission of 174
per cent on the sale realisation;

(vi) to sell to Indians 10 per cent
of the issued capital of the new com-
pany;

{vii) to repatriate the proceeds
of the sale of shares referred to
above

The proposal was considered by
the Foreign Agreements Committee
(F.A.C.) in its meeting held on the
23rd February, 1965 and it made the
following recommendations: —

(a) In the Proposed public com-
pany M|s. May & Baker Limited be
asked to bring down the share of
their holdings to 80 per cent of the
investment, in two stages. In the
first stage, the holding may be about
80 per cent, to be brought down to
60 per cent at the second stage.
This process should be “completed
in a period of about eight years;

(b) when the new company is
incorporated in India, no branch of
M/s. May & Baker Limited. Bom-
bay, incorporated in England will
be allowed to function in India.
Distribution of products shall be
by the new company not by fully
owned subsidiary of the UX. Com-~
pany.

(c) It may be necessary to agree
to some paymenty as royalty, tach-
nical know-how fees and for good-
will, These will have to be further
examined,

(d) Repatriation of capital should
be avoided as far as practicable,
The decision of the F.A.C. could not

be communicated to the party as the
file was lost.

(c) It is not feasible to work out
any figures since the terms like pay-
ment of royalty, technical know-how
fee and good-will were to be sorted
out subsequently as per the decision
of the F.A.C,

(d) No action could be taken either
against May & Baker or the Official
concerned

COB licences to drug firms with more
than 26 per cent foreign equity

3194. SHRI SARAT KAR* Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state:

(a) how many drug firms with
mote than 28 per cent foreign equity
are npernting in Indin as small scale
even though specific notifications were
issued in 1963 under I(D&R) Act to
oblain CNB licence. how many of
them have not yet obtained COB; and

(b) whether foreign firms with
more than 26 per cent equity irres-
pective of Jabour employed, wera o
obtain COB licence; if not, detailed
reasons therepf?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
such Notification under I(D&R) Act
was issued in 1963.

(b) No, Sir; the provisions of the
I(DER) Act do not apply to Industrial
Undertakings ag of &

50 ‘workers

00 without the
of power. :
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g
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Cooking Gas Agencies fn Ovisss

3185. SHRT SARAT KAR: Will the
Minister ¢ PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state:

(a) the names of the cities in Orissa
where new cooking gas agencies are
proposed to be opened in the near
future;

(b) the number of applications re-
ceived so far for cooking gas agencies
in the State; and

(c) the number of applicants out
of them who belong to backward
classes or who are Harijans or Adi-
vasis?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(S8HRI H. N. BAHUGUNA): (a)
Only Indian Oil Corporation (IOC)
propose to appoint one additional
cooking gas distributor in the city of

Bhubaneshwar in near future,

{b) As per present guidelines, as
and when it is planned to award
any agency including a cooking gas
agency, advertisements are to be issued
in the press inviting applications. The
IOC have not so far issued any press
advertisement for the proposed new
distributorship, Hence the gquestion
of receipt of applications does not
arise.

(c) Does not arise.
Fall in Steel production

3196. SHRI KUMARI ANANTHAN:
Wil the Minister of STEEL AND
MINES be pleased to state:

{a) the percentage of fall in steel
production in the integrated steel
during October—December,

by the serious bottlenecks in the rafl-
ways transport system; and

(b) the alternative transport gys-
tem that the Ministry has in mind 10
ensure 80 per cent capacity utilisation
of Steel plants as is being planned
by the Gowvernment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
aggregate production of ingot steel
from the six integrated steel plants
during the period October—December,
1978 fell short of the production in
the corresponding period in 1977 by
5.6 per cent. This was due to 1he
following main reasons:—

(i) Continued problems in sup~
plies of Coking coal, both in terms
of quantity and quality;

(ii) Shortage and frequent res-
trictions/Auctuations in the supply
of power;

(1ii) Unprecedented rains and
floods in West Bengal in September,
1978, resulting in flooding of coal-
fields as well ag Durgapur Steel
Plant and affecting the rail mnove-

ment;

(iv) Indifferent industrial rela-
tions in some of the plants;

(v) Converter No. 5 of Bokaro
Steel Plant which was earlier ex-
pected to be commissioned in May,
1978, could be commissioned only
on 1-1-1879; and

(vi) Critical position of some
raw materials including Steel Melt-
ing Shop grade limestone at some
of the plants caused by movement
bottlenocks

(b) Alternative transport system
such as road transport was consider-
ed in a few casea for the transport
of Steel Melting Shop grade limestone
from supply sources to the steel plants
but was not found feasible in view
of the large tonmages and the long
distance involved, Road transport is,
however, being wtllised to the extent..
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possible for moving coking coal as
well as boiler coal to the plants near
the coal belt. The system of move-
ment of coking coal by ropeways
from Dugda to Bokaro Steel Plant
is presently under implementation,

Films withdrawn after release

' 3197. SHRI KUMARI ANANTHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of Hindi language
films and regional language films
which were censored and released but
later withdrawn during 1977-73 and
1978-79; and

(b) the reasons for doing so?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Dur-
ing the financial years 1977-78 and
1978-79—(so far), the certificates in
respect of the following films were
cancelled by the Board of Film Cen-
gors, as the films were being exhibited
in a form other than the ones in
which they were earlier certified;:—

(1) ILAYA THALAIMURAL
(TAMIL);

(2) SATHRATHIL ORU RATHRI
(MALAYALAM);

(3) THAMBURATTY (MALAYA-
LAM);
(49) CHAL MOHANA RANGA
(TELUGUYJS,
(5) AVALUDE RAVUKAL (MA-
LAYALAM);
The film entitled “JADU TONA”
(Hindi), which was earlier certified
for public exhibition restricted to
adults by the Board of Film Censors,
was uncertified by hte Central Gov-
ernment, as it contravened the provi-
sitions of the Cinematograph Act,
1952, and the rules made thereunder.
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12.00 hrs,

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): Sir I wrote a letter
to you requesting you earnestly that
this avalanche and abnormal snow-
fall in Himachal Pradesh and Kasgh-
mir

MR. SPEAKER: You have wriiten
to me a letter raising a question under
Rule 377. The notice was given to-
day and 1 am thinking of selecting it
for tomorrow, ..

SHRI JYOTIRMOY BOSU: But you
know Sir, where the situation is so
acute. ..

MR, SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: I am
drawing the attention of the Hon,
Prime Minister, Unleas we rush help
to Himacha]l Pradesh and Kashmir—
in fact, the whole area is under severe
threat.

off feorrree weve el (W ) ;e
ey, et wdwy oy & o fer o

firgre & fegem foek & o d ...

MR, SPEAKER: It iz a long state-
ment. It is under my consideration.

ot fiwew sorr o ;3 aed WY
wenr ot agi ¥t o0 g R 9w W TNy
wefmrmml, ..

MR. SPEAKER: It is under my
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE ESBENTIAL CoOM-
MODITIES ACT

THE MINISTER OP PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): | beg to
lay on the Tablg a copy of the Kero.
sene (Fixation of Celing Prices)
Amendment Order, 1879 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 87(B) in Gazette of
India dated the 1st March, 1978, under
sub-section (6) of section 3 of the Es-
sential Commodities Act, 1955. [Paced
in Library. See No. LT-4076/78.)

NOTIFICATION MAKING CERTAIN AMEXD-

MENTS IN THE DESCRIFTION Op CQNSTIIU-

ENCIES IN SCHEDULED XVIII oF DP.AC.
ORDER, 1976.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
{SHR S. D. PATIL). 1 beg to lay on
the Table a copy of Notification No.
8. 0. 60(E) (Hindi and English ver-
sions) publisher in Gaezetle of India
dated the 31st January, 1979 making
certain amendments in the description
of the constituenciences in Schedule
XVIIl of the Delimitation of Parlia-
mentary and Assembly Constituencies
Ovder, 15768 relating to the State of
Punjab, under sub-section (2 of sec-
tion 9§ of the Representation of the
People Act, 1950, ({Placed in Library,
See No. LT-4077/78.]

ANNUAL REPORTS ANp STATEMENTS oOF
MazacoN Dock Lrp. Bomsay awp Goa
Saipyarp Lap, Vasco-pa-Gama ror
1977-178,

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROT.
SHER SINGH). I beg to lay on the
Tablg 2 copy each of the following
papers (Hindi and English vetsions)

MARCH 18, 140

Papere Laoid P

under sub-section (1) of section G1BA
of the Companies Act, 1956:—

(8) (i) Annual Report of the
Mazagon Dock Limited, Bombsy, f0r
the year 1877-78 along with the
Audited Accounts and the eom-
ments of the Comptroller and Audi-
tor General thereon.

(ii) A statement regarding Review
on the working of the Mazagon Dock
;..lnﬂted, Bombay, fop the year 1977

8.
[Placeg in Library.
4078/78].

SeeNo . LT-

(b) (i) Annual Report of the Goa
Shipyard Limited, WVesco-da-Gama
(Goa) for the year 1977-78 along
with the Audited Accounts and the
comments of the Comptrolley and
Auditor General thereon.

(ii) A statement regarding Review
on the working of the Goa Shipyard
Limited, Vasco-da-Gama (Goa) for
the yea, 1977-78.
[Placeq in Library.
4079/79}

SeeNo . LT-

SHR] JYOTIRMOY BOSU (Daimond
Harbour); We have got the Annual
Reports of Mazagon Docks and Goa
Shipyard have been presented. But
why is it that the Annual Report of
Garden Reach Shippers ang Engineers,
Ltd. which is a sister concern which
also produces ships is not being pub-~
lished. The reason iz that 10,000
workers are on strike there for the
last two months, causing a loss of
Ra. 12 ¢rores to the exchequer. Tha
bilatera] agreement that was entered
into Government, they are dis-

it. As a result, the workers
have on strike. Are we going to
be passive spectators when there i &
losy of Rs, 12 crores, |
MR. SPEAXER. This is the w»tage
of presemtation of the report.

SHR! JYOTIRMDY BOSU; They
are not presenting the report, because
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they cannot present it. Let the Minis-
ter say what he has got to say.

MR, SPEAKER: What is the position
about the report concerning the Gar-
dep Reach?

PROF. SHER SINGH. When the
report is ready, it will be submitted,

SHRI JYOTIRMOY BOSU; There is
a los of Rs. 12 crores. Government
should not remain a silent spectator.

MR. SPEAKER: The Calling Atten-
tion I have postponed, becausee the
Minister was not able to get the re-
quired information,

PROF. DILIP CHAKRAVARTY
(Calcutta South); Can we have i on
Friday?

MR. SPEAKER; I will consider it.

it fvpraws sy wrew (T ) ¢ 3 wrle
ot wzar § weaw wgRw

MR SPEAKER: If you have any
points, you should come and discuss it
with me in my Chamber.

shawwt wem wveflt (frar) ey
e g femmaap £ W
amwr gy o € 1 3 ol Wt wo
¥ e w13 arder gy vk

SHRI VAYALAR RAVI (Chirayin-
kil); This Calling Attention has been
postponed. But there are some others
which have been given notice of and

which are pending, Please expedite
them.

PROY. DILIP CHAKRAVARTY:
¢ JAre we likely 10 get notice as to when
,«'“'ﬂﬁ”htlhnu:?

1248 hre.

STATEMENT CLARIFYING INFOR-
MATION GIVEN ON 7-3-197¢ RE RE
PORTED DECISION OF THE AD-
DITIONAL SESSION JUJDGES AND
MAGISTRATES IN DELHI TO
MARCH TO THE PARLIAMENT
HOUSE

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): On T7th' of
March, 1879, in the course of the dis-
cussicn on the Calling  Atlention
Motion on the reported decision of ihe
Additiona] Session Judges ang Magis-
trates in Delhi fo March to Parliameut
House on 16th March, 1079, I had
informed the House that I had received
a letter from the Delhi Judicial Ser-
vice Assccisfion saying that they would
Ltketomfmemdtoﬁxadate.rhe
correct position in this regard is that
my Private Secretary had informed
me that he had received a request on
behalf of the Association that itg re-
presentatives wanted to see me and had
asked for an appointment. I gathered
the impression that a written commu-
nication had been received by my
Private Becretary in this respect and
made a mention of it accordingly in
this House during the discussion of
7th March. Later, I discovered that
this request had been made orally,
over the telephone, and not in writing.
§ would, therefore, lke to clarify
that my statement of March Tth 1979,
may be corrected accordingly.
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12,10 hrs,

KOSANGAS COMPANY (ACQUISI-
TION OF UNDERTAKING) BILL®

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. . BAHUGUNA): Sir, I
beg to move for leave to introduce a
Bill to provide for the acquisition, in
the public interest, of the undertaking
of the Kosangas Company and there-
by 1o secure that the owmership and
control of the means and resources
for bottling, {iransporting, marketing
and distribution of liquified petroleum
gas are so distribuied as best to suo-
serve the commor good and for
maitters connected therewilth or inci-
dena] thereto.

DR. SUBRAMANIAM SWAMY:
Bir, can I ask for a clarification?

MR. SPEAKER: Not at this stage.
The question is:

“That leave be granied to introduce
a Bill to provide for the aequisi-

tion, In the public interest, of the
undertaking of the Kosangas Com-
pany and thereby to secure that the
ownership and contfrol of the meaos
and resources for bottling trans-
porfing, marketing and distribution
of liquefled petroleum ges are s0
distributed as best to subserve the
common good and for matters con-
mected therewith or incidental there-
t&"
The motion was edopted.

MARCH 18, 1979

Bill Introduced 276
SHRI H. N. BAHUGUNA: 1 intro-

duceq the Bill

12.12 hra

PAREL INVESTMENTS AND TRAD-

ING PRIVATE LIMITED AND

DOMESTAC GAS PRIVATE LIMITED

(TAKING OVER OF MANAGEMENT)
BILL*

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): I beg to
move for leave to introduce a Bill
to provide for the faking over, in the
publie inferest, of the management of
the undertaking of the Parel Invest-
ments and Trading Private Limited
and the Domestic Gas Private Limited.
pending asgquisitton of those under-
takings, with a view to maintaining a
service essential to the life of the
community, namely, the bottling, trans-
porting, marketing and distribution
of liquified petroleun gas and for
matters connected there with or
incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the taking
over, in the public interest of the
management of the undertakings of
the Parel Investments and Tradin
Private Limited and the Domestic Gas
Private Limited, pending acquisl-
tion of those undertakings, with a
view to maintaining a service essend
tial to the life of the community,
namely, the bottling, tramsporting
marketing and distribution of ligue-
fied petroleum gag, and for matters
tonnectad therewith or incidentnl
thereto."

The motion atopted.

SHRI H. N. BAHUGURA: 1 infré-
ducet the BIL

———

— i —

*Published in Gagette of India Extraordinsey Part II, dbefica 2,

dated 13-3-1979.

I
v

" fintroduced with the recommendation of the President.
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14 s,
MATTERS UNDER RULE 377

(i) REPORTED UN ELPFUL ATTITUDE OF
LCMR. TowarDs ScHooL OF TROPICAL
MEDICINE, CALCUTTA ABOUT RESEARCH

PROJECT ON KALA-AGAR

SHR!I KRISHNA CHANDRA HAL-
DER (Durgapur): The Indian Council
of Medical Research (ICMR) is wan-
tonly frusirating a research project on
Kala-azar in Eastern India, A grantof
Rs. 2 lakhs for a research project on
Kala-azar and its carrier, which the
World Health Organisetion is prepared
to make to the School of Trophical Me-
dicine, Calcutta has been awaiting the
clearance of the ICMR for the past
one year, But there seems to be no
sign that the clearance will be availa-
ble, It is learnt that the Head of the
Department of Medical Entomology,
School of Trophical Medjcine, gent the
original copy of the scheme lo the
ICMR in May, 1978 for onward trans-
migsion to WHO, with an advance copy
simultaneously seat to WHO itself,
Subsequently, WHO, on the basis of
the advance copy, gave its green signa}
in November, 1078, with the proviso
that it must have the necessary cles-
rance of the ICMR, Delhi. Since them,
the Directar, Schhol of Tropical Medi-
cine, has been in constant touch with
the ICMR in the matiter. AN the re-
quired documerits have been sent, WHO
by alse written to the ICMR inquiring
-about tiie dearance, allegedly with o
regporse. And thuy the ICKIR is not
only frustrsting the whole scheme, but
alss ddoming the aspiration of #he peo-
" P of Rastersi region of the couttry.

(ii) REPOORTED ADULTERATION OF CEMENT
BEING SBUPPLIEpD TO ASSAM :
SHRI PURNANARAYAN SINHA
(Tezpur): In view of the increasing
demand for cement for private and
public building constructions, the
Industries Ministry has made some alo-
cation of cement for the North-
eastern States. The cement normally
moves from Chaibasa region by rail
up to Jogighops in Assam, where the
Assoclated Cement Compenies have
been maintaining some storage gov
downs. The handling has been entrusted
to a parlicular agency For some time
now, due to shortage of cement in the
market, people have been forced to
buy the commodity at high prices from
private traders, but they have com-
plained of the inferiority of the quality.
On the complaint of the consumers, the
State Government made enquiries snd
at once stage it was detected red hund-
ed that the handling agencies main-
tained by the Cement Company At
Jogighops in Assam have been mixing
fine sand of the Brahmaputra river
and gilt powder for many years now.
Recently one lakh metric tormes of
cement was allocated for Assara State
alone., All of this was wunloaded at
Jogighopa and a conslderable quantity
of this was reportedly adulterated by
sand and silt dust.

I draw the attention of the Industries
to the unlawful act of the sup.
pliers of cethent fo, Assam and solich
jmmediate stern action, so that the
whole system of storing cemewt pend-
ing onwards loading for distribution is
freed from adulteration and pilferage-
by other means.

—
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1248 hrs,

GENERAL BUDGET, 1978-80—~GENE-
_RAL DISCUSSION~—contd,

MR. SPEAKER: We now take
further general discussion un
Budget (General) for 1878-80.

SHRI KANWAR LAL GUPTA(Delhi
Sader}: Where is the Finance Mini-
ster?

MR. SPEAKER: Because we have
postponed the Calling Attention, there
may be some little difficulty.

The normal rule is, if a member is
not present when he is called, there-
after we do not call him. Tedav, beca=~
use /we have posiponed the Calling
Attention Notice, upto 1 O'Clock, if
Any member is absent, we will still
give him a chance.

SHRI KANWAR LAL GUPTA : 1
think, there are three Ministers 1n the
Ministry of Finance. One of tliem at
least must be here, They should take
due precaution. Unless you protect the
rights of the members and of the House
I am afraid, nothing will happen. You
:l::m unnecesgarily trylng to protect

up
the

MR. SPEAKER: T am not protect.ng
anyone. 1 thought the Minister was
absent because the Calling Attention
was there. It has been postpored now.

SHR! KANWAR LAL GUPTA: They
should have taken extra precautien
to see that at least one Minister out of
ihe three Minisier should be here,

SHRI KRISHNA KANT: (Chund:-
garh): All the three Ministers in {he
Ministry of Finante have been compul-
sorily deposited!

DR. SUBRAMANIAM SWAMY
{Bombay-North Bast): There is a room
for the appoiniment of one more Fi-
nance Minister.

SHRI KANWAR LAL GUPTA! The
Minister of Parliamentory Affiiry is

MR, SPEAKER: He has already sent
word to them. Their absence is only
<due to the postponement of the Calling
. JAttention,

Bulget (Gen) 1979-80—Gen, Dls. 380

Shri Gomango to continue his speeth.

S8HRI GIRIDHAR GOMANGO
(Koraput): Mr. Speaker, 8ir, yester-
day 1 was talking about the tribal sub.
plans and the sllocation of money for
the same. Today, 1 will deal with the
demands of the tribals, Why the tri-
bale want a sperate State, the reason
is that those who are in the Filfh Sche-
dule are noi ruled by the tribals but
those who are in the Bixth Schedule are
ruled by the tribals and another reason
is that the allocation for the BSixth
Schedule is more and the allocation
for the Fifth Schedule is less. Tha main
reason is that they are contralled by
the State Government and the State
Government denies all their rights to
them. If the allocation is increased,
definitely, more development will take
place in the tribal areas.

I would like fo know what is the
allocation which has been earmarked

for the tribals in the States of
ihe eastern India. Only yester-
day, the Mizoram budget was

presented. Rs. 42 crores have heen pro-
vided by the Central Government, Dur-
ing the five years; from 1878 to 1083,
Rs. 3,000 crores will be gpent from the
Central sector and the States’' sector.
It is for the cetting up of big projects
and factorles. They will say that they
are spending a huge amount of money
in the tribal areas. But they nre not
increasing the Central assistance fo

the Btates for the development
fo tribal areas of the Fitth
Schedule. That §s why the tribals

are discontented. The Orissa Govern-

LY
L

£
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You mnvlnztgruthnpgtutbe
tribals and other people saying that
the aim of the Plan is to remove pover-
ty. But the burden of poverty ¢n the
triblag is so heavy that they cannot
even wark, Can you help them to walk.
No, you cannot because you cannot go
there; the tribal area is a hill mea:
there i8 no communication at all. i do
not want the communication—tele~
communication or road communication
or rail communication; I want commu-
nication between man and man. But
you cannot go there, You have kept
them in an isolated pocket, in an island
of darknes, and you conly say that you
are allocating huge amounts for deve-
lopment.

Now I come to another poini. [
would like to know why the monay
was earmarked by the Ministry s% the
Central level to the tribal areas has
been delayed for five years and again
for two years ang whether the Finance
Miruster would ask the Central Minis-
tries, each Ministry having the res-
ponsibililty for the trabal areas, as to
why there has been delay. It is not a
question of asking for sympthetic
attitude towards the tribals. It is &
Constitutional demand. It is prowvid=s
in the Constitution that the Cenire
and the States will develop the tribal
areas. But this has been delayed ‘o:
five years and it is being delayed fur-
ther We have not got the mcuney vet.
‘Why has this happened? It 1s because
of the approach and aititude of the
Minstries at the Centre and mn the
States towards the tnbal areas. That
is why the achievement has been less.

I would like to conclude my submis-
ston by saylng that discontentment
among the tribals is growing, nvt ounly
because of less allocation but because
of other reasons also, They are in the
forest area and they are crying in the
forest llke a cry (n the wilderncss,
Thelr volee should be heard, We are
the representatives of _those people
and we &re echoing their voice here.
Byt when our volcs here ig not betng

TR

heard, to 'whom will we piead? The
entire atfitude of the Governments at
the Centres and in the States should
change. Separate allocations from the
Central Ministries and the States
should be earmarked for tribal areas.
I will come tp the achievement purt
later. You may try to satisly me with
your arguments, But I cannot satsly
my people with arguments; I have to-
satisfy them with achievements, They
want achievements and noi arguments.
Therefore, can you change the present
system so as to make plans result-
oriented and achievement-eriented?

With these words, I conclude,

SHRI DINEN BHATTACHARYA
(Serampore): Mr. Speaker, Sir, at the
outset I want categorically to state that
from the Budget that has been placed
here, it is very difficult to got a com-
prehensive and consolidateq picture
of the economy and the end in view L0
whuch actually this Governmeut wants
to direct the economy of our country.
The Finance Minister himself hay said
that it is rural biased. And he has a
ming to look to the cultivators by
bringing down the excise duly on for-
tilisers, tractors, etc etec. But my first
question is- by this way would he be
able to change the structure of wur
society and the strucure of our eco-
nomy which is predomunanily deming-
teq by the big industrialists, landlorus.
and the Kulaks of the rural aceas? T
can tell hm blandly, ‘You cannei do
it because on what basiz you are stand_
ing? What 1s your philosophy? What is
your decision regarding the develop-
ment of the rural areas of our coantry
as well as the industrial sector of our
country?' It ig not that if something
is done for the rural rich, autumatl-
cally the industry will get a boost and
they will be getting advantages. That
cannot be, So, my first point is that
it is nothing but & hoax tht is being
glven by the Janata Government pfter
its two ears rule whicn was all along
glven to us for 30 years by tne Cong-
ress Government, Even at the lagt mo-
tgut and in the last phase of Indirs
Gandhi's rule, she slso came forward.
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{Shri Dinen Bhattacharya]

with her 20 points, this and *hat and
that she would do this thing for the
rural areas and that thing for the ur-
bao folk and that she would remove
poverty and see that more and people
were employed. These were all hoax-
ow it is all clear and the people
also have realiseq it. That is why the
Janata Goevrnment came forward with
ance and with their manifes-

. that they will bring a change of
economy in favour of rural sector, and
our people areg very much optimistic.
they had been led to believe that
the government would do
something for them and that is why
Government came to

8
2

But what happened? Last year we
saw Mr, Patel's budget. He came for-
ward with g Budget which not only
increased the prices and which not
only decreased the number of the em-
ployed and half employed but also
rampant corruption was encouraged
through the bureaucratic machinery
in the industrial sectors gs a result of
which hundreds of factories were closed
and the government came forward to
help these people who looted our tax-
ducing excise duty on fertilisers the
corruption.

So, Mr. Speaker, Sir, you will also
realise that the Budget that has Leen
placed is sugar-coated to those who are
well off both in the towns and in the
rural areas. For instance, they are re-
ducing excise dut on fertilisers

- MABGH 13, 1000

1979-80-Gen, Dhs. 284

to the sural and ihe usban population
of our ocuntry. Just as it heppened
in the case of Shrimati Indira Gandhi,
3t will happen in your case also, You
must see th writing on the wall.

1 want to gtate that they are impo-
sing new taxes to the tune of Rs. 6d5
crores on which even the match and
bir1 are not excluded But the unmanu~
factured tobacco 1s excluded. Why? if
an unmanufactured tobaeco is made
into biri by the brimakers, then duty
18 imposed on 1it. Do you mean o say
that the rural people will not use 1t and
only the urban people will use it? You
will say that the match boxes, biri,
soap, tooth paste and tooth brush
are luxury goods. But go to the lown.
I you have geot the courage of guts
meet the people there and tell them
that these are luxury goods mnd youa
must not use them, He will understand
the:r reaction. They will say that you
have come to us with nothing but
some blufls that these are all huxury
goods and so only the richer people
will use them. I say these are for the
common man's use you must not im-
pose tax on these things, There are
enough sources which can provide you
good amout of money. Why don't you
touch Birlas or Tatas? Why don't you
touch Singhania and thoge twenty-five
families who had amassd crores of
worth of assels by taking advantage
6f the pelity of the previous Gavern-
ment as well as this Goverument. If
1 bavg gof the time, I would have
shown you how, withis these two years
alwo, the Tatas and Blrtas have amane-
«d % mueh of aerts
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Whet supwer hove Fou got for this?
Not only these blg indusirislists but
also in the rural sector you will find
that g large section of the people have
aemassed g huge amount of money by
various methods. They have taken over
the land from the poor cultivators,
by various methods. Both in rarsl ¢8
well ag in urban areas, qnly a very
very few number of the rich had been
benefitaq by your two yeer's 1ule. The
benefits we have got are; we not back
the civil liberty and democratic nights
for the people. That liberly 15 there
Press cepgor was introduceq by Shri-
mati Indirs Gandhi. That is no longer
there. Our party will never agree with
your ecomomic policy as ewident from
budget proposals. You have framed
your budget by which you will never
be able to come out of dangerous situa-
tion which is being faced by our coun-
try. Why? That Is because you have
np beliet in the rempedy which is neces-
sary for the regl economic devalop-
taken the land-reforms  prog-
taken  the land-roforms  prog-
rammes with all seriousness. 1 want
to ask both Bhri Charan
Singh and his other collesgu-
es as to In how many States land re-

PHALGUNA 22, 1000 (SAKA) 1979.80--Gin. Dis, 286

not pay them even the minimum wag-
es that are fixed by the State Govern~
ments. In some of the States they will
deprive these agricultural Ilabourers
from thig poor income. In West Bengal
our: Government ig making all efforts
with the help of the ordinary

MR. SP : Mr. Bhattacharya
are you thg hnﬁ speaker from your
party? &

SHRI DINEN BHATTACHARYA:
No. There are two others:

MR. SPEAKER. Then you ni8v con-
clude as you have already takem 13
mjnutas.

SHRI DINEN BHATTACHARYA: I\,
will take a few minutes more

Sir, the total deficit in the budget of
the last year hag been exceeded this
year. There is deficit financing and
increase in direct taxation. This is the
way that you have adopted. You have
adopted the same tactics ag were ado-
pted by the previous government,
Every year deficit finamcing in direct
taxation means the increase in price
leve] and that is happening. (Interrup-
tian).

preducts. So, I may say that so long
as you dp not take yp a
dical change of lang system und o
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Then, 8ir, 1 am here for g pretty
long time. I am here since 1962. 1 have
that always whenever we raised
question for giving any mitance
the poor people what they would
, that is, the ruling party that you
slways looking to the interest of
urban people but ou have no eve to
the rural poor. ‘This was the attitude
of the previous ruling party. And now
the same attitude is being taken by

Mr. Charan Singh and his Govern-
mant.

Thig budget is a clear proof of it.
1 can accompany you to the States,
‘where you will find this gituation.
Even for drinking water sufficient
money is not being given. For the
primary school bulidings sufficient
mopey has not -iven For roads
money has not glven. When the
States come fovirard here, the Covern-
rment says: “Well, you raise your own
resource# Here 1s one point which I
wish 10 ‘stress upon. [ am really very
sarry that the hon. Finance Minister
f_l aot here, There is an attempt on
lke st of the Janste about

< Mibith we should really them
They are trying to melign” the West
Bengal Government, The Education
Minister of the Centre, in his speech
stated something which is .*»

MR. SPEAKER: No, no. That word
is not allowed. Don’t record,

T

SHRI DINEN BHATTACHARYYA:
Al right, I will say untrue. What was
his accusation agalfist the West Hengal
Government” He said that indus
traalists have' been fleeing from West
Bengal. This is something which is
unfrue [ would gay that the Govern-
ment which is sitting here is blocking
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Bo to West Bengal and address & msset--
ing there. Let me see how many féo-
ple come there. He has come hete
with our support, be must remember
it. (Mmpﬁgn.)

MR. SPEAKER: Don't walk into his
trap!

SHP{ DINEN BHATTACHARYYA:
But this 15 a fact. You must alsor
know .

MR. SPEAKER: I don't know,

SHRI DINEN BHATTACHARYA:
If you don's protest what will our

ople say’ I could have said many
things in a friendly mood. He should
not ignore my humble suggestions.

SHR1 VAYALAR RAVI (Chirayin-
kil}- He should be careful in going to
Calcutta!

SHRI DINEN BHATTACHARYA:
No, we are not such people!

MR SPEAKER Please give some
time to the other speakers also

SHR1 TMNEN BHATTACHARYA
There is only one thing which I wish
to bring to your nolice. Unless you
change your basic policy regarding
land, regarding industries and regard-
ing your relations with big industria-
lisis and monopalistsy you cannot
change the structure of society; you
cannot remove poverty and umemploy-
ment. I would impress upon the Gov-
ernment.1o give serious thought to this.

1 will conclude now because you
are eager that our lady Member, Shri-
mat1 Rangnekar gets time to speak on
the 16th...

MR, SPEAKER: If you go on like
this, you will not leave any time for
her.

i

SHAI DINEN BHATTACHARYA:
Sipce you are there; I am very hope-
ful..

' MR, SPEAKER: 1 am 0r1y; plowse
WW' "oy v ¢ oy

’

e Y b
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SHRI DINEN BHATTACHARYA:
8o far as the allotment of money and
your relations with the States are con-
cerned, this sime the Seventh Finance
Commission has allotted more money,
but still there will be shortfalls and
that must be looked into not only in
the case of West Bengal, but the whole
eastern region, i.e. Bihar, Assam and
specially West Bengal where there was
such a havoc of floods. Our Govern-
ment put forward their demand and
your team also visited the State. I
would plead with the Centre that they
should not be so much miserly with
alloting money to the States, usurping
their whole resources and not allowing
then to develop theiy own economy.
This is an important point which may
please be noted by the Minister
present here.

We will give our amendments when
the Finance Bill is discussed. The hon.
Railway Minister, who is fortunately
present here has, of course, reduced
Yy 50 per cent his proposed increase
in the monthly and seasonal railway
tickets, still there is g great dissatis-
faction. . .

MR. SPEAKER: Please conclude
now. The discussion on the Railway
budget is already over,

SHRI DINEN BHATTACHARYA:
Now, take the increase in the price of
petrol. For a liter of petrol. you have
to pay now Rs. 4.05. Though the
actual price of petrol has not in-
creased, yet because of the taxes, there
is so much increase in the petrol
prices. Because of this, the whole
transport system in the country will
be in chaos. The consumer goods and
everything has to be transported by
trucks etc. The ultimate suflferers of
the price rise in petrol will be the
common people.

We are well aware of the policy of
the Government; I know that they
cannot bring any material change in
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our society, but still I would request
them to do some small things like
reducing the taxes on the match boxes
and other consumption goods of daily
use by the ordinary people as well as
petrol and kerosene.

With these words, I conclude,

SHRI VAYALAR RAVI. Sir, the
discussions of the annual budget are
very important and these should be
taken by the Government seriously.
The officials sitting in the official
gallery may be taking notes of the
points being made Yy the hon. Mem-
bers, but all the same, we want that
the Finance Minister should be present
in the House. It is your duty also,
Sir, to see that the Finance Minister
should be present in the House during
the discussions on the budget. I agree,
anybody can sit, but we want that the
Finance Minister must hear what the
Members say,

MR. SPEAKER: There is much in
what the Member says.

SHRI C. SUBRAMANIAM (Palani).
It is rather unfortunate that the
Deputy Prime Minister and Finance
Minister is not present here. Not only
to-day, but even yesterday when the
main spokesmen were speaking. he
just left the House.

At the outset, I would like to con-
gratulate Chaudhry Charan Singh on
his having assumed this important
economic portfolio, with the exalted
status of Deputy Prime Minister. From
one aspect, I welcome this change in
the Finance portfolio, mainly because
of Chaudhry Sahib’s unequivocal and
unreserved commitment to agriculture
and rural development. In my own
humble way, I have contributed to
the transformation of the agricultural
economy, by bringing in science and
technology. For the last few years, I
have been crusading for the adoption
of a rural development strategy which
is now called integrated rural develop-
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[Shr1 C Bubramamam] sophy, but we find that because of]
ment, Therefore, it is not’as it for xllttm‘zﬂﬂﬂ ﬂll,:l. thete &5 &
the first time this emphasis is being dent m\ﬂ;ﬁ.bu'”m“.'w“ b =
given to agriculture. the cofire Jemsts thwmlnk

have fu .ake the hlame, They were.

¢ ¢- accusing Shrimati Indira Gandhi, say-
© ing that she”] was egquating hersell
with the natioh, she was equating her
interest with the national interest

not agric and But today, unfortunately, the/Janata
:‘ﬁtihe c?fmuﬂ‘nmutm n{: in t::e: leaders have developed this Httitude
culture, either they should take M8y mot be indiyidually but collec-
over the Agriculture gportfolio or, if ely—with the/ nation and thelr
they were not compbténf, fhe mnext party's interest with the national in-
Minister should charge terest. So, from their point view,

":5 it éﬂ,‘- parucu]arly inja cglmtr}r the survival of the Janata aﬂy is
India, sgriculture has' got to be the fivat consideration, whatever might

the bagse on which other development be the damage done to the economy
should take plaec; and it/is from that and interests of the country. Other-
point of view that I wélcome Chamudbey ~ W1¢€, I could not imagine the change
Salel’s assuming this portfolio, of hfam 1n mudstream; it 15 not eyen .
formulated his ‘EP change of horse in the midstream  but .

tives in paragraphs 71, 72 and 73 o; it iz change from a horse to a byﬂuck.

speech, and slsc;;ngnmw-&
ton of His g 1 h"'ef“" §HRI X GOPAL {Karup: Not 3

hesitation In subscribing to thuse ‘so-
cit-economic objectives but mere good dpnkey?

intenti not take us any- SHRI -C, - SUBRAMARIAM: 1 am
MT‘&{L a saying that the  not downegrpding the ‘pullock; perhaps
h

1 would like to recall what Jawahar-
al{Ji sald with regard to agiituiture
€ sajd everything else could wait,

pat 1s ‘paved with good inten-  the bullock ‘may be the %est animal
tions. So, it iz not merely thelinten- 1o cross thé stream  But 1t cannot be

tions which are important, t is a horse carriage. So, the
the strategy for the purpase of achiev- attitude of the Jansta Party iz that
ing these io-ecopomic goals—it is in any event the party survive

much more fimportant. It s from that and 1n any event persons/in the party
aspect that we have to scrutinize the occupying top positions should hold on
budget Wﬂpoflll. ", relation to the to their positions, whatever
present stage [ of the economy, and the damage to the interests;of the
also the futufe of the economy. country. This, unfortunately, fs affect.
ing not only the politics of the country
] but it is also damaging

I do realize that the Finange of" country as
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of the Five Year Plan 1978—83,
must be regarded as most encourag-
ing.”

It is in superlative terms.

With regard to resource mobilisa-
tion and finance management, my good
friend, Shri R. Venkataraman, has
- dealt with the wvarious aspects of them
in his lucid speech, Still I would
like to make some more points with
regard to this, because it has now be-
come evident that it would be the
policy of the Janata Government to
depend upon large-scale deficit financ-
ing. Here I would like to recall the
declaration made by the Prime Minis-
ter when he assumed office that one
of the ghjectives which he would keep
in mind would be not to resort to
large-scale deficit financing in framing
the budgets.

SHRI YESHWANTRAO CHAVAN
I,{Satara): Balanced budget.

SHRI C. SUBRAMANIAM: What
has happened to that declaration? In
his characteristic way, he may put the
counter question—which declaration
have we kept up? But this is going to
damage the whole economy. If you
look at the two years when I happen-
ed to be the Finance Minister, even
then there was criticism that I was go-
' ing in fo rdeficit financiing. But you
would notice that ig one year 1t was

minus Rs. 13 crores, a small
surplus, nothing to  boast of.
‘In  the mnext wvyear, it ended

with Rs. 134 crores of deficit, The year
after that it jumped to Rs. 1,134 crores
from Rs. 134 crores, an increase of
Rs. 1,000 crores. The current year is
going to end with Rs. 1,550 and odd
crores without taking into account
Rs. 555 crores paid to the States, which
is also deficit financing. Therefore,
even to begin with this budget has a
frecord in  deficit financing; how it
would end, we should wait and see

1 would have very much appreciat-
ed it, if this deficit financing had taken
place on the basis of increased deve-
lopmental expenditure. On the other

PHALGUNA 22, 1900 (SAKA) 1979-80—Gen. Dis, 294

hand, we find that the developrental
expenditure, even with regard to allo-
cations, has been of a lower order
when compared to what 'was happen-
ing before but even the allocations
have not been properly spent, Last
year also we found that the allocations
were not fully utilised, particularly in
key sectors. This year also, while
referring to the revised estimates, the
Finance Minister hag pointed out that
in crucial areas they have failed to
utilise round about Rs. 200 crores.
Therefore, it is not merely deficit
financing, but that also is not for
developmental purposes but for cur-
rent consumption,

Look at it from another point of
view, namely savings, being more
than investment. As a matler of fact.
this tendency started even when I
was in charge of finance. That is why
in the last Budget in 1976-77 1 stepped
up the plan expenditure Yy 31 per
cent, but now we find that it is com-
ing down continuously. This year, as
far as tire Plan is concerned, it is 7.4
per cent increase over the previous
year. By accounting jugglery, you can
have a little more, but still it is not
towards the Plan of Rs. 69,000 crores.
So, 1 put the question to the Deputy
Chairmap of the Planning Commission
whether this would be included in the
Plan implementation, He said “no”.
Therefore, as far as the plan imple-
mentation is concerned, it is only 7.4.
During these two years—this is the
second year—what is the level of im-
plementation of the plan? It will be
round about Rs. 11,000 plus Rs. 12,000,
that is, Rs. 23,000 crores. There is yet
Rs, 46000 crores to be covered during
the next three years. Have they re-
worked the resources position as far
as this is concerned? We are told that
there is a rolling plan now. Here at
least they should apply the rolling
plan and try to find out what would
be the sort of resources which would
be available for the next three years.
Perhaps they think that they should
have a hand to mouth existence every
yvear, and that if somehody else takes
up the responsibility, let it be his res-
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ponsibility; why should we work out
wven now what would be the position
with regard to the next two, three
Fears?

Bo, from this point of view you will
find that there is continuous erosion
of savings, savings being used for
consumption, Our accumulated foreign
exchange reserves are real savings Yy
export of goods and export of servi=
ces. When you drew down those re-
sources, and do not show correspond-
ing incresse in investment, what does
it ghow? It shows that wyou are uti~
lising the savings for the purpose of
consumption. This is a dangerous
trend, and if it goes on like this, we
would be eating into our savings
instead of putting pressure on savings
for more and more savings for more
and more investment. That is not
happening, Therefore, there is an ad-
verse trend in the economy as a whole
when you lock at the financial ma-
nagement and resources.

They take credit for having worked
2 miracle in agriculture. Kindly lock
at that miracle. Last year they
reached a level of 126 million tonnes
of foodgrains, That 15 with regard to
cereals, If you Ilook at the picture
with regard fo the production of
pulses and other things, you will find
serioug shortfalls, This achievement
is at that cost. Even that, I agree, 1s
an achievement that we have reached
126 million tonnes, That has given
them a 10 per cent increase or so,
because In 1976-77 there was a big
drop in egriculture because of weather
conditions. Therefore, on that basis
to say that you have achieved a mira-
cle, Certainly in 1977-78 the miracle
Certainly In 1677-78 the miracle
did not suddenly come into the pic-
ture, because it was the potential that
had been already built up which could
e used during 1877-78.

What is happening during the
rept year? Of course, they refuse
ﬂw\mwmvm figures,

said the it ndght be a marginl

8

Yug
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say “we have alréad reached a peak
and therefore you cannot expect much
better”.

13 hrs,

Ag far as the industrial production
is concerned, what is the production?
In the Industrial production, they say:
“We are reaching 75 or 8 per cent
growth” Over what? Over a decre-
ased, despreased performance during
the last year, 3 per cent or a little
more than 3 per cent Over
that now they are showing an increase
of 7.5 per cent. I am sorry that Mr.
Bhattacharya is not here. But I find
a very disturbing statement by the
Finance Minlster of West Bengal in
hig Budget speech. This is what he
says with regard to indusirial pro-
duction:

“In the overall, these activities
have nonetheless not been of such
strength as to counteract the impact
of the trends at the national level,
Contrary to earlier expectations, it
now seems that the pational rate of
growth of industrial preduction in
the current year may not be much
more than one or two per cent. In
a few individual sectors the rate
of growth has turned out to be higher
But this is lkely 10 be matched
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programme of imports. I would not
certainly use the word ‘mad’ but cer-
tainly it is the indiscriminate import
programme which hag pushed up im-
ports in the curent year, You will
find that as far as the export is con-
cerned, last yesar the rate of increase
fell down to a single digit viz, 4.3 per
cent and this year they ure going to
show ‘a minus figure’, As far as the
imports and exports are concerned,
I would like to categorically say that
imports are a useful way of translat-
ing foreign exchange resourceg into
investible rupee resources. The im-
port planning is as important as draft-
ing a nationa] plan, Adhocism in
impor{ planning can be disastrous and
this has been amply demonstrated this
year, Such is the case with the ex-
ports as well. There is a grave dan-
ger that we may lose—I used the
ward ‘may’ a little earlier, now we
have already lost—the ascendency in
exports which our earlier policies had
ensured. The country should not play
with the contracts entered into
in the course of interna=-
tional commerce. Arbitrary discon-
tinuation of export of commodities has
led to a substantial logs of interna-
tional confidence. It 15 very difficult
to build up an economic export with
reference to specific commodities and
# you lose that advantage—it eould
be. done in no time—it will be very
Sificult to bulld it up again. Are
we in a state to say ‘“No, we do not
attach any importance {p exports We
would become self-sufficlent and ap-
art from self-sufficient, self-reliant

Can we

The strength of the economy particu-
lariy for builtding up, for modernising
process, eie. will have to ultimately
wmmmmﬁ
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Now, within two years, the whole
structure has been so damaged, import
and export—] do not know whether
Chaudhuri Sahidb would attach any
importance to the exoprt programe
me—that even if he puts his whole
heart into it and even if his Ministry
puts its whole heart into i,
along with the Commerce Ministry.
Whether he will be able to repsir the
damage and how long it will take to
repair the damage, I do not knew. It
is on these things that the superlative
is used, “most encouraging”. This
is the unfortunate part of it. There
is a sense of complacency in the Gov-
ernment from the iop, from the Prime
Minister to various Ministries that
everything is going all right, nothung
is wrong. If anything appears In
papers, it is all wrong and mischiev-
ous reporting. This is the real difficul-
ty. I can very well understand, if they
are aware of what ig happening the
damage that is being caused at least
we may have some hope that this
damage may be retrieved. But the
eomplacency with which they operate,
that everything is going all right, that
it i3 most emcouraging, is only a re-
flection of the Prime Minister's atti-
tude which they are following. This
iz one aspect of it.

13,05 hre,

[MR, DEPUTY-SPBARER in the Chair]

The other aspect is the confusion
within the Janata Government getting

and that. What would be the posi-
tion? As a matter of fact, if nationa-
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»do an smount of damage to the enter-

prises and, when you take over, you
find you will be taking over only sick
units. Then, this is what happens.
The Prime Minister says, no no, this
15 only a private opinion, a personal
epinion. So, here are persons in res-
ponsible positions airing their perso-
na] views which cause, damage to the
economy as a whole,

Unfortunately, this is not confined
to Cabinet Minisiterg alone. Even the
Prime Minister is not free from that,
I say a very alarming report, in my
view, because I do not know how the
Prime Minister came to make a state-
ment of that sort. “Interest rate cut
is coming”. This i in a press inter-
view on 20-1-79. Till now I have not
seen any talk about cut in the interest
rates. Why was it necessary to make a
declaration that the interest rates
were coming down? As a matter of
fact, in the interview, he made three
declarations. One, no Yyielding to
bankmen. Within a few days, at the
cost of Rs, 30 crores, the whole matter
was settled. Second, about the na-
tionalisation talk, dont take note of
that; this is only a personal view of
the Ministers, Then, he made this
third declaration, that is, the interest
rate cut is coming  Naturally, the
people become inquisitive as to why
these statementg are being made. If
gecusations are made that this has
been taken advantage of by certain
speculative elements to make money
in the stock market can you say that
it is not justified? No responsible
Prime Minister, even a responsible
Minister, can go,
ment, “Interest rate cut is coming”.

This is how the Janata Government

emmeant, have responibili-
ty and function in & way in which

MARCH 13, 1078
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Parliamentary democracy and Cabinet
systemn should rnnem:’ '

AN HON, MEMBER: You are ask-
ing for the Moon,

SHRI C, SUBRAMANIAM: Fortuna«~
tely or unfortunately, they are in
power and they can damage the na-
tion and the nation's economy. As
far as I am concerned, I am not inter-
ested in their mis-performance; I am
interested in their coming fogether
and making a better performance. I
would appeal +to them that they
shouldg do it in the interest of demo-
cracy.

Therefore, this is the sort of things
that are happening and still we are
asked to believe that everything is
allrght as far as politics is concerned.
everything ig allmght as far as
economic development is concerned.
They say. ‘Don't get worried
about it' This is the attitude
of persons who have attained ‘Nir-
vana'. They have reached the high-
est level of attainment. Therefore,
what else is to be attained? I saw
a review of the Prime Minister's book
on Gita in which a passage had been
quoted from his writing—that he has
reached a stage where he has no dou-
bts whatsoever. . (Interruptions) . .by
reading Gita every day and sometimes
twice a day. It is allright as fer as
spiritual matters are concerned to
reach that stage. But if that gets

<
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cufture -end mon-agricuiture. It is
not merely rural and urban; it is agri-
culture end non-agriculture, We
have about 70 to 72 per cent of the
oppulation engaged 1n agriculture. To
begin with, we started in early 1850
with agriculture representinig 51 per
cent of the GNP and non-agriculture
representing the other 48 per cent, So
when we began the planning process,
72 per cent of the populstion had the
advantage of 51 per cent of the GNP
and 28 per cent of the people had the
advantage of 40 per cent of the GNP.
Because of various developments that
have taken place—and this deveolp-
ment should take place and more and
more industrial production should
eome into the picture—now the share
of agriculture is 44 per cent.. But the
percentage invelved in agriculture
continues to be the same. Therefore,
today 72 per cent of the population
has the advantage of 56 per cent. If
the GNP and 28 per cent of the people
has the advantage of 56 per cent If
you make a small arithnetical calcula-
tion and put it in terms of per capita
income in the non-agricultural sector
and the agricultural sector, you will
find that the ratio between the non-
agricultural sector per capita income
and the agricultural sector is 4.8:1.
This is a disparity, this is sectoral im-
balance. Apart the sectora] im-
balance, there is imbalance within the
sector itself. Apar¢ from this 48:1,
we cannot go on the basis of the
average depth of a river ang it is not
28 it is in agriculture you have got an
equitable spread of income. It
was pointed out yesterday that 60

cent of the productive
wealth {3 concentrated in the hands of
10-12 per cent of the land holding
population and the rest are with the
others, Therefore, within tHe sector

the industrial sector or . in the non-
agricultural sector, elther in businees;
trade or industry, you will find this
glaring discrepancy of the ratio being
8:1, Bo, this is amother imbalance or
digparity we have,

Then, we have what we call region-
al imbalances or regional disparities.
We are talking about and I am also
proud about it that we have made
great strides in agricultural develop-
ment. We have doubled our produc-
tion and even more than doubled our
production. We made an exercise
during the Fifth Plan to find out how
this spread has been with regard to
agricultural development, We found,
taking the district as the unit, that
during the last 10 years ending with
1973, some districts have made a
phenomenal progress of an annual
compound increase of 10 to 11 per



I found not 72 per cent but 85 per
cent were engaged in agriculture, To
begin with, in 1850, about 40 per cent
represented the share of GNP in
agriculture and during these 20-25
Years they have developed to such an

of agricultura] population remaing the
same—that is, 88 per cent. But,
fortunately, for tham, they have a
soclalist economy where the distribu-
tion aspect of it is taken care of
separately. There fore, it does not
matter. Ag far as we are concerned,
it might be g regulated market eco-
nomy but still it is a market economy
and, therefore, how do you bring
about a change in which there will be
a transformation so that particularly,
the poorer sectiong of the people
would get g better deal? There is no
question of a conflict between the
urban poor and the rura] poor. Who
are these urban poor? Yesterday's
rurs] poor ere today’s urban poor.
And todays rural poor is tomorrow's
urban slum dwellers because they
have no hope In the villages they flood
the urban cities. Therefore, to talk
in terms of the urban poor and the
rural poor hag no meaning It ig the
same poor which flood the market
either here or there, Therefore, how
do we reach these people? First of

sufficient quantities, whatever other
formula you may under take, you are
not going to provide these basic mini-
mum peeds. Therefore, we have to
produce—not production for the pur-
pose of elitirt market—but we have to
produce for providing the basic mini-
mum needg of the masses of the
people. They should have the pur-
chasing power. You may have twenty
million tonnes as buffer-stocks or
whatever be the stock. But, still,
thousand; are starving. Therefore,
the purchasing power would have to
ba generated. If the purchaging
power hag to be generated, it should
not be by doles It hag got to be by
providing employment. This is where
you have to link the employment with
production of mass consumption
goods, How to do it ig the real
strategy? 1 find emphasiz being Imid
on handicrafts, cottage industries.
No doubt they are important To

o gong 1n for. g
more
w::l;‘htu‘tuﬂ fo hand~-



305" Budgls (Gem) * PHALGUNA 11, 1900 (SAKA) 1970-80—Gen. Dis, 306

paunding by wing ovy menoal labeur,
Fou would not be able to do that

AN HON, MEMBER: But, where I8
the labour?

SHRI C, SUBRAMANIAM: Then
8l of us will become labourers.
What do you mean by distinguishing
between yoursell and otherg by say-
ing thal somebody else should pro-
duce it. But, what would be the pro~
ductivity and what would be the pur-
chasing power that would be created?

Therefore, to begin with, perhaps
it there ig no other alternative, you
rély on the traditional industries,
cottage industries, treditional techno-
logy elc. Unless you upgrade the
productivity of the masses of the
people, you are not going to generate
the purchasing power of the people.
This ig where science and technology
come intp the picture. How do you
do that? Transformation took place
ip agriculture—not by a miracle but
it is by application of science and
technology—modern scjence and tech-
nology. It is by that that our agri-

the traditional technology or
let us stick to the traditiona) handi-
crafts op traditional cottage indus-
tries, By that protesy you will only
be your poverty. That {s
anu‘hnumtedmnl
rocesg by which

:
g
i

und technology
could be utilised for this purpose. As
a matter of fact, this integrated rural
development programme itself was
evolved on the busis of the top level
scientists coming together, But,
what ig the attitude of this Govern-
ment with regard to the scientists?
From a very high pedestal we fell
them that you are all self-seeking
fellows; you are all self-centreg apd
you want higher and higher positions.
This criticism comeg from whom? It
comes from self-seeking politicians.
This ig sheer hypocrisy, Are we en-
titled to preach to the other communi-
ties, the scientific community that
they should be more public-spirited
and they ghould make sacrifice for
public good. We politiciang do every-
thing to stick to power; we do every-
thing to menipulate for the purpose of
power and presch to them with ‘the ~
holier than thou attitude’ that they
should become more public spirited
and they should act in the national
interests. Then when we say that
science and technology have been
damaged, we get a reply that we are
ill-informed; we are ignorant and
therefore, we are putting forward
further spokes, (Interruptions). The
next guestion will be: 1 am a Scien-
tist whereas you are not. 1 have also
studied Physles, That Science has
nothing to do with the modern
Science, 3o the real difficulty comes
in,

Therefore itis harnessing science and'
technology ta the rural development
which is much more important. There
ig another fallacy that only backward
technology is required for tackling the-
backwary problems. On the other
hand, for the purpose of tackling the
expeditiously,

backward prohlems

most sothisticated technology will
have ts be med in certain areas and,
in Gertain other mreas, it may be ap-

proprists tp use the wnmumw
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nology. Fer example, take the gurvey
of natural resources, It is absolutely
necessary to know in a particular
area what is there with regard to
minerals, soil, water etc. Here satel-
lite technology has to be used. Other
wise it would take a generation to find
out what is underground or on the
surface, Therefore, it is the combina-
tion for which we will have to go.
This would require diversion of not
financial resources only but thig would
require also diversion of our large
and real resources when we take up
this programme. Taking into account
the disparities, the transfer has got to
take place on a much more massive
scale. This is what has got to be
taken intp account. I therefore
plead—not that I object to what hag
been done even in a small way to give
some psychological satisfaction that
there is some transfer of resources—
and I am seying that it is only psy-
chological nothing more than that, If
you look into it, really there 1s not
much of transter, But, even that
transfer is also infavour of a certain
limited section of the community.
What is required is that such a trans-
fer of resources must be for the Lene-
fit of the large masses, of the poverty-
stricken people, This zequires the
minimum needs programme to utilise
that heavy industrie; will have to be
oriented towards providing the real
resources for the development of the
rural areas on the basis of science
and technology. This alone would
take yy forward, As a matter of fact,
China played with the traditional
technology for a long time, “walking
on the two legs” gg it is called. Now
they find that it is not yielding the
tegults. They are going in for large

MARCH 13, 1079, M% 308

poor, it you are resliy inferied
the agricultural labour, in e
farmerg etc, structura] reforms ara
necessary; much more than that is
that a totally new approach is alto-
gether is necessary. Can this be
done on the basis of the existing ad-
ministrative structure? Can the
existing Planning Commission do that?
Doeg it have the expertise to know
the problem in the rura] areas? We
now have to go from macro level
planning to mierp level planning. I
have functioned in the Planning Com-
mission. I have the greatest respect
for them. They could produce =
very good mode] at the macro level
At the micro level they do not know
the conditions that exist in the villages
and backward areas, They do not
know what is the real problem there,
Therefore, if Yyou are serious about it,
there should be g separate commission
for rural development not merely at
the central—level at the central level
it is necessary—but also at the State
leve] and at the district level and,
ultimately at the block level so that
they reach the villages., Our adminis.
trative structure also hag to be chang-
ed. Apart from the plannirg, there
should be change in implementation
structure, Connected with this are
the programmes of National Extension
Service, Panchayatj Raj, Why did
they not yield the results? That iz
mainly because of the bureaucratic
administrative bottlenecks. I am not
blaming the officials at all. You have
to re-arrange the whole gystem; of
you want to achieve the results in the
rural areas, rural development

L
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the ptobjem of children. This lg the
Internationa]l Year of the Child, At
least, Prof, Madhu Dandavate was
geod enough to make a gesture that
the children should be enabled to
travel free upto an age of flve but
what does the General Budget provide
for the children! I have been talking
about this children's programme for a
long time and, ag such, I do not want
to go inty the details. I would like
to suggest that al] the leaderg of the
various partles should meet together
and discusg this problem of children
because it is not merely the increase
of population which is pulling us down
but it is the Increase in population
of sub-standard human beings due to
mal-nutrition either during pregnancy
or during the earlier stages of child-
hood, Therefore, we produce sub-
standard human beings ang these sub-
standard human beings further pro-
duce sub-standard human beings and
the vicious circle goes on. If you
want to come out of it, then you will
have to embark upon a large and
mmaginative programme tp solve the
problemg of children, Can we make
a start in this International Year of
the Child? There is a programme of
‘Food for Work’. May I make a sug-
gestion to allot a million tonres of
cereals for the purpose of meeting the
nutritiona] needs of the poverty
stricken children so that at least they
are able to get adequate food not only
during the International Year of the
Child but also efterwards? Let us
make a beginning, We have launched

hwhattmtﬂ:ppru!ng:lwun-
ment to think ;

Sir, I know—I have functioned ‘both
in the State Government and in the
Central Government the enormity af
the problems and, therefare, when' I
am making it ig not just for criticism.

AN HON'BLE MEMBEB: And now
in the Opposition also,

SHRI C, SUBRAMANIAM: You
are provoking me to say this. Sir,
when I look at the functloning of the
Governmeént—Janata Party govern-
ment—they all acknowledge that Shri.
mat; Indira Gandhj provided them the
opportunity to form the party and
come to power, They want to prove
their gratitude by functioning in such
a way that she would be enabled to
come in power again,

AN HON, MEMBER: Don't dream
of that?

SHRI C, SUBRAMANIAM: Whe-
ther you wish it or not, I do not know,
but that is a fact. This iz where we

are, The problems, I do agree, are
enormous and, therefore, something
hag got to be done, Our problems
are vast and complex.

the magnitude of the backiog of
poverty from the past virtually rule
out drimatic results in the short run.
There is no denying the fact, how-
ever, that without some visible signs
in the short run that the things are
changing in favour and to the advan-
tage of tht poverty stricken people.
the people may lose confidence in the
shility of the system to tackle thalr
ills ang opt for more readical and

(S,
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SHRI T. A, PAI (Udipi): Mr,
Deputy-Speaker, as 1 have been
listening to my previous speaker, I
am surprised that the way all that
happened during the last thirty years,
this country need not be proud of. I
know we have had political differen-

4608—L5—11
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ces. But tg run down the performance
of this country for the last thirty years
is to run down our own people.

We have become one ameng the ten
countries highly industrialised. Our
farmers have been able to increase
production from 55 million tcnnes to
155 million tonnes in the two decades.
But we have also had growing pro-
blems, In fact last year itself I had
pointed out if the Government is not
keen on population policy and if they
accuse us of having responsibility of
increase in population during the last
thirty years, are they going to claim
all the babies that have been born
after the Janata Government came
into power as Janata babies, The way
that we have been expanding is that
we are going to be vne million in the
course of another twenty years. If
six out of 10 Indians are below the
poverty line, it will be nine out of
ten Indians. The population of U.P.
ig going to be 180 million and Bihar
is going to be 150 million and between
twgo of them they will have as much
of population of India, when we began
with Independence. The problems
that we are going to facz over the
next two decades are going to be far
serious and 1 would like you to review
the working, And here let me make
it very clear, T would have been as
critical of my Government, if I was
belonging to my party and if my party
was in power, because it is not the
question now of a party. We have to
ask as the time has come, whether
Congress or Janata, are we as mother
India’s sons incompetent to seclve our
own problemg or we have to justify
all the inefficiency that our system is
now becoming part of?

14.12 hrs.

[SuRI DHIRENDRANATH Basu in the
Chair]

Now I would like to refer to 5 few
things which are more technical. 1
would like to pass on the papers to
Minister so that he may give answer
in the course the debate is replied to.
I woulq like to have it in writing.
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After getting the approval of last
year's Budget, the deficit roge from
Rs, 1,731 crores to Rs. 2145 crores,
indicating an increase in expenditure
of Rs, 1802 crores inclusive of Ra. 555
crores and Increase in deficit of Rs.
228 crores. Now it js not fair for the
Parliament to approve the DBudget
ang face large variations which shows
that the financial affairg have not been
managed 8s well as they should be,
1 do not hold Chaudhari Charan Singh
responsible for the state of affairs,
But I think he has inherited ag much
as the nation has a state of run way
economy where we are patt ourselves
merely because there hag not been
any rige in the wholesale price, Every-
thing is looking very cramped. We
are not worried what is happening,
How can, if you areq approving the
Budget, large variations....(inter-
ruptions).

Yes, we have handeq over Rs. 5556
crores to the State Government. Ig
that the right thing to do? We are
imprudent. The Centre is irprudent,
‘We have no right to question the im-
prudence of the State Governments,
'We have punished the Stalay who have
managed well and rewarded
those States who have mismanaged
their finances. Of course the Central
Government have recourse to the
Nagik Printing Press in the name of
deficit financing. The State Govern-
mentg do not have that facility and,
therefore, they will have to run for
the over-draft to the Reserve Benk of
India. But let me ask you: how {s
it being squandered? You said ilmt
they were equandered by the Congress
Government, You should have jound

MARCH 13, 197 Dia . 34
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understend " Re. 325 croves which you
have spent to meet the flood siténtlin
in some parts of the country and¥he
whole nation has tp bear the burden,
I agree with that. But I weat to
know: why shoulg the whole nation
be taxed because you want to help
some State Government for ity mhik-
management. If some State Govern-
ments are mis-managed, why should
I as a tax-payer, be taxed, I would
like to know: do you have any control
over them? Brave speeches have
been made by Mr. Patel and I think
even Chaudhary Saheb hag also said
that they would see that they were not
allowed to overdraw from their ac- .
counts. It ig easily said, With all
the resourceg that you are transfer-
ring, the State Governmentg still have
been running deflcits in their budgets
of this year, How these deficits are
going to be made up?

to the Government; loans by defer-
ing your purchasing power on the
promise that it will be returned and
the third is the most pernicious way
of raising money which is called
deflcit financing. It means stealing the
money, stealing the purchasing power
from your pocket without knowing
when that purchasing power hag been
removed. It hurts the poorest people
more than anybody else. On that
some sectiona of sociely are being
compensated by DA rige linked with
the cost of living but a Iarge populs
tion here is not protected that way
So, when you have deficit Snancing
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employment

laok ints why this money is being
spentt On an investment of Rs. 13,000
érores in the public sector, the losses
were Rs. 14 crores last year and this
year. T am told they will go upto
Rs. 400 crores. The Planning Com-~
mission expects 10 per cent return as
a part of the resourceg for the Sixth
Plan. For 10 per cent return on
Rs. 13,000 crores, it will be Rs, 1300
croreg which is almost equal to the
deficit that you are providing. It
means that this country has lost all
sense of zeros—one crore, hundred
crorv, thousand crores of defleit, All
this kind of things has no meaning for
the people of the country. Should
they grow as fast as the population
grows? Are we thinking whether this
poor country should make the best
use of the resources that we have?
Now, Rs 18,000 croreg are the public
debt. We are paying 6 per cent in-
terest on that That itself comes to
Rs. 780 crores and that interest bur-
den i3 also addeg on to us.

Let me tell my friends that the
public debt of India has been show-
ing g sharp rise. Between 1962 and
1979, it has gone up from Rs, 11966
crores to Rs. 52,282 crores—by 350 per

siot more than 10 per cent i5 inveated
20 per cent is the oot of administra.
tion. Can this poorest oouniry afford
to have the costliest administration?
Lot us look st it. But I do not think,
anybody is warried about it. Before

£
i
¢
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another point, I wonder whether the
revised figures of 1978-79 are them-
selves valid. For example, the oversll
deflcit indicated in the revised budget
this year is Rs. 2,145 crores, If this were
to be valid, the Government should
meet this by defleit financing, presum-
ably by the issue of further Treasury
Bills, in which ease the outstanding
Treasury Bills at the end of 1978-79
should have increased by Rs, 2140
crores. Paradoxically, however, the
outstanding Treasury Bills budgeted
at the eng of the year 1078-79 has_
come down by Rs. 581 croves, i.e.,
from Rs, 8,619 crores wut the end of
1977-78 to Rs. 8,028 croreg at the end
of 1978-79. There is thus a difference
of Rs. 2,728 crores. As against this,
the budget papers indicate only an
addition of Rs 214 crores under
special floating loans, Jleaving &
balance of Rs. 2,512 crores. Does this
meang the estimates for 10878-79 are
not wvalid? Are expenditure items
over-stated or receipts under-estimat-
ed? If so, is it fair to pass the
revised budget for 1978-70, as present-
ed? The implication of a revision of
this cal] for a re-examination of the
figures for 1970-80, The revision may
change the picture for 1979-80, calling
for re-thinking of the budget pro-
posals themselves, making additional
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Certainly, we have got the Public
Accounts Committee, but it is a post
mortem  dody. We have got the
Auditor-General, He looks into the
acpounty to see whether the money
has been actually spent for the pur-
pose for which it has been voted. But
npbody Jooks into the question why
this money should be spent Now the
time has come when every rupee that
has been spent has to produce the result
that we expect of it. Our budget
ryns into crores of rupees. If it is a
couple of rupees, it would not make a
difference. So, I would suggest that
while taxation might be secret and
cannot be gone into, the particulars of
expendityre should pe gone into by a
Parliamentary Committee before they
are ineluded in the budget, so that we
¥now whether these items of expen-
diture are rewlly necessary for the
development of the country. When
we are pommitiing our future youth
to this burden, our children should
know why we should have such
massive taxation or deficit financing.

lg for
back jn
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I can tpll you that it s
effect economy.
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for education, public health, for irri-
gation and a bost of other itis
very much necessary to economise in
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therefore, has to fall on additicnal
taxation.”

The additional taxation is justified be-
cause we have failed on this front.
Now, if you succeed in this front, addi-
tional taxation is not necessary. We
have several problems and in a country
which is tired of resources, when the
challenges that we are going teo face
are going to be accelerated, is that the
way that we can go on? Sir, I am
feeling as a citizen and I am appeal-
ing as a non-Party man in that sense,
I do not want to make politics of our
misfortune. I would like the entire
Parliament and the entire governmental
departments—I know and I sympathise
with Mr. Charan Singh because no
Finance Minister in this country can
succeed unless his colleagues also
succeed. The economic Ministries felt
there is a magic wand which the
Finance  Minister can use to make
them succeed. It is the entire Govern-
ment as a whole which will have to
determine to succeed with a definite
goal to reach, not for the Janata Party
because if you think that if the Janata
Party is surviving or the Congress
Party is surviving, the country will
survive, I do not believe that. It 1s
only when the ccuntry survives there
will be all place for us and in this
process we don't attend to the pro-
blems of the country. Now, take un-
employment. You talk so lightly about
it. We left for you 11 million. Now
it is 12.5 million, Where do we ge?
Do we have any cogent policy? Even
the Economic Survey says that in spite
of thousands of crores of rupees that
we are spending, where is the desire
to go ahead? The World Bank repre-
sentative pointed out that out of
$ 1,725 that the World Bank has spent,
not more than 15 per cent has been
invested. For the rest of it we have
not been able to go ahead because of
red-tapism of which not only we, but
even the Janata Governmeént is as much
a part. Unless we break away from
the tradition—if wou know that in 30
years many things have gone wrong,
you have a right to set everything
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right. But fo taik about it and not do
anything will not take the country any
where. You have been always saying
that in the 30 years of Congress Gov-
ernment nothing has happened. After-
wards, in 1982 people will say “After
35 years of this country’s getting Ind=-
pendence, 30 years of Congress rule
and 5 years of Janata rule, nothing nas
happened.” Is that what we want?
We want ycu to succeed because your
success i§ the success of the country.
If you fail the country fails and there-
fore, I would urge on you to look into
these things very seriously.

I am told it is a ‘kulak’ Budget. We
are confusing. I am surprised some-
times that having borrowed technolegy,
having borrowed money, having bor-
rowed a language, do we have to borrow
a single word from some other coun-
try? Having 14 languages are we not
able to find cne word which can des-
cribe what a ‘kulak’ is? We are un-
necessarily bringing all kinds of ir-
rational things. If yoy say that we
had a land.ceiling not more than 18
acres of land, even then except in
Punjab where the capital asset of a
farmer will be two lakhs it is Rs. 10,000
in other States, Now, do you call that
man a ‘kulak’? Why are you creating
all these problems? The problem of
course, is that we have neglected the
small farmers, we have neglected the
marginal farmers. The time has come
when cur original strategy was self-
sufficiency. Now, the question is, hav-
ing grains in our godown, will the mil-
lions of people have t{o go hungry?
A time has come when we have to
revive our strategy and ask about not
only production but production for
whom and production by whom. And
mass production for the masses is also
equally relevant in agriculture as in
industry.

Sir, I would certainly urge on Chau-
dhury Saheb, if ever we want to make
any progress in our country, I think
our old ways will have to change. We
will have to look into why any expendi-
ture is necessary at all. If we spend
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more, waste more, we have less, I do
not think Government extravagance
and development can go togetber. I
think that as a first step Government
itself has to set the tone for austerity
to the rest of the country rather than
merely talking about it and setting a
very bad example of themselves.

MR. CHAIRMAN' Dr. Subramaniam
Swamy.

o forerly (welromn )« Wil
oy war oy Aoy A gE ok I
o AT |

MR. CHAIRMAN: I have got the re-
vised list.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Whenever a
Budget is presented, there is the usual
set of criticisms about the taxation and
the usual complaints about not enough
expenditure in selected areas. I am
afraid this kind of discussion gets re-
peated every year, but it does not really
add fundamentally to our stock of
knowledge about this area.

I have found, through an analysis of
Budgets in this country and elsewhere
that there are three kinds of Budgets
and we ought to know which Budget
we are discussing it we are to make
any concrete contribution, The first
is the budget in colonial countries, that
is the administrative budget where the
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this Budget, Chaudbury Saheb would
understand no doubt that I have slsc
to bring to this Parliament the volce
of those whom I represent,

When Chaudhury Saheb became the
Finance Minister it was expected that
he would be taxing the urban areas io
finance rural development, but the
further expectation was that he would
taxing the urban rich to finance the
rural poor, but this Budget, I am sorry
to say, is actually texing the urban
middle class to finance what I would
call the rural elite or the rural well-
to-do.

One can look at this by facts, Take
the total mobilisation of Rs. 665 crores
in additional taxation. How doeg this
come about? The first and foremost
tax which contributes to this additional
mobilisation is Union excise which
comes to Rs. 4553 crores, which re-
presents 68.5 per cent of the additional
resources mobilised. Till now, in the
total revenue momlised by this Gowv-
ernment the share of Union excise was

excise is 68.5 per cent. The marginal
mobilisation through excise is much
larger than what it has been on the
average 8o far. This has implications
because excise is an indirect tax which
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But what we find significant is, on
the one hand there iz gn increase in
the excise, the ghare of the excise going
up substantially and on the other, the
corporation tax, the taxes on corpora-
tions, which was on an average 19 per
cent of the total revenue mobilised
by the Government in this new set of
proposals of Choudhry Charan Singh,
is only 07 per cent of the total
mobilisation. So what we find
is a shift towards more regres-
sive taxation and a movement away
from incomes sectors which are in a
better position to pay. Even in the
question of excise, what do we find?
51.5 per cent of the total excise mobi-
lised come from commeodities like this:
focd items like coffee and biscuite—
Rs. 12.81 crores, petrol—88.5 crores,
kerosene—36.15 crores, gas—5.65 crores
cosmetics—10.0 crores, toothpaste—38
crores, soap—12.6 crores, matches—
Rs. 8 crores. Thus 52.6 per cent of the
total excise mobilised comes from
these ordinary articles each of which
contributes a very small amount. Now
I would like to khow why these com-
modities must be selected and why
should the urban middle class be
picked on for mobilising for giving cer-
tain subsidiea or tax reliefs which the
tural elite is entifled to. I would
assume that one of the criteria would
be the capacity to pay. Again if you
would examine that, the capacity of
the middie class to pay is now practi-
cally negligible. In fact the share of
wages and salaries in natfonal income,
which 15 years ago was close fo 53 per
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capita availability over these years
Take the end of 1985, the glorious 1985
when Mrs. Gandhi became the Prime
Minister. What was the availability
then? Take cereals, it was 408.6 grams
per day. What happened in 1977, whea
the Janata Party came fo power. It
was 398.2, it has actually come down.
It is unbelievable, Pulses, per day it
was 61.6 gms. In 1965 and it came down
to 43.9 gms. in 1977. Edible oils, it was
3.6 kg per year in 1965 and it came
down to 32 kg, per year in 1977. Tea,
it was 309 gms. per year, it did
g0 up to 350. Cotton cloth, It
was 152 meters in 1986 and if
came down to 12.3 meters in 1977.
This again points to the fact that the
basic per capita availability has gone
down. I would assume that the middle
class would be quite ready to pay
these taxes provided the Finance Minis
ter in hiz budget offered them same
concrete hope. For example, National
Wages Policy, National Income Policy,
just a mention that we are going to
have a National wages Policy, in which
everybody would know what his
position is and how his wages
would increase if the prices were
to increase, But we were dis-
appointed to see no reference to
the National Wages Policy. If the
Government could point out how the
middle class can restrict the consump=
tion of some of the articleg which have
been taxed, there too, the middle class
would perhaps have grudgingly sgreed
to these taxes. I am afraid there is
not much scope for it. Teke for ia-
stance petrol. The consumption of
petrol by Government by Indian Adr-
lines, by Defence, by private companies
on expense sccount would perhaps he
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cent of the total price would mean that
the cost of expense account of cem-
panies and Government would go up
and al] that would means thai the
middle-class will suffer, not being in
a po:zition to restrict the consumgtion.

I am also survrised to see in the
budget certain items missing. 1
thought Chaudhuri Sahib would defi-
nitely put a tax on, for exampie,
poiyester. I know, he is a greal
advocate of khadar he is a great
advocate of handlecom and handspun
cloth, I am very surprised to find that
polyester which is a direct competitor
of this kind of clothk has been spared
in this budget. I would like to know
how and why such an cbvious com-
modity escaped the attention of an
otherwise  careful - and thoughtful
Finance Minister.

I think, one of the problems is that
the rural-folk in this country have a
" very powerful leader in Chaudhuri
Sahib to represent them. But, un-
fortunately, the middle-class has no
one te lead them. The middle-class is
not organised. I think from Chaud-
huri Sahib I have to learn how fto
organise the middle class to fight the
farmier's lobby. (int.=rupicrs) I am
trying to organise the middle-class
with your help. I think, what is im-
portant therefere is to recognise that
the middle class has borne the brunt
for a class in the rural areas. Of
course, I am not saying that it should
not be encouraged; they are producing
the marketable surpius which is being
utilised in the urban areas. The whole
question is: Ig this the cost we want
o pay? I would nou liio to create an
impression that evorytliung in  the
budget is anti-city or it is bad. For
example, I am very happy to see in
Chaudhuri Sahib’s speech as well as
in the budget an allocation of Rs. 190
crores being set aside for slum deve-
lopment. I represent a constituency in
Bombay with 60 per cent of the people
living in siums. I still remember, with
gratitude, Chaudhuri Sahib coming to
riiubay and add: ssing a jhovarpoiti
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conference. He may have forgotten
it. But I still remember that it was
a very big meeting which he addressed
and. I assume, that that meeting has
still left some memory and that is why
Rs. 190 crores have been kept aside,
for the first time, for the development
of slums, particularly, fer the provi-
sion of drinking water, bathrooms and
S0 on.

1979-80—Gen. Dis,

Similarly, a tax exemption is being
given to companies for research and
develepment. It is something wvery
good. Only 3§ per cent of the national
income is being spent on research and
development in this country whereas
other countries, like. Japan are spend-
ing 7 per cent because, in those coun-
tries, the companies are being en-
couraged to spend on research and
development, This is something which
is very goced and I welcome it.

What I am worried about in this
budget is the induction of a political
philosophy which, in my opinion, will
lead to a class struggle and class con-
frontation unless some corrective
measures are brought along. Therefore,
I weuld urge upon Chaudhuri Sahib
to raise the level of deficit finance from
Rs. 1350 crores to Rs. 1500, less than
last year. Last year, it was Rs. 1590
crores. If ycu raise it from Rs. 1350
crores to Rs. 1500 crores, it means Rs.
150 crores worth of taxes can be
avoided. That means, biscuits, food-
stuff, kerosene, soap, cosmetics, tooth
paste, all these 1{hings need not he
taxed. I have totalled up all these
things which would amount te less
than Rs. 150 crores. Not only the
rural-folk will be happy but even the
middle class in the ecities will be happy.
In this way, we will avoid the present
confrontation which seems to have
been generated in the country.

What is important is that we should
concentrate on a new philosophy. S0

|

far, we have inherited a philesophy
of maximum taxation and minimumy
collection, What we should now &
in for is minimum taxes and maximum
collection. I think the tax struelure
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erores is made for the steel sector—for
the expansion of the Bokaro Steel
Plant, Bhilai Steel Plant and also
Salem Bteel Plant.

The allocation for the coal sector
haz been increased from Ras. 267 cro-
res to Ra. 348 crores. We welcome
this.

We are also welcoming the increa-
sed allocation for rural electrification;
it hag been increased to Rs. 285 crores.

We welcome the increased alloca-
tion in respect of power production
also; it has been increased from Ras.
2,217 crores to Rs. 2,466 crores.

Twenty-two specified bulk drugs
which are essential for life_saving,
have been exempted from import duty.
There will be a loss of Rs. 7 crores of
revenue because of this. But it is a
sacrifice. Ag the Finance Minister has
sald, we have sacrificed Rs. 7 crores
by taking out the import duty from
these specified drugs. I welcome that.
But at the same time they have levied
taxes on other drugs which are also
essentisl for everybody, for kisans and
also for urban people.

We welcome lifting of the levy ©on
raw tobacco.

There are a number of things which
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loss of revenue on account of pro-
hibitlon. I raised this question in
the Consultative Caommittee attached
to the Ministry of Finance, and I am
repeating the same thing here also,
This means that if they scrap prohi-
bition and re-introduce prohibition,
then they are eligible for aid for the
revenue-loss. Because the Seventh
Finance Commission has said that,
gince Gujarat and Tamil Nadu
are ‘pioneers’, they are not eli-
gible for the aid. This is not a cor-
rect view., The revenue loss must
be adjusted by the Finance Ministry;
some allocation must be made to
Tamil Nadu and Gujarat for the loss
of revenue on account of introducing
the Gandhian policy and also the pre-
sent Prime Minister's policy. Tamil
Nadu is losing a revenue of about
Rs. 120 crores per year.
the hon. Finance Minister through
you that at least 50 per cent of the
financial loss on this account must
be given to Tamil Nadu. Then only
they can implement the prohibition
policy in India. i

Lastly, I come to the point as to
how taxation has increased as com-
pared to 1078-77. I will give the
figures of additional taxation. In
1978-77 it was Rs. 55 crores, in 1977-
78 it was Rs. 142 crores, in

340



people will gay that all Budgets be-
fore this are BC., before Charan, and
those after are after Charan. Even
the Budget of last year will be 1 B.C.

quoted from Pandit Nehru when he
sald, ‘All clse can be neglected but
agriculture cannot be neglected.
While it is true that lip service and
verbalisation existed with regard to
agriculture, this is the first time that

PHALGUNA 23, 1900 (SAKA) 1970-80—Gen. Dis, 342

is what we call a structural re-allo-
cation of resources and the economy
between the haves and the have-nats.
Society to-day in India, whether it is
economically construed or politically
construed or socially construed, |is
entirely pyramidal with a small apex
and a huge base. Whether this Budget
doeg or does not change this pyramid
or attempts to change this pyramid
or not to gomething more spherical in
favour of larger middle classes, rural
and urban, and which shall satisfy
Dr. Swami is the question which, I
think, will become evident as we go
along. .

I would like to state ong more rea-
son why this Budget is epoch-making.
More than Rs. 75,000 croreg has been
spent in the last three decades. What
kind of an impact has been made by
this Rs, 75,000 crores on employment
in a major way in the rural sector?
Despite all our efforts, today the entire
market of India is not more than 9
per cent of India’s population for the
goods the urbanised industrial sector
produces, There are only 60 million
people who buy out of 650 million
This Budget is an attempt to

the purchasing power
have not had it thus far.

Having said this by way of intro-
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new theories—a new growth-oriented
theory or a new investment-oriented
theory. Mr. Peter Thornycraft said
these words which I will never for-
get. He said:

“There are three things an intel-
ligent human being should not
chase a bus, be should not chase a
beautiful woman and he should not
chase a new economic theory, be-
‘cause if he waits long enough. an-
cother one will come aiong!”

I want to congratulate our Finance
Minister in not chasing these new
economic theories, What in fact he
hag done is to base his budget on
commonsense for the common man.
Whether he will stick to it or not is
another issue,

I want to say a few things about
the remarks he had made before pre-
ser.ting his Budget. One of the things
he mentioned was that the public sec-
tor surpluses have been very dis-
appointing,

I have just one suggestion to make
here which I think, our Government
should take note of not with a sense
of humour but with a great deal of
seriousness.

I believe that our public undertak-
ings are so large and are so mismanag-
ed or they are so inefficient, they are
wasteful that a time has come because
of the size they represent, just as we
have a separate Railway Minister
with a separate budget for railways,
for the public undertakings too, we
ehould have a separate budget.

One cannot give the kind of atten-
tion needed in a general budget be-
cause we do not have the time. Even
in the discussion of the Demands for
Grants, we do not have enough time
to discuss all the ministries and to
deal with such a magnitude of things
with which the budget is condemned.
I find for 1979-80 Estimates, there are
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certain priorities given for restruc-
turing. I find them 'with a certain
amount of happiness and yet with a
certain amount of hesitancy. For
instance, for the plan outlay of Rs.
1800 crores for agriculture and rural
development, though small it may be,
only Rs, 258 crores have been ear-
marked for integrated rural develop-
ment. In the rural sector, if the
poorer classes are to have the benefits
from this budget, then we need a
much greater ailocation for rural in-
tegrated development—not only Rs. 258

crores. 'This is only a microscopic
amount as compared to Rs. 18,000
crores of the entire “udget. I want

to congratulate Chaudhury Saheb here
also for the food for work that has
been included. However, only Rs. 50
crores initially has been earmarked
for this, With more than 200 million
people living below starvation level—
I would not say ‘poverty Ilevel’
to earmark only Rs. 50 crores, I
think, is a very very meagre amount.
I would suggest that in tackling per-
haps-100 million of the people who
live below the poverty level or star-
vation level, perhaps, the figure of
Rs.. 1500 would have been closed the
need, But, perhaps, there are other
limitations about which I am not
aware.

Even on the question of earmark-
ing of funds for rural electrification,
I have something to say. I remember,
I went to see the place where the
Battle of Plassey took place. I found,
in a village nearby when the sun was
setting, a little boy straining his eyes
to read with a hurricane lantern. I
will tell you two things. If we spend
only Rs. 285 crores on rural electrifi-
cation, for electrifying the 25,000 vil-
lages in 1979-80, from the  figures
available, it will take us 15 years be-
fore we prevent that kind of situation.
Here I would stress on one thing.
Where the people use only candles or
hurricane lanterng for lighting, you
levy a duty on kerosene. It 'will not
only hit the wurban areas but it will
also hit the rural poor.
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they did with one stroke of the pen
was that from more than 700 and odd
multf-millionaires it just came down
to 8 people overnight and the way they
did that was to impose a prohibitive
death duty, so that children do not
unduly beneflt from the accumulated
wealth of the parents, not mostly
through illegal means. Mr. Deputy
Speaker, Sir, the hon. Deputy Prime
Minister has also mentioned tax
evasion, I do not know about the ex-
perience of others but I can say this
that in Calcutta, the Income-tax De-
partment represents a Frankenstein.
Of course, for those who know the
ropes, it is a good boon. There is tax
evasion in a large measure because of
collusion. I can show you ways and
means which are used by income-tax
experts to help in tax evasion, I don't
think I need elaborate this point, We
need to look into this kind of thing

Mr, Deputy Speaker, Sir, there is
another reference here—a very inter-
esting reference, It {s stated that the
income from the cultivation of mush-
rooms will be exempted to the extent
of 1/3 or Rs. 10,000 -whichever Iis
higher. This is a very good thing, be-
cause, I myself have “een encourag-
ing educated unemployed people to

empted from taxation, I am sure that
this House is aware of the number of
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have beess justifiably. memtioned; I
would like to add my bit here, Fesber-
day and also today there was a sveit
deal of talk about chocolates. Sir, the
two largest producers of chocolates
in the country are Cadburys . and
Sathe. Because of this fact, I am not
particularly sympathetic to those who
want a revision in this matter!

Mr. Deputy Speaker, Sir, I would
like to say one word before I close in
regard to this matter. One of tha
people I greatly admire was returning
to India after she gave a talk abroad
to wealthy people. I would like to
repeat here what she said, to the
wealthy people of our country. She
said: ‘Live simply so that others may
simply live’. I would like to congra-
tulate the Finance Minister because
he has taxed those who have the capa-
city to pay and diverted money {from
unproductive sources to productive
channels.

I would like to conclude »y making
a reference to what Dr. Swamy has
said. He sald that there are three
kinds of budgets. I don’t agree with
that, There are four kinds of budgets.
He sald that there are three kinds of
budgets, namely, administrative or
colonial budgets, planned budget for
growth and planned economies, and
thirdly, budgets of Ilobbles, But I
would like to add to this a fourth one,
namely, a People’s Budget. By no
stretch of imaginatish is this budget
entirely a People’'s Budget. But may
I say, Mr, Deputy Speaker, Bir, fhat
this represents a first major step in
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[ Tt ATz
o ﬂmawwﬁgm;%ﬁﬁmﬁ%%
T g9 TATH & AT FET ? TH AT AT AT
fira WS ST FUA ot AAE A 1

“If people by a plebiscite elect a
man to be a despot over them, do
they remain free because the des-
potism was of their own making?
Are the coercive edicts issued by him
to be regarded as legitimate because
they are the ultimate outcome of
their own votes.”

QF WAl qIEq : IF F19_wgar & 7

St T AT : 4 F AT § AT gAEeaq
ftogw o gy A ;A&
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qAT F W a7 ¥ dzw & fogdm &m
&1 T g 37 & forg redane & ar @i ?
4T qAT WA IIT & AT AW FT OF OF qear
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qeaX | &1 a1 39 FE | USAATET av
T ATAT § AL | AT ST A Zear &Y v | AYA
T A2 99 W & | F9 qAT aF FAT @Y, AL
wq e aq @ &

Ha F AT T T | § Avef) St 3w AT
T g 1 A gy 7Y aww J fr e & fag
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SHRI EDUARDQ FALEIRO (Mor-
mugao): Sir, on a point of order. The
ponvention of this House has been
that on important occasions, such as
the debate on the President’s Address
and the General Budget the Minister
concerned of the Cabinet rank should
be present. Apart from that, only to-
day morning the Speaker did advise
Shri Charan Singh to be present here.
Further, Shri Charan Singh was present
here. But he walked out very coolly

' from the House, which is not merely

a snub to Shri Raj Narain but also an
nsult to this House.

MR. DEPUTY-SPEAKER: ] think
Shri Raj Narain can take care of him-
self,

SHRI EDUARDO FALEIRO: The
Cabinet Minister should be present here
during the budget discussion.

A TR ART@ © WX S FET B
w1% ATEfaF AT & &1 Ed qEg 71 Iw
A T Ow ogwaT £ Aed & averlad
WE F TEHT AT AT AMEE | WY
I T 1A AG & a‘raaaiv#saﬁa‘as
AR I AT ST FL,  gW Tiidamedy S
FTAF 3T H 2 TG €

SHRI PATTABHI RAMA RAO
{(Rajahmundry): Mr. Deputy-Speaker,
Sir, I have been following the Central
Budget ever since Mr. Chintaman
Deshmugh has been the Finance Mini-
ster in early Fifties, that is, over a
quarter of a century. I find this Bud-
get different from the previous Bud-
gets, I say that this is the first Budget
perhaps where in rural folk have been
thought of, the farmers have been
thought of, and I congratulate and
thanks the Deputy Prime Minister and
the Finance Minister, the Chaudhry
Saheb, for that. His intentions are
really good, but how far have they
been put into action is the question
here when we go into details of the
various proposals he has made in the
Budget,

He made a Budget which is most
disappointing not only to the urban
people but even to the villagers, parti«
cularly the farmers as well as the
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farm labour and the poorer sections
there. In one way the Finance Minister
is very impartial because it affects
everybody, every poor man, every
middle-class man, whether he lives in
a city or a town or a village. (Inter
Tuptions). So, I analyse and tell you
that this is said to help the farmer.
But then how does it help the farmer?
Maybe the excise duty on the light
diesel oil has been reduced, But then,
where is the light diesel oil uysed? It
is not on the tractors, For tractors
they have to use only heavy diesel oil,
That way the farmer who uses the
tractor has to spend more. But then
how many farmers own tractors? Tak-
ing into consideration the agriculturists
and farmers, how many farmers have
these tractors? Very few of them. So,
even if it helps, it helps a very few
people. Then the real point is that
the Finance Minister has reduceq the
excise duty on inputs like fertilizers.
Even there let me say, how much does
it help the farmer? What is the reducs
iion now? If you see, it is round
about Rs. 5/- a bag on urea and some-
thing less than this on the other fertis
lizers. Then what is the position? He
may have reduced the excise duty, but
then by the time this urea or the other
fertilizers reach the farmer, how much
does it cost him? It costs him just
the same or a little more for the tax
on petrol and diesel oil means the tax
on the poorer sections also, not merely
on the well-to-do people for these
commodities have to be carried to the
village by lorries. Lorries use either
diesel oil or petrol. This will naturally
affect the price of the commodities that
have been brought to the village, Does
it not go into the account of the villa-
ger? Even granting that there is some
concession for all these, the poor farmer
may have the mental satistaction that
something better has been done this
year than in the previous years in the
Central Budget. But what is the re-
sult? No doubt, as they have said, this
year the production of the commodities,
particularly rice and wheat, has been
quite good and encouraging, but un-
fortunately there is diserimination in
fixing the price of rice in relation to
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the price of wheat. Whereas the price
of rice is Rs. 80 or Rs. 90 per qunital,
the wheat is Rs. 105 per quintal. T do
not know why this dispartiy has come
in. Naturally, the farmers in the
Southern States feel that there is dis-
crimination. At the price the Govern-
ment have fixed there is nobody to buy
the paddy. That is the position, In
my parliamentary constituency area 1
find that many of the farmers have beén
complaining to me that they are not
able to sell their paddy even at the
Government fixed price and they had
to make distress sale to meet the
revenue and other expenditure. Some
of them even complain that they could
not sow the Rabi crop for want of
money. If they had sold away the
Kharif crop and realised some money,
they could have sown the Rabi crop,
but that is not possible now. Govern-
ment may say that they have done so
much for the farmers, but actually the
farmer does not get the benefit,

Like people in the cities and the
towns even the people in the villages,
the farm labourers etc., have to buy
articles which are necessities, which
probably the Finance Minister thought
were luxuries, such as toilet =oap,
washing soap, detergent, matches,
kerosene etc. Everything that is used
by the villager has been taxed. The
tax particularly on kerosene is quite
high, Naturally, it will fall on the
villager. I do not know how the
Finance Minister thought that he was
helping the villagers, and particularly
the farm people when he taxed all
these items. Probably he thought it
would hit only the people living in
cities and towns, but it is not so. The
poor people are there everywhere, in
the villages also. So, that way this
Budget is not really helpful to the
villager.

The petrol hike is as much as 68 paise
per litre. It affects not only the well-
to-do people who use cars. Is it not
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used by lorries and  other goods
carriers? That means the price of
goods carried by them also goes up.
Apart from that, what about the travel-
ling public in the villages as well as
towns? They travel by bus. What
will be the bus charges now? They
have gone up. Who is paying it? Is
the Janata Government really helping
the poor people? Probably  they
thought so, but in reality it is not so, I
am sorry to say that they must revise
their opinion and try to see that all
these defects are removed before the
Budget is finalised. When the Finance
Minister replies I hope he will pay
attention to these questions and see that
justice is done to everybody.

Even cooking gas gone up. It is
used by the middle and lower middle
class, because the higher strata will
probably use electric stoves,

The only saving grace in this Budget -
for the farmer is the complete exemp-
tion of excise for unmanufactured to-
bacco. I must really thank him for this,
not for the financial help to the farmer
so much, because, coming from a
village I know how it was affecting
villagers till now. The farmer can pay
the excise duty, but the harassment and
corruption of the excise officers was S0
much. That is saved now. So I feel
that is one relief given to them, 1
hope Government will not change their
mind.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Not at all

SHRI PATTABHI RAMA RAO:
There was rampant corruption. Some
of the excise officers have been com-
plaining, and they are very unhappy
about removing this excise duty on
tobacco. They never allowed a 200d
and honest farmer to cultivate tobacco,
because they were always harassing
him, and inducing him to take to cor-
rupt methods. In that way, the Finance
Minister has done good to the tobacco
growers.

In Andhra Pradesh, we grow mostly
rice, groundnut, sugarcane and cotton.
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. These are the most important jtems that
: the farmerg grow. But then does it
really help any of these farmers who
grow these items? As I told you, the
paddy growers is not able to dispose
of his stock even at the price fixed by
the Government, So, he has to sell
his produce at a dlstress price and he
loses a lot, What about the sugarcane
producers? Everyday you must be
hearing in this House how the sugar-
cane growers are being affected and
how they are not realising their dues
and how they are not even realizing
their cest of production. Ag regards
cotton, they are thinking of exporting
it or something like that. Whatever
it is, the farmer does not get even the
actual expenses he incurs for growing
cotton. The only beneficiary is the
tobacco grower and I do not know how
far this will go, because the Finance
Minister may change his mind.

MR. DEPUTY-SPEAKER:
not.

I hope

SHRI PATTABHI RAMA RAO:
This is what I find from the papers.
From his own party there is pressure
and he is likely to change.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHAR] VAJ-
PAYEE): We are a democratic party,

SHR] PATTABHI RAMA RAO:
Mr. Vajpayee has missed Mr. Raj
Narain’s speech. If he has hearq his
speech, he would not have said this.

SHRI ATAL BIHARI VAJPAYEE:
That was also a manifestation of the
democratic functioning of our party.

MR. DEPUTY-SPEAKER: You need
not worry about rice. They are going
to export rice to Russia,

SHRI PATTABHI RAMA RAOQ: It
would not help the farmers, only the
middle men would be benefited. They
are speaking about the development of
small scale and cottage industries in
villages, Tt is really a good and laud-
able idea. But how far jg it possible
is the question and to what extent will
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it benefit the small scale and cottage
industries in the wvillages. In a town,
that is a different matter. But to get
a technician or an expert in rural areag
is difficult because staying in a village
is a problem and they would not like
it. Again it ig very difficult to find
markets for the products manufactur-
ed in the small scale and cottage indus-
tries. We must find markets for them.
Probably if the Minister of External
Affairs helps in trying to export some
of these items, that might solve the
problem. Otherwise, in India, as it
is, we find it very difficult to find mar-
kets for these products and I know that
many cottage and small scale industries
have become insolvent. now.

MR. DEPUTY-SPEAKER:
conclude,

Please

SHRI PATTABHI RAMA RAO: 1
would like to conclude by saying that
there is a classical fisca] maxim that
a tax bites but the loan nurses. It is
better for a Government not to bite but
to nurse,
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SHRI YASHWANT BOROLE (Jal-
gaon): Madam Chairman, whenever a
Budget is placed before the House,
there is always a mixed reaction:
favourable reactions come from those
who get the advantages, who get the
benefits, who get certain concessions;
and adverse comments follow from
those who are hard-hit by the tax.

These are usually the two types of
comments which are made whenever
a Budget is placed before the House.
People speak in different tones, All
of us have read that in the newspapers.
The representative of organized labour
speaks in one tone; the industrialist
speaks in another tone; the farmer in
the third tone; and the downtrodden
has no tone, These are the usual reac-
tions that we find to the Budget pro-
posals.

Budget is really a very important
instrument for socioc-economic change.
There is no doubt about it. But it is
not ‘all in all’’ While offering our
comments, we must bear in mind the
limitations, the restrictions, wifh which
we have to function. Here we have to
see the stage of the economy, where
we stand. What ig the progress of
nationa] growth we can make, what
investment we can make, what distri-
butive justice we can achieve, these
are some typical questions which are
to be debated upon. Of course, it is
legitimate also for them to say about
taxes. For example, kerosene is there,
The tooth paste is there. There may
be certain other commodities also
which may be wrongly taxed, will
make my submission with regard to the
perspective in which we should look
at the Budget. My first perspective
would be: whether the Budget will
promote a self-generating economy and
in between the periods of two Budgets,
whether there will be a growing trend
in the economy. Naturally, in order
to find out whether such a result is
contemplated or not, we will have to
see what are the savings that could be
made, and what are the possible in-
vestments that could be made and for
this aspect of the matter, the criticism
which has been levelled against this
Budget will have to be gone through.

Our learned hon. Member, Shri
Subramaniam who had the opportunity
of adorning that seat of Finance Minis-
ter, has pointed out some things which
are really worth to be considered. What
he has stated is regarding the large-
scale deficit financing and he has fur-
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ther expressed his anxiety in saying
that increased allecation should be there
for development and pot for con-
sumption purposes, Further he has
also expressed anxiety regarding the
savings which are used for consump-
tion and, therefore, he said that there
is an adverse tendency which is in
existence ang that there is no corres-
ponding increase in the investment
which has come over the years .He
also criticised the export-import policy
and the tendency to go in for more and
more imports thereby drawing out of
the accumulated foreign exchange re-
serves. When I applied my mind on
these crucial factors I was first com-
pelled to take a survey of the situation
in which we are. After 25 years of
planning, our inheritance will have to
be looked into. What is it? There is
certainly an infra-structure in some
aspects which is readily available. But
we find that 50 per cent of our people
are below the poverty line. And it
would be no exaggeration to say that
70 to 80 per cent of our people under-
nourished and 4 million people are
chronically unemployed. We find that
there is an inflow in the labour sector
at the rate of five million a year. There
are underemployed persons who are
in plenty and who are getting work for
three hours or so. Now, this ig the
capacity of the Indian population who
can contribute nothing to the budget.
What has to be seen is this? Is there
"any financial capacity to generate our
own resources and to put that for the
purpose of the budget? 80 per cent of
our people are not in a position to
save anything and hardly there ig any
hope of generating our own financial
sources for implementing our budget.
Therefore, what is the other alterna-
tive? The other alternative is this.
‘We see in India that there are few rich
houses. Dismantle them and take their
wealth and go ahead. What will be
the contribution to the nation? That
must also be considered. Of course if
is highly necessary that all these

monopoly houses who have evaded the
taxes will have to pay the taxes and
for that purpose, stringent measures
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will have to be adopted by this Gov-
ernment. That is highly essential and
that ought to have been done. .Now
comes the real question. In generating
the resources which are necessary
for our economy, what has been
done by our Finance Minister,
Shri Charan Singh? He has only
tried to give new perspective, a
new orientation, to the rural as-
pect of the matter. That is in certain
fields, there is enhancement of the tax.
We find that enhancement is in the
luxury sectors. Luxury for one is the
necessity of another. This is a simple
maxim. We have to see whether a
thing becomes 5 luxury in the economic
situation of the country. You are
putting yourself in a particular society.
May I know here from you whether 3
pressure cooker or coSmetics have
entered a village? By no stretch of
imagination have they found an entry
anywhere? The population living in
villages is seventy per cent, They have
never touched the motor ecars. They
only go by taxis or by any petrol
driven vehicle, once or twice a year
That is the fun of it. They use wood
as fuel. Their wives do not know the
cosmetics, They are never known to
them. Even no soap is found in the
house. Hardly a few houses on occa
sions like the marriages etc. use them.
Such is the living condition? We have
never tried to analyse it. We have
never seen about it. That is why we
found that it is too ridiculous to have
taxation on Some of the items like
soap, tooth paste, ete. Take for instance
the refrigerator. They have never
seen refrigerators at all. How many
houses have the refrigerators? There-
fore, what the Finance Minister has
done is this. He has enhanced the
rate on luxury items like the cosmetics,
air-conditioners, refrigerators, stereos,
high priced radio sets, steel furniture,
domestic appliances instant coffee ete.
These commodities which have been

chosen may be the necessity of some
few families. But, on the whole, they
are not the necessities at all of the
majority of the Indian people. There-
fore, 1 would urge upon the Finance

T



360 Budget (Gen.)

Minister that so far as kerosene is
concerned, this needs to be re-consider-
ed because it is used generally for
lighting purposes by the villagers where
electricity has not even reached. There-
fore, it must be taken out of the taxa-
tion

Now, what our Finance Minister
Shri Charan Singh has done is to give
exemption on matches in the small
sectors, carpets which are handmade,
lowpriced footwear etc. Also the
exemption is on lifesaving drugs. Then
there is exemption for LIC investment
upto Rs. 5,000/~ for the income-tax pur-
poses. Upto Rs. 12,000 the income-tax
at a lower slab will apply. On
wealth tax upto Rs. 10 lakhs the
previous rate is maintained. The
quantum of tax-exempt profit in case
of consumer cooperative societies is
raised from Rs. 20,000 to Rs, 40,000.
As advances from commercial banks
to rural areas 1.5 per cent of the
advances will be exempted from in-
come-tax. I have quoted only a few
instances. Simultaneously, the increase
which has been made is the income-
tax surcharge from 15 to 20 per cent.
Wealth tax for amounts between Rs. 10
‘to 15 lakhs is raised from 2.5 per cent
to 3 per cent and above Rs. 15 lakhs
there is increase from 3.5 per cent to
5 per cent, These are the increases
that have been made. By no stretch of
imagination one can say that the
budget is a distortion of the relity
which exists in India. In fact, they
take note of the real and factual posi-
tion and the economic condition of the
Indian people as a whole, and try to
meet it in the circumstances. Much
has been said about the farmers and
the benefits which they will derive
from budget. 1 have a grievance when
they are ingled out as a class of people.
You will find even in the case of far-
mers the concessions which have been
granted considering their problems and
considering the help which is necessary
to be rendered to them have been very
little.

MR, CHAIRMAN: Please conclude.

PHALGUNA 22, 1900 (SAKA) 1979-80—Gen. Dis, 370

SHRI YASHWANT BOKOLE: A
word about the concessions which have
been given in the excise duty on urea.
Madam, prices in the case of urea have
gone up tremendously and the farmers
do not get the fertilisers in the open
market without paying appreciable
black-market price, Then there is
duty on diesel oil which has been re-
duced. Well it is a very paliry amount
which would help farmers only in three

States, namely, U.P. Gujarat and
Karnataka.

MR. CHAIRMAN: You have to wind
up now.

SHRI YASHWANT BOROLE: I have
some apprehensions regarding the
performance of the public sector. As
we know, it is very unsatisfactory. We
have invested about Rs. 12,800 crores
in this sector but we find from the
report submitted by the Study Group
that their performance is highly un-
satisfactory and they are expected to
give 10,000 crores to the finances for
the Plan budget in the next five years
which it will not be possible for them
to do so,

MR. CHAIRMAN: Now, I call the
next speaker....Shri K. Suryanara-
yana.

SHRT K. SURYANARAYANA
(Eluru): Madam Chairman, I am very
happy to express my gratitude to the
Minister for Finance and the Govern-
ment also for having taken a bold
step to help the farming community.

Madam, it is self-evident that the
economic independence of any nation
must be based on self-sufficiency in
food production. That is the basic
thing of our economy. Earlier 50 peT
cent of the national income Was from
agriculture and now it has come down
to 44 per cent. Mr, Chavan told me
yesterday  about it and I am very
happy. But, Madam Chairman. still
75 per cent of the rural population is
dependent on this. Even though crops
are good and paddy is coming to the
market and rules are peing framed
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[Shri K. Suryanarayana]

and several officers are being appointed
in Food Corporation of India yet in
Andhra Pradesh they have opened
purchasing centre for name-sake
only. Yesterday also our Chief Minister
complained about this. Even though
the high-yielding varieties have been
grewn by the farmers in Andhra Pra-
desh the Central Government has not
come to the rescue of the farmers.
Punjab has also adopted the high-
yielding varieties of rice but they are
not consuming even one per cent of
the rice. These are to go only to
other parts of the country and also
outside the country, There is no
purchasing capacity for the agricul-
tural labourers in the villages. Even
though the prices are low they are
finding it difficult to purchase this in
the government shops even at control-
led rates, Once when 1 went to my
village recently I saw almost fifty per
“cent of the khariff crop still in heaps,
which had not been harvested. When
1 asked the farmer the reason for this,
he said: “It is because the Food Cor-
poration is not purchasing. What is
the use of harvesting and keeping them
in storage and all that, in my own com-
pound or in the godown?” so, Sir, what
is the use of the Food Corporation if it
is not properly helping the farmers,
particularly, in Andhra Pradesh, by
purchasing the rice? In regard to our
national income, almost 50 per cent of
this income comes from out of the
agricultural sector. But what are
they doing for the poor agriculturists?
Nothing. In Japan the Government
are purchasing rice at the rate of
Rs. 15 per kilo and they are selling it
at the rate of Rs. 13. Subsidy is being
given to the farmers. It is not only
for rice but they are giving subsidy
for fertilisers and other inputs. Here
we have not taken any step in this
direction, We are only paying lip-
sympathy towards the rural population,
I accept that I was also responsible
for all these things because I was also
in that party. At that time I bombard-
ed from the forum of Parliament about
the difficulties of the farmers but they
have not at all considered those things.
That is why they have suffered.
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Now I appeal through the Finance
Minister to the Government and their
party also to look into this matter. The
same policy was adopted by the pre-
vious Government and now you are
adopting the same policy. There is too
much corruption in the Food Corpo-
ration of India and also in regard to
the new sugar factories which have
come up in the last four years. For the
same capacity of the machinery some
factories have paid only Rs. 150 lakhs,
whereas some other factories have paid
from Rs. 200 lakhs to Rs_ 400 lakhs.
They have manipulated the figures and
in this way some persons were hene-
fited. I have brought this to the
notice of the previous Government but
they have not ordered an enquiry into
this corrupt method. I have also re
presented to Chaudhury Charan Singh
when he was in the Ministry of Home
Affairs last year. He told me then
that he is already being criticised by
my party and others that he is appoint-
ing commissions. He told me that he
will refer the matter to the Minister
for Agriculture. But I am sorry to
say that the Agriculture Minister has
also not ordered an enquiry to set
these things right. I hope that the
Finance Minister will take into consi-
deration all my remarks, particularly
in the sugar industry, and take appro-
priate action to order an enquiry into
these matters. I will give all details
in this connection to the Government
in due course. With these words I
conclude.

st o gHe AWM (gd-meEm) :
39, § W9 F FIT AATY AT 7 98
g9 ¢ I qterd &1 AT faary § I@ awe
&ognds & @Irgwr g1 # IAa g
4g G9E S gHIR |IAA NEgd 2-—ag UF a4
aeiz & o9 %7 5{g Tiq 7 736 Mg foar
¢ foed wra ga 4o § aga I4R@wW TR
1S o fora T FOET- 0L GqaT ZAT TEI A
g9 FGI 9T | @ A9 ¥ alg F U
q & fau ga ST ouaeqr AT TEZ | arel A
Twam & faw gardd @ 3 AR g
gl & faadt ww@dr ¥ w17 fFav g ag
AVAYd & | 9! a<@ ¥ ATl H1 VA A
aqd &1 ¥ gwr & | 3@ & fag gmd
aTrTE aaTE F Qi 1 H Agh O gam a6l
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St r At @ 34T svgar g #iE 1% #1 A
7 & fag 1R o @ w7 gl qf syEear
FE A AT @ &1 W a@ ¥ A9
W 5 gaTdy 1 A gweATd € 99 F AH

P AIFIL qgA TATEF § 1 ﬁa‘r-—:mg
fF e a9z # fawst & semaw § @1 7
@7 % SfAg sggear AT L X AT H AR F
AT HT GAEAT 1 g w3 Ay 'nﬁ'zrmn
g Ao AgAT ¢ 6 A1 saisamar @5 @
Iu% fau off sovay g7 F7 syAEAT FY ME 0
gAY grataTa & argal & fag @i gak &l
AT ATEET & AT & 99 % IAL FIN A<l
g+ FY GgA F7 BT AV AL Y )

’ﬂ"l’ﬂ'ﬂ' ®IEAH FHITT F1 (WE § 799
§ @A F WG AP BT (@A w9AT I6
I A FA AT § 99 BT Al I 99 9¢ A1
W1 T AT TEETH} FY @I g v AW
amMe T § F Sarar 98¢ & Q§r § "Aar
g

UF qTd | AA9F Hgar avgar g & fwE
F 9 9T &7 239 AT 1T & IF FT GgW
frar st afgd | FTH F FIF AT T AT
F T GLHIL A 9978 § 98 UF 9gd ASr
WHE I THH 30 FUST ¥ &3T FL 100
FT 797 G FF &1 @G fFar v g wix
e 7g W1 garar A € fF 40 FUE faw w1
FE & (AaT afwT 40 FOg f@qi a99 F:¥
HATql A4l g AFAr | FL e ¥ 16 F
20 FYUT SYIET ¥ SAET 1 954 & #AIL 0F
MIHT FT 5 AT 6 &7 wagd fAw 1 @ A
geEq g1 ST AMfgA #4ifE & gAT FEAAT §
ffga Aoadrg 40 U3 fav & & 78
FFA | TT A9 AT A 39T gUF FgAT AT@AT §
fi staT arEf F1 1 AT Ar9oed (FERET)
g AT W1 SI9IC g gEIT & AArHi A
g 41 fF a9 919 @ A= A °eH FY

STEEHT 1 ST [AL S § W HA H1S ql
aEr g 1 s A wEnl H fEedr 30w

md @ ENY gg gR AEfaarmrar g1 #
gz At g 5 812 9e sarr-aeai & fau g9
9z § gEdarT € S qg o A srAar g R
femat #1 g & fau g awe § gEaw
frar mar g dfew feaAr ad@md 39 3 '
grit  gEHT F1E HeTST TEE qqrAT W4T g |
IW I9E F g FT A T4 T&f gaar g 5
feaw afgms QTN 20 FH FT R |
7% g&ra A1 =rgar @ fw afe gardr gy
I @ew FEAT qEdr & WX Aew &
T AT & A aF 3T AT FT gAAST TR
M H a9 929 & 975 IAL | I HT HI5
qaF go 394 w1 fAe | oF 9% 4 92 gra
BIZ AET gIF AT qF T ATI@N FT qTHA G
FITGEA A HFDT | forgar qar ga &)
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IF &T 94T Agf gIwar & fw wgr @ §ar g |
el 9% 4% &1 @9 g aArfgafagt a8 @
TETEET 2 | IHT NIT HT ST TG TATHT

o7 AR g % ag ¥ ga & fyesr
TATHIE, 98 IAT AIWHET &1 A4 wiy fF
ITTLILT FT AT TGS G &, TADT TF qIed HAX
¥ gar fear sg A1 99 A AT AT JTT
FL | wAT q4T 7S AT &, AT AAAT  HYAT
gigt & faw @39 | &g ﬁmeﬁ% £
frqeY sarfara /I SOy &Y gt &, S a9 9%
g &l FT AUt 5T 7% FF ogEET T v )
w4 g% Ar@l, #¢dl gaal Y geafg a@ng &
SR qF AT AT T 99 O qq O D5 AT
FIEHTL AZT ATAGT | HI 9% qOHI & A%
gin  faar =g & @ @ & 1 ozafag
& Fgar WA § s wam, fagry =
qsT NIW WY 92 4 AFA & TAFT gANSA
g Tifgd | wa AqE w1 W a8 aqd
&A1 F1fegd fF Saar =% agl @i AT T W
FqqT FT OF ddd | AWT HIBH0 AAAITT
gimdg fasmsEr daIFr | AW AR
g o gard aTas gl | TS 9% TIT AR AL
FLHFT & | o IaLwIw & f@y 1 ==l
¥l qeT WAl 991 qgd § qEq war 4 FA
FY a1a WE T FLAT S FfadAe iRy FW
& ara F1% TE FLaT | X AW F AT

gt aEar fFa @ ¥ gun ? T T
qgd IOT 93 FIGT AT AT | FEH 9T
Ffyer gawqa ff 16 7md oY 1 @ FA-TF

TR BITFLITIIIT §7 AN ATTATL |
T 9T TTHT ST 347 |

awErd FwAfal 71 qfw § 3% w-
wrfeat 7t gfe § gende saafor 31 g
g1 quﬂﬁrgfﬁ qrd 31:3@31:
A1 s waw gfqad g | afsas AeEimT
F e s AT § | g7 geAra F wHar-
T ATFETAT FT H GTHIT & AT ATAT
Al @ & AT IEIT IAAT AW A7 g7
FWI@Are 1 wfeT T@IW | uF asfaema
qa%7 Gar oy @ frad art & agi g wrd ==t
TEEET 1 T IWAA A ITF AL F 0F
faadmgarar | @fFT 9% X FAGas
g1 7 far fFen a7 391 #i #11 ag
qEFT g A FHAfAl & 1 wrw fre
FraE FAFAT J4T 7y 9 9 MU 7 I@w |
FEiF O T 2Ei A WA A 14 99 ¥
FHIAL R I-AFAFWE G | 7% FIHFTART
faatfca 7 & s avend fraifea == &)
ATAET & qT3 9 7T IF TF AL 7 F1% &0
£ T 79 frar . 57 w@aew § A
FHET A g ? Agas A Araa ¢ F
g AW qeF | BI B2 g9 FA  FL
ST GTHTT IS faal B <1 FY FE sqgear 1
X | =Y R 9¢ & 7@l afer uraHw §
o T AU FTHFQ@E | ITD fgar H gL
B a<E W B1E sAw Ag fear W owr g
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WATIA T AAA T 39 AL T §IA H 3949
fag e srAear 7 ST F A9 0

A AN AP AT AT S ©TH A9T @l § |
AR 1 B2 BIE a4 I A T Fd § A%
Ao i fFmram g A T=ad
= a9 & YA TF & a=491 & (qu I F1ar
Y2 afimedrarad 1 F Furd
| 90 A 19 & 919 g9 G491
1§ sgaegr gy arfgd . ifew
T & avaeg § FHIAT I TG qEL AW D
FOIX FHIMA a7 T4 Af67 I FHAIAl B
fear feew #t sqaear T3 Fr 1 2 )
fau off FAtwT qATH AT FA®W@ 2 |
AW F TGl qY g FHAT  ®T A
FLWE | TAd art | 1§ a5 @i
F97 AET | FAFT gIaT F fAw awwi
&Y qTF ¥ 1L qrAgrT 4G 1 IATT qAE &
fau g% fgal & < & fag =« fagd
FY WS aq 9 & fau F1E dweq TEH1 AT
frdga e fm g ER G § 9% AL/ A
&1 g8q % fF swaraw § 39 fFar o <@
g1 AR ATH A WIUES FIeEH A WA
grgew # faq §o gragm @ 7 fFar
RfFT oY gaT qoF K GL § ITH A1 H
T AT T@ ATA FT F1E qha A0 fA@ar |
qTaEl A1 ¥ A1 AY AT § SA% avad 7
AT HATATFY TGN 3 T F Ak 7 6 47
TEf At | gW qW F 50-60 Afqwma A
qEETAEATAAE | HICAAAE a1 a@I
ITH i & Iad 14T T A 9B @ (A
IAHY 31 AT AW @rar 27 & faw 7@
saeqr #7AT & 7 FaT Agf I F@rE
FY AT T FA1 ALT SART ATH FETAT AT F |
Y & @19 a1 § a7 w9 4% oF e
¥ aqd w1 s gfesra wiE § araforforg anfa £
FITFH QU IR AZNFTHD 1 A qAW
forg waz ®1 33 F7 AT AT FI@ § AEA
# Mt g & I9 a% 93 o 73 9g9 v
< srawa & frr @ITH mEFr AT ArT q
s 21 oF fag @ g 59 aawl ﬁ
S &7 § A aétm%rﬁrzré_'\aarﬁ% g1
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qr 1 oY qrEet arEA & X § 99% @iy
gy sirar =ifgd 91 1 wifeesw # S i@
@ s & oag o= @ +fgd 1 A
g WA AFAATR G @IE  Sfaan 9 @l g
qg WAl Fgal & =@ of @ & | 9
ATET & A 914 frad § 9Ew ot a g & A
WATAE | ITTI R ATH GEAA T avq AT
‘aifgr WX g AT A &1 '@ tFAT Sar
FTfeT | _

ﬁwrisama"rﬁ%aa*émﬁ:mj
F gAUsT & R mET gaw 5T qARl F
R T F® arET Ag war § g @k 7 A

MARCH 13, 1979

1979-80—Gen. Dis. 376

HIFIT ®1 Fiwar Tifgd #T 3% o T8a a0
qMfEH | W ArEa § A T Siur K
F1 a6 ¥ G Arfed wi qar w@ar =ifgd
fo a@rt 57 a & W o F@ W1 @

g

ot 3w quw faart (@eren aw)
¥F a9 FT A TG FL@T § | AT A
a9 @R a0F ¥ o fawy gw w9ed & o
|t gdwTa gw &1 wifas fegfg @ sgw
aFdI & fau w90 4@ & 1 gt 3@ awe
# gtz |1 qqr feafrarg w1 gaFag W@
21 7@ Fo g fF z@ 9wz 97 uF sl
EHAIT @18 a1 9T ST a9 aqr9 ¢ ard

o,

IATT AFZ H AC FET AT W@ & fF gAdeewe
@ &1 ot s@fex & a7
7z Twiz g1 afsa & far

T a9 G SF gH I91 #< al
arfas feafs 1 gua wmad i
qu =AY #rfas gdwmw ® fT
o 414 99 & WIS § =
SIA uFgEw #1 f9d 160 @ A
FIG & | T9 FT WF P HI
FATAIAL ¥ HT S 9T § |
9T H agqT gEA T A%
SATET AT FT Y F1H 3T AT eAHar
7z ot Faw cfaFas@ T A0
g "X 3a% afed &Y 78 72 F19 g
grd € HEgWwE &1 UPA # g8 IA B
fead F Frer Ay frar &

afFT Tw @3 & g @y S {9
ardr 19 g agag & v fehfow =1 &
9T R, ATA L, TG FHE W E | FEH

fer @ feafa 8 0 mrg w19 S gETd
dmaer dfawm g 93«
i

*3
2 )
”ziigﬂgifﬁﬁ

el
@l -

g usATieE @9
e faar § —

“The proportion of gross savings

in the gross domestic product in 1977-

78 was 224 per cent therefore, lower

i3

70 2 9T facga

than proportions of 23.3 per cent in
1976-77."

us @t ag feafs € 1 9wg oF AR
fafga feafs & fF ag &faw =1 aTay =&
WK I ® @g g W1 Afrrd e
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g =ifgn ok TEwdz @A arfze 9@a
TREAC T I W 9z W@r ¥ 1 gg W

fomr &% ara & 1« &1 el W R Az
TROE ¥ S &9 #1 wr & 9% s
a aga fag g § f& st wedy § gay g
q a1 &t qiafeat qamm ﬁﬁtﬁrﬁn‘%
T E 9T R wwrAg & 97 W 4 A
{9 FATT AT A § Fg eqary A fuw
afy & fagwi & @gm wfeg =1 @ =@
T 9T WL | UAEGE W HHE WE AT
THIE T JF @ & | TW F eATHITAS WAL
ZAL G137 UFGES 9T 67 9% AT § |
At gl ofsmw HedfEw § s Y
W g aga & @Td g | 4% ar gEme
WA A I & qiy § =1 F7 o gard
W fen o1 @ sw & o wmar & fF o142
a1 ofsms seefea s T @rg sw A
46 ot € f& o 9z 237 w0F =@
FAFRIT AT g AT Faiq fasd  I9 F0
#1 sETedAe jTaw s @t agf  ear
F(Gq 17 q6f g fagd mr-rﬁa‘iﬂ'@r
A FWAT 9T IAN GIEEE AL A
weO! AEN Wr g | F1 gfear A 90 FUS
F OATET ZHT & | Sfeargsx FIWIRAT &
S?WEWEnaTgmlsa"r*mwm
At garer dv-fawrw s € g § sy
gmaammaammta%rqm

In revised estimate while Plan

expenditure has risen marginally by
Rs. 7,431 crores, non-Plan expendi-
ture has gone up to Rs. 12,288 crores.

gg gz Jsfr FEarsi 4 &wr fHeAr 9w
T aue § W TE 9¢ AT g@e
g 1| zHfag ¥9 gue # gak faq
gwéfmawqi‘rqa: oy FHIAT
FET T8M & TF ardt feafaai
ﬂﬁﬂﬂﬂii‘fﬁﬂgﬁﬁﬁﬂ“{vﬁﬁﬁ it
taFre wrtsw & ar dsfafeedfea @9 &
o ot A-refiET @9 & 9" F1 FF %
o 99 &1 &8 drefdEa gamr S@mo
irwwgfﬁ:ra?aﬁaﬁﬁmg 7
agl frrr AR Z@ & a A A
gar g f5 o m=ga Oar Hwma dor
T §7 9§ § @gd § ged usg

-

il

44

43

Sl W MW 42 %Ed § [ gd #
mefET 1, W F1 AF3T FdE FET
wifgr ag faegw w@rg o1 g & a1 &t
gow 3w g fow | o AIEAT FT
A F@AT § IF F FIC TFW A9 IF
oY @ifas ooy sra 0 @ia €Y 3w F AeEe
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UF I FT AGEEIT FA@T G /T A
qua & srgfwar 9w ox o IF it
SH | 93%g & §F TWEEE a1 SiEh wes
L § ai® ¥ #HT a@wd gseiFw
A GTE ¥ AR aWA ST GIEAT F @@
€ w1 gEEm & 1 wdfRg sieEc
dfo qdc IHIA 7 47 agd % FaT & —

Thorough examination of public ex--
penditure by an independent body
would reveal plenty of scope to revise
avoidable expenditure and release re-
He further said
that if this is done, additional taxation

sources for the Plan.

and deficit financing may not be re--
quired.

a’ttmﬂ@ffsamﬁqiﬂm%qﬁﬂ-
e gfeqse arel, afsos UG HHTT
T TEH fﬂrwmﬁzﬁﬁzamwmm
QFIGH, THIH FEHTC & FATI-TATT @S A7 g1
§ I %1 3G, ofsas wAy, afias wEaET 51
TEY TEATA g1 W & 59 T H9AT A9 & |

TR A F XS A agr & 1 ag S T
€ 39 O F1 T% aw @ed F faar sma, gar
# AE gEwAAT, 9 & AL TENT | gAY g9
UHATHT & F1 T A EAT § I HI GeH HLA D
fo =@ % ai= & agframdr afads saTERT |
ary € q1a a1 area T ag 3% w9 g 6 wwer
Freaa fafmdl a9 & Aream §ad #7123,
ag 781 g1 gl & | T AeAraqi F1 39 & fay
1A FIAT GAIT | 779 Aifqe AT darag F1
ah iR &% AET TEgar & a IAN "G
SATALE EIAT TSAT | TH & 419 &Y 5y 2w
o1 fea w47 90 | Faar qidf #7 difar 77—
WITAATT g5 T3 gU §—Ia| 7 dara IoEArav
AT g & wra AW d Arag ad=r & fv g
Hama & erieq faw =T fau 18 #T @
W& a1 97 9 fa= gt agr @A F O
I q fa= fGFar o awar @ e ot & oy
fa=nT &Y mwar £ 1 39 oF BETE W A
gftz & ard <SSt &1 dar-wrEr 3| a9 g #iK
I & ATETT T HGH STH2H 1 HiF 97 & |
Y 5/ FT 1T agd HAWF |

AT &Y 19 TF 1 FT FST Zoell LEICIREH
s S fasislca @ adt gz 3 &1
T FOm Aar g wizaTET T g
& af § 99 q Faw qvTd fRaRl T Frwar
TEY G0 | Y AT Gvae 99 HT AGET gAT §
39 A 7 AT F WE AT FE TG [F AT
B g ard fram § § I8 &7 samET s
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[y o=t waor fardt]

FRENTE AR aw e Fagsr o
TG gad T0a fFam @) T IeaEre
SAIRT 0 ¢ W T4 9F @8 A adT 8,
|IE T IS0 92 A1l g | g6fad ag @ gz
AEgagadrF g aa g

gl 9% Tt AT A a1a &, IE1E &@
w7 o 918 ¥ &7 9T 99 T, FfE T aEw E
fora, 7o & ardArgSiA & fag age s amaEy
BT GG FIAT TAT, TG IH F A& g
ag o FaAT @ foF g S 7 S fewi ey
g ag a5 A 9 | gEgfez ¥ g feaw g
gt gagraraara g1 wirere feam §
¥ IW T ITAA F Al6 S9e4 FY agram 3
¥ a8 i ST SEZT IZFAT § | AT Y ATHIO
fd1 # AT AT g 9T 9T qgAr § )
#fe ®1 mafs aad aug ag ave o gfec §
Tt a3t o R dw A i ww afwy g 9w A
& g fear smd qrfy wlT a faaa qaw
Y wrter: feaf gud qar sasr q¥faT qrax
CCAl

raE A arg s asd s sfe fam fmm §
T gIEY F AT A quAl ofrw F A
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SHRIMATI V. JEYALAKSHMI
(Sivakasi): Madam Chairman, hecause
of the unprecedented appointment of
two Deputy Prime Ministers in the
Cabinet, we have the misfortune of
having a Deputy Prime Minister in
charge ofl the Finance portfolio and
so, the maiden budget, he had presented
is an unprecedented one with a huge
deficit and a heavy dose of taxation on
the masses and the middle class people,
We have to agree that while they are
unanimous in their approach to the
party policies of the Janata Party or
not, they are similar in one respect—
they are both adamant and unrealistic
to the needs of the common man. We
can very well understand this. from
this budget.

While presenting his budget, the
Finance Minister declared that he i8
going to minimise the disparities gmong
the people. How? Is it by taxing hea-
vily the middle class and poor people!
Even items used by the poor people
like kerosene, soap and bidis have been
taxed. The Finance Minister has him.
self stated that 25,000 villages have yet
to be electrified. JIf so, why has he
taxed kerosene? How far is it justifi-
able? Should they go to the old days
of having deas? Why should kerosene
be taxed like this? Whether it is the
rural poor or the urban poor, the poor
are always poor. Why should these
items used by them be taxed?

A concession show had been project-
ed to the farmers, It is a mere show-
Even then it has been bitterly criticis-
ed by the urbanites, because it is in-
tolerable to the urban critics. But if
the urbanites have been patience to go
through the facts and figures caveful
ly, they would come to kmew how the
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per hectare is only 24.8 kilograms, If
it is so, the small farmer and the mar=
ginal farmer would use a maximum of

Jab and U.P, It is very unfortunate to
observe that the Finance Minister feels
that India consists only of these four
States. .

The next item, Madam, is reduction
in the rate of interest for the loans the
farmer has borrowed from the Agricul-
ture Re-finance Corporation. Instead
cent he has to pay interest at
of 11 per cent for the loans
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contributing mope than 42 per cent to
the national economy. If {s, how much
funds ‘had been given ito the Agricul-
ture Re-Finance Corporation and how
much hag been given to the Industmal
Development Bank of India? I (o not
have any grudge with the industrial
development. Without heavy :ndus-
tries we cannot survive, Without
heavy industries agriculture also can-
not be modernised. That I agree. But
to what extent these poor farmers have
been exploited?

The industrialists are enjoying all
sorts of loans, all sorts of benefits at
Jow interest rates in the name of soft
loans, subsidies, raw materials nt gubsi-
dised rates, the excise duty reduction
for the imported machineries and cash
incentives tp their exports also. How
much of our revénue has been given to
the salarieg class living in the urkan
areas in the name of dearness allow-
ance and bonus? Even small conces-
sions to the farmers are not tolarated
by these critics. If our industrialist
produces more, he is praised. But if
the farmer produces more, he has to
perlsh with the crash in prices for his
produce. (Interruptions). 10 millions
of peasantry go below the paverty line.
Madam, you are aware of the sieep
fall in the prices of paddy, sugarcane,
potatoes, chillis, oniong and cotion.
Unless a remunerative price is fixed,
the farmer canmot be protected. The
bare need of a farmeér are freedom
from the liability of loans, remunera-
tive prices for his produce and market-
ing facilities. You may argue that co-
operatives are daoing a landable ser-
vice. They are getting money from
the Reserve Bank at the rate of 6-1/2
per cent and they are giving loans to
the farmers at the rate of 10-1/2 per
cent and 12 per cent, and the Scheduled
commercial banks are lending at the
rate of 16 per cent interest. The diffe-
rence of 5-1/2 per cent is collected
from the poor farmer just to feed the
white-collared
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crop loen, he is chargeq penal interest.
To avold gll these anomales, regional,
rural banks were started, but what is
happening there? There also, the
same situation is prevailing. Money
had been collected in the name of depo-
sits in the rura] areas, but that money
has been drained to the urban areas.

MR, CHAIRMAN: Please conclude
now. You will force me to call the
next speaker.

SHRIMATI V. JEYALAKSHMI: A
sum of Rs, 103 crores has been allotted
to rural industries, but the question is
what kind of indusiries are to be
started and who would be the bacefi-
claries? Even the existing industries
like handlooms, match industry etc,
are all crippled and are in neeq of
marketing facilities. The handioom
industry is not able to compete w.th
power looms. The recommendations of
the Sivaraman Committee have not
been implemented yet,

MR. CHAIRMAN: [ am sorry I have
to call the next speaker.

BHRIMATI V JEYALAKSHMI: Be«
fore concluding my speech, I request
the Minister to withdraw the taxes on
kerosene, bidis and washing soap. He
eould very well coliect this amount by
taxing the social evil of glcohol and by
a vigorous drive in the collection of
arrears of taxes which has amounted
to Rs. 1000 crores.

SHRI G. BHUVARAHAN (Cudda-
lore): There is no quorum,

MR. CHAIRMAN: The gquorum bell
i3 being rung. Now there is quorum.
8hri Purnsnarayan Sinha can start his
speech.

SHRI PURNANARAYAN SINHA
(Teapur): Madam Chalpman, some
eight weeks ago, when Mr. Charan
Singh took over as the Deputy Frime
Minisier and as the Finance Minister,
Be mpde it clear to the State Chiet
Mindsters that he would make it an ag-
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Rs. 1385 cores as uncovered defioit. At
the time when we are formulating the
Sixth Plan, we need money, We have
also got to give some relief to the agri-
culturists of the eountry....

SHRI G. BHUVARAHAN; There 18 no
quorum again,.

MR. CHAIRMAN: Let the quorum
bell be rung.

1725 hrs,

STATEMENT CLARIFYING ANS-

WER GIVEN TO 8.Q. NO. 322 RE.

PERCENTAGE OF COAL MINES AF-
FECTED BY FLOODS

. s+ Now, there i&
quorum.  Before the hon. IMember
continues, th Ihui}f Minister, Mr.
will make g statement
to clarify certain points.

THE MINISTER OF ENERGY (SHRL

|
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included in the Question Paper for to-
day about the percentage of coalnines
affectsd by floods. In reply to a speci-
fic question by the hon. Member, I
said that nobody lost the job because
of the floods. I also added, '"They only
did not have work for some days and
Bo worker was laid off during the
floods’. But according to the informa-
tion I received later, it appears that a
minimum number of workers were
laid off for some time. This informa-
tion, 1 thought, I shouldl share with
the House..

GENERAL BUDGET, 1879-80—GENE-

RAL DISCUSSION~—~Contd.

MR. CHAIRMAN: Mr. Purnanara-
yan Sinha will continue his speech.

SHRI PURNANARAYAN SINHA:
As 1 was saying, there is a steep rise
in the taxation of the urban middle
class,. We have seen, over the years,
that the lot of the urban middie class
has improved to a considerable extent
in spite of the mixefl economy and
control at warious stages. It may be
recalled that the consumption of pet-
rol, the price of which was steeply

Indis today is not the same as it was
ten or fifteen years ago. Therefore,
how the middle class may be conmder
ed as hard-hit by the steep rise n the
taxation. But when we need money

PHALGUNA 22, 1000 (SAKA) 1070-80—Gen. Dis, 386

But then considering the Jot of the
poor people, the poorest of the poor
in the rural areas, there is reason to
think that, perhaps, the budgetary pro~
posals would not benefit the poorest
people in the country. For sxample,
the excise duty on fertiliser has been
reduced. But fertilisers will be pur
chased only by the people who use
powerﬁllerl,tmmmmdmon,m
do large scale cultivation, the yich far-
mers, the well-to-do-farmers, the or-
ganized farmers, the farmers 'n the
plantations like tea, coffee ang rubber.
It is only those farmers who use ferti-
lisers who will be benefited by this.
But 90 per cent of the cultivators of
the country do not use power-tillers.
They use ploughs and bullocks They
do not have the means to use that
much of fertilisers as may help them
to earn a little more money. In the
same sense, people who depend on
lhinplﬂ:ehme,mmchmw
costg R&. 2.50 more per cyclinder which
is used mostly by the urban middte
class people will be affected. For ihe
poor people kerosene stove is the only
cooking instrument. They will be hard
hit. At the same time, people who
smoke Bidi and cigarettes will have
to pay more. Then take the detergent.
'I’huilconﬂduedtohegdauyneuu-
sity of people. It is needed by the
rich as well as the poor. In nur apres
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sbolish the tax on poor people’s
erticles such as kerosene, detergent
soap and all that,

Another thing that needs to be ccns:~
dered is the deficit finencing. It is
something strange that he has left &
gap of Re. 1355 crores uncovered which
is the net deficit after the taxation.
Bir, deficit financing 18 a luxury of the
western countries. In Amedica 40
years ago their deficit was 2500,000
dollars ang it has gone upto 1000,000
dollars, At the same time, inflation
has been such that in the States they
have not been able to control it We
find from current history some States
have got four times of their export
revenue as foreign debts Mexico has
four times foreign debts of their an-
nual exports. Chile, Peru, Poland, India
and Brazil have a foreign debt of twc
times of their annual export revenie
f do not know whether this deficit ol
Rs. 1976 crores which has been broughl
down to Rs. 1355 crores after taxation
would be met from increased exports
or from the Rs. 7000 crores which we
have got in reserves by way of surplus
in food and foreign exchange in deposit
together, Then, Sir, if there is too
much of water or too little of water,
wehave.bndhamstandmenthe
surplus food grains will go to meet the

VT L
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more and more help from outside. Bo
we have only to import more foodstulls
from elsewhere. I do not ind any
mention mbout the promotion of ex-
ports. It ig only tea at times which is
the tota] of our annual exports. But
it may happen that after ten years,
our imports may be two more times
than the total revenue. Yet we need
for our development some money. We
need it for the better planning of the
rural poor. Therefore, I say *hat we
should, at the same time, take . little
care about our financial policies so
that we do not have to face the same
problem gs the other developing count-
ries are facing to-day.

Coming back to my State, to my
region—north-east region it is the sen-
sitive region, For the north-east region
there is always consideration for mak-
ng special provisions. Special provi-
sions were made by the Seventh Fin-
ance Commission and also in *he S:xth
Plan. One thing however is nJssing
here, We had got some money from
the previous regime under Art, 275 of
our Constitution for the benefit of the
tribals. You know that 80 per cent of
the people of the North-Eastern region
include scheduled castes and scheduled
tribes and they are backward. TkLey
are weakest sections of the oeople of
the country. In fact they are naked,;
there are semi-naked Nagas. Ahors In
Arunachal Pradesh. There are semi-
naked people in tea plantations and
also in the plains of Assam. They live
in wretched condition. For the tribal
an additional sanction is necessary
under Art. 275 of the Constitution.
But, from the budget, I do not find that
there is any such prevision.
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in
be done and provision be made
for the purpose in the budget for the
tribals and to raise
theyn from the gutters in which they
and from the neglect in
which they are Living to-day. In this
connection, I would also say something
about the backwardness of the whole
region. We have to ask for two more
bridges across the river Brahmaputra

was the only source of river naviga-
tion. Today we do not have any fur-
ther navigation facility. So, we need
more road bridges across this river.
We asked for four but we got only one
last year We need two more, one in
the lower Assam for linking both sides
of the river at Pancharatna-Jogigopa
connection, that is, in lower Assam and
another in Dibrugarh in Upper Assam
This will link Arunachal, Nagaland.
Meghalaya, Manipur and Tripura to-
gether, There are transport bottle-
necks, This will almost go. For that

get to provide for all these projects.

Secondly, Brahmaputra River Board
is coming up. The Bill has been pas-
sed by the other House ang it is still
to be brought before this House,

can be taken over by this Board for
the floods. Fortunately or
unfortunately, this time, there were no
floods in the last flushes which usual-
ly occur. There was drought. But
i perennial in the North-Eastern

ares of the Brahmaputra river. That
suffered a lot due to floods.
Thereiore, we have asked for the set-
Brahmaputra River

'ombon&.ﬁatmnmmmm
tng up of Brahmapitra River
Boarg is passed by this Houde early

So, 1 submit, perhaps, our Deputy
Prime Minister will not altogether
make it 8 question of: frm feww,
e wilf w1, but make it favest ey w7
Apart from the kissans in North
and Esstern India, the Ikissans
are suffering 1n Central and
South India. Prominent kissan lea-
dejs are sitting in the House at the
moment and I appeal through them to
the Ministry of Finance that many
things more are necessary shil to be
done for the kissan and 1 request that
a few coming budgets in future should
be agriculture and farmer oriented.
With these words I thank you:very
much for giving me an opprotunity to
speak on the subject,

*SHRI] A SUNNA SAHIB (Pal-
ghat): Mr, Chairman, Sir, I regret to
say that the maiden budget of Shri
Charan Singh has created mass dis-
appointment and disillusionment with
his professed sympathies for the pea-
sants I have no hesitation in saying
that this year's Budget is unprece-
dented in the matter of widening gap
betweep, profession and practice. We
have not seen such a Budget since
1950, Thiz Budget ig more a propa-
gande budget than a pragmatic one.
Our Deputy Prime Minister in charge
of the finances of the country claims
that he 1s the sole champion of
farmers and this Budget reflects
his commitment to the development
of willages in our country. Reully
speaking, this Budget has no relation
needs of small farmers; it

farmers Perhaps, unconsciously Shri
Charan Singh has reflected his own
statug in the rural economy of the
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bave fixed the land ceiling at 15 stand-
ard acres. Is this Budget going to help
therse farmerg in Kerala? I would not
be far from the truth if I say that we
have in fact brought about a revolu-
tion in leng reforms and in agricul-
ture; not even an inch of land is
allowed to go waste. Are we going to
get any benefits from this Budget?
The answer is in the negative,

The basic reason for this sorry
state of affairs that this Budget has
been formulated bearing in mind the
needs of hig farmerg in Uttar Pradesh.
Uttar Pradesh cannot be the beacon
light for formulation of budgetary
proposals, particularly for rural
growth throughout the country, as a
local chieftan cannot become the
champion of the country. The reduc-
tion in excise levy on fertilisers may
bring down the price by Rs. §/- per
ton. But thig reduction will be eaten
away by the increase in transportation
costs of fertilisers. Similarly, a rich
farmer doeg not depend upon kero-
sene. But the poor farmer's meagre
income will be further dwindling
with the increase in the price of
kerosene, The Centre may allot
Rs. 628 croreg for agricultural growth,
But thiz allotment for agriculture will
be meaningless because of steep in-
crease in the levies on essential
commodities.

I will now refer to the exemption
of import duty on power tillers, on
the ground that agricultural produc-
tion would incresse manifolg times.
In doing this, the Finance Minister

tillers. For instance, we have an ex-
cellent unit set up in collaboration
with a foreign firm, which produces

MARCH I3, 191
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appreciate such a polity which killy
indigenous unita? -

We are told that cmpital geinx
exemption hay been given. What is
the economic philosophy behing this?
Will it lead to 5 spurt in investment
or in saving? How ig it going to help
the small farmers throughout the
country. The national budget canpot
become a tug-of-war between urban
people and rural people. Can we
expect that one section of society
would thrive by throttling the other
section? This Budget ig going to help
the affluent agriculturists at the cost

growth of rura)] industries, Take for
example the development of cottage
industries in rural asreas. Inspite of
heavy subsidies from the Consolidated
Fund of India, the Khadl and Vil-

recent survey conducted in Madras
and Calcutta have shown that
would be a 15 per cent slice in
income of middle class

%.e-ﬁ

lower middle class people in urban
mreas. The average family is already
not able to make both ends meet, The
inadequate income of these people is
going to be further reduced. You
can imagine what will be the



0t Budost (Oin) ' PHALGUNA 22, 4000 (SAKA) 1079.00-Gien..D¥, 394

for ‘exanigle, the increass of the levy
on smotor dplrit, petral ebc, which
will affect the transport industty ag &
whole A bus 5 common man's
transportation medium; transport 1s
not an exclusive prerogative of upper
class penple. A bua genciates empiloy-
meat for 16 people But, now the
tranaport sndustry is going to be crap-
pled by thig Budget. Resides this, the
transportation costy are gomg to be
mamltiplied, resultmng m newitable in-

Belore I conclude, I would hke to
reenind this Homse that 1978 has been
deslared ag International Children’s
Ysar Our Ralway Mimster has
heralded it by givmg free travel to
children upto 5 years But, unfor-
tunately, our Deputy Prime Mimster,
Shri Charan Singh, who celebrabed
hig grand-son's birth-day ‘with all
pomp and pageantry, has levieq taxes
on biscuits, chicklet and choocelate,
through which he may collect Rs. 78
crores A poor man’s son may be
Narayan and g rich man's son may be
Suresh, yet both relish biscuit or
<hewing gum We cannat afford to
dorget that children are the blossom-
ing buds of humsnity and we should
enable them to grow m healthy en-
vironment I would lLike to recall
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MR, CHATRMAN You may please
continue your speech on 18th
8.08 hrs,

The Lok B8ubha then adjourned wll
Eleven of the Clock on Thursday,
March 15, 1979/Phalguna 24, 1000
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